
BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT KOLKATA 
MEMORANDUM OF APPEAL 

(Under Sections 16(e) read with 18(1) of the National Green Tribunal 
Act, 2010) 

Appeal No.      of 2026 
 
Munidei Majhi & 3 Ors.                            …Appellants 

-Vs- 
 

The Ministry of Environment, Forest and Climate Change & 4 Ors.              
                                    …Respondents 

 
INDEX 

Volume – I 
S. No Date Particulars Page 

No. 

1.  13.07.2026 Date and Events 1-3 

2.  13.07.2026 Synopsis 4-5 

3.  13.07.2026 Memorandum of Appeal 6-41 

4.  13.07.2026 Vakalatnama  42 

5.  13.07.2026 Authorization Letter 43 

6.  27.05.2026 Annexure A1 - A copy of the Final Diversion 
Order dated 27.05.2026 issued by 2nd 
Respondent received with RTI reply dated 
04.06.2026 

44-63 

7.  05.05.2026 Annexure A2 - A copy of Stage II/Final 
Approval Order dated 05.05.2026  

64-68 

8.  06.05.2026 Annexure A3 – Copy of Corrigendum dated 
06.05.2026 issued by Respondent No. 1 

69-70 

9.  05.01.2026 Annexure A4 - Stage I Clearance for the 
Access Road 

71-76 

10.  29.12.2023 Annexure A5 - Extract from Consolidated 
Guidelines and Clarifications on Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 

77-115 

17



S. No Date Particulars Page 
No. 

1980 & Van (Sanrakshan Evam Samvardhan) 
Rules, 2023 

11.  28.08.2015 Annexure A6 - Copy of Office Memorandum 
dated 28.08.2015 

116-119 

12.  03.04.2026 
10.04.2026 

Annexure A7 - Copy of the Prohibitory 
Order dated 03.04.2026 under Section 163, 
BNSS, 2023 along with the RTI reply 

120-128 

13.  03.02.2026 
12.04.2026 

Annexure A8 - Screenshots of the Parivesh 
Portal showing the status of EC application as 
on those dates 

129-132 

14.  27.02.2026 
26.03.2026 

 

Annexure A9 - Working Permission dated 
27.02.2026 and Order Permitting Removal of 
Trees dated 26.03.2026 along with RTI reply 

133-144 

15.  25.10.1980 Annexure A10 - Copy of the tree 
enumeration list by 3rd Respondent for the 
alleged non-forest land and the land 
schedule submitted by the project proponent 
showing status as on 25.10.1980. 

145-151 

16.  - Annexure A11 - Copy of maps of the area 
including the alleged non-forest area 

152-153 

17.  08.04.2026 
11.04.2026 
12.04.2026 

Annexure A12- Copy of news reports 154-156 

18.  25.06.2024 Annexure A13 – Application by 4th 
Respondent for Forest Clearance for the mine  

157-209 

19.  10.02.2025 Annexure A14 – Application by 3rd 
Respondent for Forest Clearance for the 
access road  

210-223 

20.  25.03.2023 Annexure A15 – Extract from Application 
under EIA Notification, 2006 filed by 4th 
Respondent seeking ToR for the mining 
project.  

224-228 



S. No Date Particulars Page 
No. 

21.  August, 
2023 

Annexure A16 – Extracts from Draft EIA 
report for EC for the mining project 

229-249 

22.  December, 
2025 

Annexure A17 – Extracts from the Revised 
EIA report for the mining project 

250-255 

23.  03.02.2024 
24.01.2024 

Annexure A18 – Minutes of Meeting of 
Industries Department dated 24.01.2024 

256-258 

24.  September, 
2024 

Annexure A19 - Copy of the Detailed 
Project Report prepared by 4th Respondent  

259-415 

25.  16.09.2025 Annexure A20 – Copy of the NOC issued by 
3rd Respondent to 4th Respondent for non-
forest land. 

416-419 

26.  - Annexure A21 – Copy of the Orissa 
Industrial Infrastructure Development 
Corporation Act, 1980 

420-444 

27.  14.07.2025 Annexure A22 - Copy of the Site Inspection 
Report along with the letter of the Director 
General of Forests 

445-455 

28.  30.07.2025 Annexure A23 - Extracts from the Minutes 
of the 7th FAC Meeting along with agenda 

456-490 

29.  02.12.2025 Annexure A24 - Extracts from the Minutes 
of the 12th FAC Meeting along with agenda 

491-524 

30.  02.02.2026 Annexure A25 - Copy of screenshot from 
Parivesh Portal of FAC Meetings 

525 

31.  - Annexure A26 – Copy of EDS raised, 
replies of Respondents and Project 
Documents 

526-598 

32.  - Annexure A27 – Copy of the Satellite 
Imagery of the Proposed Route 

599-600 

33.  - Annexure A28 – Copy of the Form I 
Certificate and SDLC, DLC proceedings 
submitted by 3rd Respondent and 4th 

601-611 



S. No Date Particulars Page 
No. 

Respondent as downloaded from Parivesh 
Portal 

34.  03.08.2009 
05.02.2013 

 

Annexure A29 – Copies of Respondent No. 
1’s Orders dated 03.08.2009 & 05.02.2013 

612-615 

35.  23.03.2026 Annexure A30 – The Reply submitted by 1st 
Respondent in Appeal No. 4 of 2026 

616-621 

36.  - Annexure A31 – The Reply submitted by 
2nd Respondent in Appeal No. 4 of 2026 

622-641 

37.  19.05.2026 Annexure A32 – The Reply submitted by 3rd 
Respondent in Appeal No. 4 of 2026 

642-685 

38.  06.05.2026 Annexure A33 – The Reply submitted by 4th 
Respondent in Appeal No. 4 of 2026 

686-701 

39.  19.05.2026 Annexure A34 – The Reply submitted by 1st 
Respondent in Appeal No. 11 of 2026 

702-707 

40.  06.07.2026 Annexure A35 – The Reply submitted by 
2nd & 5th Respondent in Appeal No. 11 of 
2026 

708-726 

41.  06.07.2026 Annexure A36 - The Reply submitted by 3rd  
Respondent in Appeal No. 11 of 2026 

727-817 

42.  06.07.2026 Annexure A37 – The Reply submitted by 4th 
Respondent in Appeal No. 11 of 2026 

818-841 

43.  02.06.2026 
09.07.2026 

Annexure A38 – Screenshots of Parivesh 
Portal regarding non- availability of final 
diversion order 

842-866 

//Certified to be True Copies of the respective originals// 
Dated on this 13th day of July, 2026 

 
Through 

A Yogeshwaran  
Counsel for the Appellants  

Ph : 9566254546 | Email : yogeshwaranadv@gmail.com 

mailto:yogeshwaranadv@gmail.com


 
DATES AND EVENTS 

Date Event 
March 2023 Application of the 4th Respondent for ToR for 

environmental clearance for the mining project under 
EIA Notification, 2006. 

14.08.2023 Terms of Reference issued for the mining project of the 
4th Respondent under EIA Notification, 2006. 

August 2023 Draft EIA report for the mining project of the 4th 
respondent under EIA Notification, 2006. 

December 2023 Final EIA report for the mining project of the 4th 
respondent under EIA Notification, 2006. 

24.01.2024 Meeting of the Industries Department, Government of 
Odisha in which it was decided that the 3rd respondent 
would assist in acquiring land and transfer it to the PWD 
and issue NOC to 4th respondent Vedanta to construct 
the road. 

25.06.2024 Application for forest clearance for the diversion of 
708.204 Ha of forest land submitted by the 4th 

Respondent for the bauxite mine. 

September 2024 DPR for the proposed access road prepared by the 4th 
Respondent. 

10.02.2025 Application for 4.911 Ha of forest lands diversion for the 
access road submitted by the 3rd Respondent. 

16.07.2025 Site Inspection Report. 

30.07.2025 7th FAC meeting wherein it was observed that the road 
and mine should be holistically appraised. 
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07.08.2025 EDS raised by the 1st Respondent. 

December 2025 Revised Final EIA report for the mining project of the 4th 
Respondent (under EIA Notification,2006). 

02.12.2025 12th FAC meeting where the proposal of the 4th 

respondent for the mining project was recommended 
for stage I clearance. 

12.12.2025 Reply to EDS by the 3rd Respondent enclosing letter 
dated 12.12.2025 from Vedanta along with the minutes 
of the 12th FAC. 

05.01.2026 Stage I clearance issued by MoEF & CC. 

03.02.2026 Since materials were dumped earlier and it was 
informed that work would commence, Appeal No. 4 of 
2026 was filed by the appellants.  

27.02.2026 Appeal No. 4 of 2026 admitted by this Hon’ble Tribunal 
and notice was issued to the respondents  

16.04.2026 Working permission dated 27.02.2026 and Order dated 
26.03.2026 permitting felling of trees issued by 5th 
respondent was obtained by RTI reply dated 
16.04.2026 

03.04.2026 Prohibitory order issued under Section 163 of Bharatiya 
Nagarik Suraksha Sanhita, 2023 was issued by the Sub-
Divisional Magistrate, Rayagada. Received vide RTI 
reply dated 10.04.2026.  

05.05.2026 Stage II clearance issued by the 1st respondent, served 

by the 4th respondent along with its preliminary 
objection filed on 06.05.2026.  
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14.05.2026 Appeal No. 11 filed challenging the Stage II clearance 
along with working permission dated 27.02.2026  and 
tree felling permission dated 26.03.2026 was admitted 
by this Hon’ble Tribunal and notice was issued.  

04.06.2026 Final Diversion order dated 27.05.2026 issued by 2nd 

Respondent obtained by RTI reply dated 04.06.2026. 
Order is not available in public domain till date.  

09.07.2026 Present Appeal filed 
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SYNOPSIS 

1. The Sijimali (Actual name of the hills: Tijmali, as fondly called by the 
Adivasis) hills holds immense religious and cultural significance to the people 

of Scheduled Tribes and Other Traditional Forest Dwellers belonging to 
Kandha, Dombo, Gouda communities living in 44 villages in and around the 
area sought to be mined. It is the abode of their god “Tijraja”. The proposal 
of the 4th respondent covers 18 villages and 2 villages (Malipadar and 
Tijmali) are proposed to be evicted in its entirety. The communities depend 
on these hills for their lives and livelihoods. Their water resources, 
farmlands, forest produce and sacred groves are all inextricably connected 
to the Tijmali hills. The affected tribals have been registering their protest 
and trying to protect their rights guaranteed inter alia under the Scheduled 
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) 
Act, 2006.  

2. The present appeal is filed challenging the "In-Principle" (Stage-I) clearance 
dated 05.01.2026 culminating in the "Final Approval" (Stage-II) clearance 
dated 05.05.2026 along with Corrigendum dated 06.05.2026 issued by the 

1st respondent, culminating in the "Final Diversion Order" dated 27.05.2026 
issued by the 2nd respondent, as ultra vires, the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980, rules and guidelines issued thereunder, the 
precautionary principle and principle of sustainable development and Articles 
14 and 21 of the Constitution of India. 

3. It is submitted that the impugned final order for diversion of forest land for 
the subject road has been illegally obtained by the 3rd respondent (who is 
not the project proponent) as though the subject road is a standalone 
project, though it is admittedly an integral part of the 4th respondent’s 
proposed mining project.  
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4. The road is not a standalone project and the 3rd respondent IDCO is not the 
user agency to apply for diversion of forest lands for the 4th respondent’s 
bauxite mine’s infrastructure (i.e the access road).   The 1st and 2nd 
respondents have failed to see that by considering the 3rd respondent’s 
proposal for diversion of the subject forest lands as a stand-alone linear 
project, mandatory requirement of consent of Tribals under the FRA, 2006 
have been circumvented and defeated.  

5. The 1st and 2nd respondents have failed to see that even the authorities of 

the forest department had recommended that the proposal be considered 
along with the proposal for the mine to prevent a fait accompli and the FAC 
and the 1st respondent have both failed to apply their mind and granted the 
impugned clearance.  

6. Hence the present appeal.  
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE AT 
KOLKATA 

 
MEMORANDUM OF APPEAL 

 
 (Under Sections 16(e) read with 18(1) of the National Green Tribunal 

Act, 2010) 
Appeal No.                    of 2026 

 
1. Munidei Majhi 

W/o Gunasingh Majhi 
Sagabari village, Kashipur 
Rayagada District – 765015 
Email : yogeshwaranadv@gmail.com 
Phone  9566254546 
  

2. Rupasing Majhi 
S/o Dimi Majhi 
Sagabari village, Kashipur 
Rayagada District – 765015 
Email : yogeshwaranadv@gmail.com 
Phone  9566254546 
  

3. Sundurusing Majhi 
S/o Mani Majhi 
Bundel village,  Kashipur 
Rayagada District -  765015 
Email : yogeshwaranadv@gmail.com 
Phone  9566254546 
  
  

4. Saru Majhi 
S/o Dasu Majhi 
Kantamal village,  Kashipur 
Rayagada District – 765015  
Email : yogeshwaranadv@gmail.com 
Phone  9566254546 
        ....Appellants 

Vs. 
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1. The Ministry of Environment, Forest and Climate Change,  
Rep by its Secretary,  
Indira Paryavaran Bhavan ,  
Jor Bagh Road, New Delhi 110003 
E-mail : secy-moef@nic.in,  
Phone: +91-11-23014243. 
 

2. The Additional Chief Secretary, 
Forest, Environment& Climate Change department, 
Government of Odisha, 
Bhubaneshwar- 751001. 
E-mail: fesec.or@od.gov.in 
Phone: 0674-2536822  
 

3. Odisha Industrial Infrastructure Development Corporation (IDCO), 
Represented by its Managing Director,  
IDCO Tower, Janpath,  
Bhubaneswar –751022 
E-mail: md@idco.in 
Phone: 0674-2542784 
 

4. M/s Vedanta Limited, 
Represented by its Managing Director,  
Ist Floor, C Wing, Unit 103, Corporate, 
Avenue Atul Projects, Chakala,  
Andheri (East) Mumbai, 
Mumbai City, Maharashtra 400093. 
E-mail: shuvrendu.choudhury@vedanta.co.in 
Ph: 022- 66434500  
 

    5.  Divisional Forest Officer, 
Rayagada Forest Division,  
Office of the Divisional Forest Officer,  
Rayagada - 765001 
Email: dforgda17@gmail.com, dfo.rayagada@odisha.gov.in  
Ph: 06856-222056       …Respondents 
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TO, 
 

THE HON’BLE CHAIRMAN AND HIS COMPANION MEMBER OF THE  
NATIONAL GREEN TRIBUNAL. 
 

HUMBLE APPEAL SUBMITTED  
BY THE APPELLANT ABOVE NAMED 

 

The 1st Appellant  Munidei Majhi is 35 years old and one of the leaders of Maa 
Mati Mali Surakhya Mancha, Rayagada and Kalahandi, which is a community 
organisation of people in and around Sijimali hills. She belongs to Scheduled 
Tribe (Kandha) community and is the female priest of her village. She is a 
farmer and along with her husband grows paddy, millets, pulses, oilseeds and 
vegetables. She is married and has two children.  
 

The 2nd Appellant Rupasing Majhi is 40 years old and a leader of Maa Mati 
Mali Surakhya Mancha, Rayagada and Kalahandi. He belongs to Scheduled 
Tribe (Kandha) community and is the traditional assistant priest of his village. 
He is a farmer too and grows paddy, millets, pulses, oilseeds and vegetables 
and sells them at local weekly markets of Sunger and Kerpai. He is married 
with four children, two daughters and two sons. 
  
The 3rd Appellant Sundurusingh Majhi is 22 years old and a youth leader of 
Maa Mati Mali Surakhya Mancha, Rayagada and Kalahandi. He belongs to 
Scheduled Tribe (Kandha) community and is a farmer as well as runs a small 
grocery store in his village. Along with his father he grows paddy, millets, 
pulses, oilseeds and vegetables and his father takes these to sell at the local 
weekly markets of Sunger and Kerpai. He got married a year back and has no 
children.  
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The 4th Appellant Saru Majhi is 73 years old and a leader Maa Mati Mali 
Surakhya Mancha, Rayagada and Kalahandi. He belongs to Scheduled Tribe 
(Kandha) community and is the traditional healer of his village. Due to his 
traditional ecological knowledge of medicinal plants in Sijimali hills, people 
from the locality rely on him during health issues. He also grows paddy, 
millets, pulses, oilseeds and vegetables and sells them at the local weekly 
markets of Sunger and Kerpai. He is married with two children, one daughter 
and a son.  

 
The Appellants are aggrieved by the proposal to mine their sacred hill and 
their forests. They have actively been trying to protect their lives, livelihood 
and their ancestral forests from being destroyed. They have been trying to 
secure rights guaranteed under the forest rights Act to their forests, 
environment, ecology, culture and religious freedoms. They are interested in 
protecting and preserving the untouched, undisturbed environment and 
ecology of the subject area, upon which their entire sustenance and livelihood 
depends. They are aggrieved by the impugned order issued for construction 
of approach road for the mine and have filed the present appeal before this 
Hon’ble Tribunal.  
 
The address for service on the Appellants is that of their counsels 
Yogeshwaran.A,(MS 1421/2011) Poongkhulali B. (MS 1373/2009) ,Santanu 

Chakraborty (KAR 2308/2012), Atindriya Chakrabarthy (F/1354/2012), 
Swetha S (MS/4373/2024), Advocates, having office at M-1, Vadhula, No:18, 
Brindavan Street, Mylapore, Chennai- 600 004.   
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The Respondents are:  
 

1. The Ministry of Environment, Forest and Climate Change,  
Rep by its Secretary,  
Indira Paryavaran Bhavan ,  
Jor Bagh Road, New Delhi 110003 
E-mail : secy-moef@nic.in,  
Phone: +91-11-23014243. 

 
2. The Additional Chief Secretary, 

Forest, Environment& Climate Change department, 
Government of Odisha, 
Bhubaneshwar- 751001. 
E-mail: fesec.or@od.gov.in 
Phone: 0674-2536822  
 

3. Odisha Industrial Infrastructure Development Corporation (IDCO), 
Represented by its Managing Director  
IDCO Tower, Janpath,  
Bhubaneswar – 751022 
E-mail: md@idco.in 
Phone: 0674-2542784 
 

4. M/s Vedanta Limited, 
Represented by its Managing Director  
Ist Floor, C Wing, Unit 103, Corporate 
Avenue Atul Projects, Chakala,  
Andheri (East) Mumbai, 
Mumbai City, Maharashtra 400093. 
E-mail: shuvrendu.choudhury@vedanta.co.in 
Ph: 022- 66434500 

     5. Divisional Forest Officer, 
Rayagada Forest Division,  
Office of the Divisional Forest Officer,  
Rayagada - 765001 
Email: dforgda17@gmail.com, dfo.rayagada@odisha.gov.in  
Ph no.: 06856-222056 

The address for service of service of summons, processes and notices on 
the Respondents is the same as above. 

10

mailto:dforgda17@gmail.com
mailto:dfo.rayagada@odisha.gov.in


FACTS IN BRIEF: 

1.   The present appeal is filed challenging the "In-Principle" (Stage-I) clearance 
dated 05.01.2026 culminating in the "Final Approval" (Stage-II) clearance 
dated 05.05.2026 along with Corrigendum dated 06.05.2026 issued by the 
1st respondent, culminating in the "Final Diversion Order" dated 27.05.2026 
issued by the 2nd respondent, as ultra vires, the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980, rules and guidelines issued thereunder, the 
precautionary principle, principle of sustainable development and Articles 14 

and 21 of the Constitution of India. The impugned orders are annexed as 
Annexure A1, A2, A3 and A4. 
 

2.   The impugned orders have been issued in the context of the construction of 
an access road from the Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate 
bauxite transportation in Kashipur Tahasil of Rayagada District under 
Rayagada Forest Division, Odisha. 
 

3.   The crux of the present appeal is the illegal segmentation of the subject 
access road from the proposal seeking diversion of forests for the proposed 
bauxite mine. The 4th respondent has proposed to establish a bauxite mine 
and has sought diversion of 708.204 Ha of forest land for the mine. All the 
applications, EIA reports and other documents clearly state that a road to 
access the hill top will be constructed by the 4th respondent for transportation 

of bauxite. However, the 3rd respondent applied illegally for separate 
clearance for diversion of 4.911 ha forest land for the access road to the 
mine and this has been granted by the 2nd respondent.  
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Guidelines issued by the 1st Respondent MoEF&CC  
4.   It is submitted that the 1st Respondent has issued Consolidated Guidelines 

and Clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980, 
Van (Sanrakshan Evam Samvardhan) Rules, 2023, including the guidelines 
issued under sub-section (3) of section 1A, clause (iii) of sub-section (1) of 
section 2 and sub-section (2) of section 2 of the Adhiniyam for effective and 
transparent implementation of the provisions of the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980. These guidelines clearly prohibit the 

consideration of approach roads like the subject road that are part of the 
mining projects as a standalone project. 

 
5.   The relevant portion from the guidelines at chapter 7.8 (f) are extracted 

below: 
“Approach road/conveyor belt and other ancillary activities related to 
mining shall be considered as part of the mining project and 
should therefore be processed accordingly.” 
 

6.   The guidelines permit standalone consideration of linear projects like roads 
for a mine only when they are “conceived after the start of the original 
mining”. In the instant case, the mining is yet to commence, and clearances 
are still pending. The road was and admittedly is a part of the project. In 
fact, without the road, the 4th respondent cannot even establish mining 

activities and carry on mining. Therefore, the diversion of forest lands for the 
subject road could have only been sought as part of the proposal seeking 
diversion of forests for the mine and processed as one proposal in accordance 
with the law.  
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7.   The impugned orders are thus illegal, vitiated and liable to be quashed. 
Extract from the guidelines is produced as Annexure A5. The OM dated 
28.08.2015 issued by the 1st respondent MoEF&CC is annexed as Annexure 
A6 .   
 

Appeal No. 4 of 2026  
8.   Stage I approval was issued by the 1st respondent on 05.01.2026 and an 

appeal numbered as Appeal No. 4 of 2026 was filed by the appellants 

challenging the grant of Stage I clearance as though it is a stand-alone 
project.  
 

9.   The Stage-I/in principle approval itself states that it is for the 
construction of an access road from Sijimali Bauxite Mines (Hill Top) to SH-
44 to facilitate bauxite transportation in Kashipur Tahasil of Rayagada 
District under Rayagada Forest Division, Odisha. 
 

10. During the pendency of the appeal, on 03.04.2026, persons belonging to 
the 3rd and 4th respondents came to the site and started clearing shrubs. 
Noticing this, the people brought it to the knowledge of the authorities on 
site that the matter was sub-judice.  

 

11. It is submitted that on 03.04.2026, on the same day, at around 4.30 PM, 
police from Kashipur PS, Andirakanch PS and paramilitary personnel of OSAP 
and CRPF totaling about 150 personnel, came to the villages and 

announcements were made that the construction of the approach road will 
commence immediately. It was further announced that a distance of 100 
meters from the road has been announced as a restricted zone, and Section 
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163, BNSS, 2023 has been imposed. They directed that people should stay 
away from the area. The copy of the order was not furnished. 
 

12. It is submitted that construction work that commenced on 03.04.2026 and 
continued on 05.04.2026 on the site, including digging, clearing of 
undergrowth, and tree-felling near Porlang and Sagabari villages.  It is 
submitted that on 06.04.2026, senior government officials, along with 
approximately 10 platoons of police force, reached the Porlang Road site to 

commence work. The villages of Sagabari, Bantej, Bondel, and Kantamal  
witnessed a massive presence of armed police, vehicles and drones flying in 
the area. The area was being patrolled by armed police and private persons 
associated with 4th Respondent. 
 

13. It is submitted that on 07.04.2026, at around 3 AM, electricity was cut, and 
a raid was conducted by the police and the district administrations in 
Kantamal village. There were more than 200 armed police/paramilitary 
personnel present, and a number of villagers were injured by lathi-charge, 
use of tear gas, leaving the village vandalized, with vehicles and thatched 
houses destroyed. People were not even been able to go to the hospital for 
fear of being arrested. It is submitted that in some sections of the media, 
the incident was falsely portrayed as a clash. It is submitted that it was a 
coordinated attack by armed police at around 3 AM, and the situation 

remained tense as people were being intimidated for exercising their 
constitutional and legal rights. 
 

14. It is submitted that a request under RTI was filed on 09.04.2026 seeking a 
copy of the prohibitory order. On 10.04.2026, a copy of the order was 
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furnished under RTI, and it is seen that on 03.04.2026, a prohibitory order 
under Section 163 of Bharatiya Nagarik Suraksha Sanhita, 2023 was issued 
by the Sub-Divisional Magistrate, Rayagada, restricting the movement of 
persons at the road construction site and an area extending to 100 metres 
from the site, for a period of one month. Copy of the RTI and the prohibitory 
order is annexed as Annexure A7.  
 

15. It is submitted that the order states that the approach road construction has 

valid sanction of law, without any mention of the pendency of Appeal 4 of 
2026 before this Tribunal. The 3rd and 4th Respondents had already dumped 
blue metal jally and other materials for construction of the road in December, 
2024 at the foothills of the revered Sijimali hills, even prior to the issuance 
of Stage I Clearance. Due to the protests and the objections of the tribal 
community, work had not proceeded further. The Prohibitory order also omits 
to mention the fact that the project had not received Environmental clearance 
as on date of the issuance of the prohibitory order. A copy of screenshot 
from Parivesh portal showing the pendency of the EC proposal as on 
12.04.2026 is produced as Annexure A8. 

 
16. It is submitted that the prohibitory order also makes a mention of working 

permission dated 27.02.2026 and tree-felling permission dated 26.03.2026, 
issued by the 5th Respondent, for the subject road. Though the law mandates 

that these orders have to be communicated to the public, these orders were 
not communicated and were not available in public domain. In fact, the 
respondents did not file these orders even before this Hon’ble Tribunal. These 
orders were secured from another person who had filed an RTI and obtained 
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a reply on 16.04.2026. A copy of the RTI along with the enclosures is 
annexed as Annexure A9.  
 

17. It is submitted that there are discrepancies in the whole process of 
demarcation of forest and non-forest land for the approach road. The tree 
enumeration list submitted by Respondent No. 3 for the alleged government 
non-forest land of 6.403 Hectares, shows the number of trees as 0, which is 
incorrect as can be seen from the project proponent’s own KML files 
submitted, which show tree-cover, as well as the 25.10.1980 revenue land 
records which shows the area as unsurveyed (land remains unsurveyed since 
then). Further, there is a mismatch between the khata and plot numbers 
mentioned as non-forest land in the NOC issued by the 3rd Respondent on 

16.09.2025 (Annexure A20) and the plot and khata nos. stated in the tree 
enumeration list. By making incorrect distinction/division of land as forest 
and non-forest the Respondents illegally commenced construction work with 
the intention of rendering the matter infructuous and to avoid adjudication 
by this Hon’ble Tribunal. A copy of the tree enumeration list for the alleged 
non-forest land and the land schedule submitted by the project proponent 
showing status as on 25.10.1980 is produced as Annexure A10. The copy 
of maps of the area, including the alleged non-forest area is produced as 
Annexure A11. Copy of news reports are annexed as Annexure A12. 

 
18. On 06.05.2026, the 4th respondent filed a reply in Appeal No. 4 of 2026 

along with a copy of the stage II order dated 05.05.2026 and corrigendum 
dated 06.05.2026. In the reply, the 4th respondent has referred to the subject 
road as “IDCO’s road” despite the fact that it is their road. Copy of the 1st, 

2nd, 3rd and 4th respondent’s reply in Appeal No. 4 of 2026 is annexed as 
Annexure A30, A31, A32 and A33 respectively.  
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Appeal No. 11 of 2026  
19. As soon as the stage II clearance was communicated on 06.05.2026 and 

the working permission and tree felling order was obtained vide RTI, an 
application to amend the prayer was filed in Appeal No. 4 of 2026.  
 

20. Subsequently, Appeal 11 of 2026 was filed against the stage II clearance, 
working permission and the tree felling order, copy of the 1st, 2nd & 5th, 3rd 

and 4th respondent’s reply in Appeal No. 11 of 2026 is annexed as Annexure 
A34, A35, A36 and A37 respectively. 

 
Orders are subject to Appeal No. 04 of 2026 and Appeal No. 11 of 2026 

 
21. It is submitted that the stage II order dated 05.05.2026 contains a specific 

condition which states “… the issuance and continued operational validity of 
this Stage II clearance are inherently subject to the final adjudication of 
Appeal No. 04/2026/EZ (Munidei Majhi & Ors Vs The Ministry of Environment, 
Forest and Climate Change), presently pending before the Hon’ble National 
Green Tribunal, Eastern Zone Bench, Kolkata.” 
 

22. It is submitted that the working permission dated 27.02.2026 issued by the 
5th respondent states it is valid for a period of one year or until the grant of 

stage II approval, whichever is earlier. Thus, this order ceases to have effect 
as soon as the stage-II order dated 05.05.2026 was issued.  
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23. It is submitted that the tree felling order dated 26.03.2026 has been issued 
by the 5th respondent only on the strength of the working permission dated 
27.02.2026. 

 
24. The impugned final diversion order dated 27.05.2026 specifies that “the 

issuance and continued operational validity of this Stage-ll clearance are 
inherently subject to the final adjudication of Appeal No.04/2026/EZ and 
Appeal No.11/2026/EZ filed by Munidei Majhi & Ors. Vs the Ministry of 
Environment, Forest and Climate Change & Ors. presently pending before 
the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata.” 
 

25. During the pendency of the above Appeals, the Appellants heard that the 

2nd respondent had issued final diversion order but a copy of this order was 
not available in the public domain. In order to avoid delay, the appellants 
were forced to file an R.T.I to locate the order, which was filed on 
21.05.2026. Finally, on 04.06.2026, a reply was provided and the final 
diversion order dated 27.05.2026 was received by the appellants. Copy of 
the RTI reply dated 04.06.2026 along with the order dated 27.05.2026 is 
annexed as Annexure A1. 
 

26. On obtaining the final diversion order through RTI, in order to save time and 
to avoid multiplicity of proceedings, the Appellants filed I.A. 77 of 2026 on 
29.06.2026 after duly serving the Respondents, seeking to amend the prayer 
in Appeal No. 11 of 2026 to assail the final diversion order dated 27.05.2026 
issued by the 2nd respondent. The I.A. is pending before the Hon’ble Tribunal.  
 

27.  The present Appeal is being filed challenging the final diversion order dated 
27.05.2026, which is a culmination of the "In-Principle" (Stage-I) clearance 
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dated 05.01.2026 and the "Final Approval" (Stage-II) clearance dated 
05.05.2026 along with Corrigendum dated 06.05.2026, in order to avoid 
avoidable delay.  
 

28. The impugned final diversion order has not been published in the public 
domain or communicated to the public. A copy of the final diversion order 
was not uploaded on the 1st Respondent’s Parivesh Portal. The issue of non-
publication of the order was raised during the hearing of Appeal 11 of 2026 

on 07.07.2026. Even thereafter, the 1st Respondent has not uploaded the 
order on its website. Under the head “activity”, it has been stated “Final 
Diversion Order issued”, but when clicked, the Stage II clearance has been 
uploaded in this link. Screenshots of Parivesh Portal taken on 02.06.2026 & 
09.07.2026 are annexed as Annexure A38.  

 
29. The 4th Respondent, in its counter dated 06.07.2026 in Appeal No. 11 of 

2026, mentions the issuance of final diversion order, however, has not 
produced the same before this Hon’ble Tribunal. In fact, none of the 
Respondents have placed the final diversion order on record in Appeal No. 
11 of 2026. Though it is the 2nd respondent who has issued the diversion 
order as early as 27.05.2026, they have not produced the same or even 
mentioned the same in their counter affidavit filed on 06.07.2026. Instead, 
they merely state that the challenge to stage-II clearance in Appeal 11 of 

2026 is premature. Similarly, the 3rd respondent in whose favour the 
diversion order has been issued has also not produced a copy of the same 
along with their counter dated 06.07.2026. There appears to be material 
suppression on behalf of all Respondents in this regard, and they ought not 
be rewarded for the same. In fact, a perusal of the final diversion order dated 
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27.05.2026 received under RTI imposes the following obligations to 
communicate the clearances,  

a. They shall publish the entire forest clearance granted ln verbatim 
along with conditions and safeguards imposed by the Central 
Government, in Stage-l forest clearance in two widely circulated daily 

newspapers, one in vernacular language and the other in English 

language so as to make people aware of the permission granted lo 
the Project for use of forest land for non-forest purposes. 

b. They shall  submit the copies of forest clearance orders granted by 
the Central government/State Government to the Heads of local 
bodies, Panchayats and municipal bodies along with the relevant 
offices of the State Government, who in turn, shall display the same 
for 30 days from date of receipt. 

This has not been done till date and there is no publication of the final 
diversion order. 

 
30. The judgment of this Hon’ble Tribunal in Vimal Bhai Vs Union of India 

(Appeal No. 07 of 2012, dated 07.11.2012) has emphasized on the 
requirement to publish the entire forest clearances in public domain. This 
Hon’ble Tribunal ordered that, 

 
“The MoEF is directed to issue necessary Notification, stream lining 
the procedure to be adopted by the State Government and other 
Authorities for passing orders/decision for granting Forest 
Clearance under Section 2 of the FC Act, as well as the modalities 
for communicating the said order in the Public domain on 
Government portal.” 
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31. However, the Respondents have failed to communicate the final diversion 

order to public. Therefore, there is no delay in the filing of the present 
Appeal. Nevertheless, in abundant caution, if the date of reply of the RTI is 
taken into account, there is a delay in filing of this present appeal. Thus, a 
separate application for condonation of delay is filed along with the present 
Appeal. It is reiterated that the final diversion order is neither available in 
public domain nor part of the record in the pending appeals and has not been 

communicated in the manner required under law. 
 

32. It is submitted that the impugned orders for diversion of forest land for the 
subject road have been illegally obtained by the 3rd respondent (who is not 
the project proponent) as though the subject road is a standalone project, 
though it is admittedly an integral part of the 4th respondent’s proposed 
mining project. The 2nd respondent has also issued the final diversion order 
without application of mind.  
 

Two illegal applications / proposals for diversion of forest lands for the 
subject mining project 

33.   On 25.06.2024, an application for forest clearance for the diversion of 
708.204 Ha of forest land was submitted by the 4th Respondent. This was 
pending with the 1st respondent. The application of the 4th Respondent is 

produced as Annexure A13. 
 

34.   However, it is seen from the records that on 10.02.2025, the 3rd 
respondent (masquerading as user agency, instead of the 4th Respondent 
which is the actual user agency) has submitted the application form seeking 
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forest clearance for diversion of 4.911 Ha forests lands (total lands for the 
project 11.314) for the subject access road, describing the project as under: 

“The proposed road is from Sijimali mines top to SH-44 to facilitate 
the bauxite transportation in Kashipur Tahasil of Raygada District in 
the state of Odisha”  

The application of the 3rd Respondent dated 10.02.2025 is produced as 
Annexure A14. 

 
 

35. This access road is an integral part of the mining project and ought to have 
been considered ONLY as part of the proposal for diversion of forest lands 
for the mine.  
 

4th respondent Vedanta’s mining project  
36. The 4th respondent Vedanta was declared preferred bidder of the Sijimali 

Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) for the proposed Bauxite 
mine of production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 
Waste:7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 
18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH) at 
Tehsils: Thuamul Rampur & Kashipur in the Districts of Kalahandi & 
Rayagada in Odisha. 
 

37. The Sijimali (Actual name of the hills: Tijmali, as fondly called by the 
Adivasis) hills hold immense religious and cultural significance to the people 
of Scheduled Tribes and Other Traditional Forest Dwellers belonging to 
Kandha, Dombo, Gouda communities living in 44 villages in and around the 
area sought to be mined. It is the abode of their god “Tijraja”. The proposal 

of the 4th respondent covers 18 villages, and 2 villages (Malipadar and 
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Tijmali) are proposed to be evicted in its entirety. The communities depend 
on these hills for their lives and livelihoods. Their water resources, farmlands, 
forest produce, and sacred groves are all inextricably connected to the Tijmali 
hills.  
 

38. The affected tribals have been registering their protest and trying to protect 
their rights guaranteed inter alia under the Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006. The 

significance of the hills to the local tribal communities is not elaborated in 
the present appeal in the interest of brevity and the appellants reserve their 
right to elaborate this issue if so advised, at a later stage.  
 

39. The proposed mining area is not connected by roads and the 4th respondent 
has proposed the construction of a road to connect the hilltop to SH-44. 
Without this road, the mine cannot be made operational. It is thus a part of 
the mining project and the mine lease area is only relevant for the purpose 
of carrying on mining operation. Roads, water pipelines, conveyor systems 
are invariably outside the mine lease area. Even if the roads are located 
outside the mine lease area, they have to be considered as part of the mining 
project.  
 

Approach road is part of the 4th respondent’s mining project – 3rd 
respondent IDCO cannot obtain clearance for the 4th respondent’s road  
 

40. The 4th respondent filed an application seeking Terms of Reference (ToR) 
for EC under the EIA Notification,2006 on 25.03.2023. At 16.14, the 4th 
respondent had stated that the bauxite will be transported from the mine to 
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the railway siding by haul roads. Relevant extract from the application dated 
25.03.2023 is filed as Annexure A15. 

 
41. On 14.08.2023, TOR issued by the 1st respondent at 3.1 specifically required 

the following disclosure / details in the EIA report.  
“The Project Proponent needs to submit the map and details regarding 
the road transportation and its limitation along with the traffic 
management plan and an action plan for permanent dust suppression 
systems” 
 

42. The draft EIA report dated August 2023, under the head “Compliance of 
ToR”, against compliance of ToR 3.1, has stated, “The proposed road from 
Mine top to SH-44 will be constructed.” 
 

43. Further, at 2.4.1 under the head “Associated activities” states that “New 
Road shall be developed inside ML area and outside from ML area from 
smooth man and material dispatch.”  
 

44. The 4th respondent Vedanta has also described the project at 1.3.1 as an 
“integrated project of opencast bauxite mining along with dispatch of mineral 
via road & rail network, located at Kalahandi & Rayagada district of Odisha 
State”.  

 
45. The traffic study report at Annexure-XIII of the draft EIA, at 2.2 describes 

the proposed road thus,   
“Vedanta will construct a road from NW site of mine area and which 
will connect to the SH-44. This road will pass through the forest area 
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so FC is required, and land will be acquired by VIL. The total length 
of the road will be 7.5 km.” 

  The Extracts from the Draft EIA report are produced as Annexure A16. 
 

46. In the Revised final EIA report dated December, 2025, under the head ToR 
Compliance, at 9.1 pertaining to transport, the 4th respondent has stated,  
“As earlier proposed route to connect the mine top to SH-44 is covering a 
total length of about 7.5 km. To reduce the length for connecting mine top 
to SH-44, Vedanta limited has adopted another route and the company will 
construct a road of 3.4 km from NW site of mine area which will connect to 
SH-44. As per present status of road, the forest diversion proposal is 
submitted for an area of 4.911 Ha out of total road area of 11.314 Ha vide 
proposal no: FP/OR/OTHERS/523366/2025 by IDCO, Govt, land alienation 
(area of 6.243 Ha) was also completed & NOC was obtained from IDCO to 
construct the road, for private land (area of 0.160 Ha) the SIA study was 
completed. Copy of NOC is enclosed with this EIA/EMP report” 

 Extracts from the Revised EIA report are produced as Annexure A17. 
 

47. In fact, a scrutiny of the proceedings related to the proposal shows that the 
4th respondent Vedanta is to construct the subject road.  
 

48. On 24.01.2024, a meeting was held by the industries Department of the 

Government of Odisha on the issue of transport of bauxite from Sijimali mines 
and the minutes record the following regarding the subject road: 

“Mine Top to SH-44 
i. Vedanta to submit the land schedule from Mine top to SH 44 road. 
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ii. IDCO to facilitate acquisition and transfer of land to PWD and 
giving NOC to Vedanta for construction of the road. 
iii. PWD will remain as the owner of the road.” (emphasis supplied) 

Minutes of the meeting on 24.01.2024 are produced as Annexure A18. 
 

49. In fact, the Detailed project report (DPR) for the proposed road was 
prepared by Vedanta, 4th Respondent in September 2024. This is the report 
that was submitted by the 3rd respondent IDCO along with its application / 

proposal for the impugned clearance. Extract from the Detailed Project 
Report is produced as Annexure A19. 
 

50. It is clear from the proceedings of the meeting dated 24.01.2024 that  
a. Vedanta was to submit the land schedule from mine top to SH 44.  
b. IDCO, the 3rd respondent was only to facilitate acquisition of the land 

and transfer it on acquisition to PWD.  
c. IDCO was to then give NOC to Vedanta for construction of the road.  
d. Vedanta will construct the road  
e. PWD will remain the owner of the road.  

  
51. On 16.09.2024, the 3rd respondent IDCO had issued NOC in favor of 

Vedanta, the 4th respondent herein, for 15.426 Acres of leased non-forest 
land for the road. Even this NOC makes it clear that it was for Vedanta to 

obtain necessary permissions and construct the road. Copy of the NOC dated 
16.09.2024 is produced as Annexure A20. 
 

52. It is necessary to note that the DPR filed by the 3rd respondent along with 
its application is the DPR prepared in September 2024 by the 4th respondent, 
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Vedanta. In fact, the exact extent of forest lands required, and the alignment 
are as stated in the revised EIA report dated December, 2025 submitted by 
the 4th respondent. Further, the communications dated 14.11.2024 and 
30.10.2024 between the Chief Construction Engineer Raygada and 
Superintending Engineer specifically approve the DPR 'for development of 
proposed road connectivity from Sijmali Mines to SH-44 for transportation of 
Bauxite Ore for M/s Vedanta Ltd.'  
 

53. It is submitted that it was not for the 3rd respondent IDCO to apply and 
obtain clearance for the 4th respondent by using its credentials as a 
government company. The 3rd respondent cannot obtain clearance for the 
4th respondent’s road. It is a fraud on the process.  
 

IDCO cannot obtain forest clearance and/or build road for the 4th 
respondent under the OIIDC Act, 1980 

54. In fact, a reading of the Orissa Industrial Infrastructure Development 
Corporation Act, 1980, under which the 3rd respondent is established makes 
it clear that its functions under Section 14 of the Act are to establish and 
manage industrial estates and develop industrial areas at places notified by 
the Government. The powers of the 3rd respondent corporation under Section 
15 of the Act also do not include obtaining clearance for diversion of forest 
lands for entities like the 4th respondent. The definition of “industrial area”, 

“industrial estate” and “development” under Sections 2 (h), 2 (i), 2 (f) 
respectively makes it evident that “mining” is explicitly excluded from the 
definition of “development” under the Act and that the 3rd respondent does 
not have any powers and it is beyond its functions to apply for and obtain 
the impugned order and or lay the road for the 4th respondent. The entire 
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exercise is thus void ab initio. Copy of the Orissa Industrial Infrastructure 
Development Corporation Act, 1980 is produced as Annexure A21. 
 

Site Inspection Report and Deputy DG, Forests sought holistic 
consideration of the proposals  

55.   On 2nd and 4th July, 2025, the Assistant commissioner (F), Sub Office at 
Kolkatta, Regional office Bhubaneshwar, MoEF&CC conducted site inspection 
of the proposed diversion and in his report signed on 14.07.2025, has stated 

as follows: 
“In view of the above, it is submitted that the proposal for diversion 
of 4.911 ha forest land for construction of access road from Sijimali 
Bauxite mines (Hill Top) to SH-44 may be considered with following 
additional stipulations:  
i. Though the proposed access road is an integral ancillary activity 
linked to the Sijimali Bauxite Mine, it does not fall within the approved 
Mining Lease area or the sanctioned Mining Plan. The proposal for 
diversion of forest land related to the Sijimali Bauxite Mine is presently 
under consideration by the Ministry of Environment, Forest and 
Climate Change (MoEF&CC), New Delhi, and the 'in-principle' (Stage-
I) approval is yet to be accorded. In this context, the current proposal 
for the access road may be considered holistically along with the 
Sijimali Bauxite Mine project, to enable integrated appraisal and to 
avoid any fait accompli situation.”  (Emphasis supplied) 

 
56.   The Deputy Director General of Forests (Central) concurred with the site 

inspection report and observed in its recommendation as follows: 
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“Accordingly, the competent authority may consider the present 
proposal for the access road in conjunction with the Sijimali Bauxite 
Mine project, to enable integrated appraisal to avoid any fait accompli 
situation.” 

Copy of the Site inspection report along with the letter of the Deputy Director 
General of Forests is produced as Annexure A22. 
 

57.   It is submitted that though the position taken by the officers of the 

Respondent authorities is erroneous and contrary to law, at least if this was 
followed, there might have been an integrated appraisal of the subject 
project’s forest diversion. It is reiterated that even this course of action would 
not have rendered the impugned order legal but the failure to even comply 
with these observations is demonstrative of the manner in which the 
impugned order has been issued in favor of the project proponent.  

 
Non-application of mind by FAC and respondent authorities – impugned 
proposal not even placed before FAC before clearance was issued  

58.   It is submitted that the authorities ought not to have considered the 
subject access road as a stand-alone linear project after clearly recording 
that the primary objective of the road was ‘the transportation of bauxite from 
the 4th respondent mining project lease area.’ 
  

59.   The Forest Advisory Committee considered the proposal of the 4th 
respondent Vedanta for diversion of 708.204 Ha in the mine lease area as 
Agenda Item No:24. During the course of deliberation of the agenda item, 
the Committee noted that  
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“…a separate proposal for seeking prior approval of the Central Govt. 
Diversion of 4.911 ha of forest land for construction of access road 
from Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite 
transportation in Kashipur Tahasil of Rayagada District under 
Rayagada Forest Division applied by IDCO has been submitted by the 
State Govt. letter No.FE-DIV-FLD- 0025-2025-10894/FE&CC dated 
09.05.2025 to the RO Bhubaneswar (Online proposal No. 
FP/OR/OTHERS/523366/2025). The RO has submitted this proposal 
to the Ministry for holistic decision” [emphasis supplied] 

 
60. The proposal for diversion of forest lands for the subject road was 

considered as agenda item 25 and during this meeting the FAC noticed the 
primary objective of the construction of the subject road was to access and 
service the 4th respondent’s bauxite mine. The absurd contention that the 
proposed road will also aid connectivity between villages was brushed aside 
and it is necessary to note that the 2 villages on the hill, Malipadar and Tijmali 
are proposed to be completely removed and people relocated. There will be 
no villages to serve on the hill. The FAC correctly noted that the specifications 
of the road clearly indicate that it is primarily designed to support the 
movement of heavy vehicles. The committee noted that the associated 
proposal for the mining project was still pending consideration and referred 
to the Deputy Director general’s proceedings which observed that “In the 

event that the mining proposal is not favourably considered by the competent 
authority, positive consideration of the road proposal at this stage by the 
Regional Office may lead to a fait accompli situation” and concluded that: 

“The committee further observed that the road proposal has been submitted 
by the other agency i.e. by IDCO, however the road is primarily proposed 
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keeping in view the requirement of mineral evacuation in the instant mine. 
The separate proposal for the road construction may be allowed, However, 
the proposal for road can only be considered for approval once the proposal 
for the diversion of forest land for the mining lease is approved”. 

 
61.   It is submitted that the FAC has failed to note the mandate of the 1st 

respondent’s guidelines and had erroneously observed that the separate 
proposal may be allowed but considered after the forest diversion of the mine 

is approved. This course of action is illegal and ought not to have been 
adopted by the FAC. A copy of the minutes of the 7th FAC is produced as 
Annexure A23. 

 
62.   Thereafter in the meeting held on 02.12.2025, the FAC recommended the 

proposal of the 4th respondent for diversion of 708.204 Ha of forest land in 
the mine lease area. There was NO deliberation in this meeting on the 
proposal for diversion of forest lands for the access road and the FAC only 
recommended the grant of in-principle stage-1 approval for the mining 
project. A copy of the minutes of the 12th FAC meeting is produced as 
Annexure A24. A reading of the minutes shows that the FAC once again 
repeated the observations in other proceedings about the subject road but 
did not consider the proposal.  
 

63.   A search on the Parivesh portal shows that no further meetings of the FAC 
has taken place after 02.12.2025 before the issuance of the stage I clearance 
on 05.01.2026. The Stage I clearance also makes no reference to any FAC 
meeting where the same was considered. The Stage II clearance has 
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thereafter been granted mechanically. Copy of screenshot from Parivesh 
portal is produced as Annexure A25. 
 

64. It is submitted that the 2nd Respondent is obligated to pass a “reasoned 
order” for final diversion. However, in the present case, the diversion order 
mechanically follows the stage-2 clearance and there appears to be no 
independent application of mind by the 2nd respondent before passing the 
said order. 

 
Sequence of events leading to the impugned orders  

65.   The following timeline shows that the respondent authorities were waiting 
for an opportunity to grant permission to the 3rd respondent (i.e. the 4th 
respondent’s project).  

a. On 10.02.2025, the 3rd respondent submitted the proposal seeking 
diversion of 4.911 ha of forest land for construction of access road 
from Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite 
transportation in Kashipur Tahasil of Rayagada District under 
Rayagada Forest Division, Odisha.  

b. On 04.03.2025, the 5th Respondent raised queries (EDS), raised at the 
state level on 05.03.2025. the 3rd respondent responded vide letter 
dated 24.03.2025.  

c. On 15.04.2025, further EDS was raised. On 17.04.2025, the 3rd 

respondent submitted a reply with a new unsubstantiated claim that 
the road will also benefit villages and 1500 people and that it should 
be considered a normal linear road project.  

d. On 19.05.2025, further EDS was raised by the MoEF&CC regional 
office. A reply was furnished on 28.05.2025 to the Additional PCCF by 
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the 5th Respondent based on the letter of the 3rd respondent dated 
22.05.2025. Relevant to note that the reply of the 5th Respondent 
contains the exact content as the letter of the 3rd respondent. On 
30.07.2025, the FAC considered the proposal for diversion of forest 
lands for the mine and access road.  

e. On 07.08.2025, the MoEF&CC raised an EDS stating that the road is 
primarily for the Sijimalli bauxite mine and that it can be considered 
after the in principal approval of the mine is obtained.  

f. On 11.08.2025, the authorities once again called upon the 3rd 
respondent to respond to the EDS raised on 09.08.2025.  

g. There was no reply / response for more than 4 months.  
h. Suddenly on 12.12.2025, Vedanta wrote a letter to the 3rd respondent 

stating that the stage I in principal approval for the mine had been 
granted by MoEF&CC as per minutes of meeting published on 
12.12.2025 and that the proposal for the road may be processed.  

i. Thereafter, on the same day i.e 12.12.2025, the 3rd respondent 
addressed a letter to the 5th Respondent enclosing Vedanta’s letter 
dated 12.12.2025 along with the minutes of the FAC meeting (wrongly 
mentioned as stage I clearance).  

j. On 15.12.2025, the 5th Respondent addressed a letter to the PCCF, 
transmitting the subject proposal of the 3rd respondent.  

k. On 17.12.2025, the Additional PCCF forwarded the reply and 

documents to the MoEF&CC as a compliance to the EDS raised on 
07.08.2025. They forwarded the proposal with the recommendations 
of the FAC dated 02.12.2025 (recommending the diversion of forest 
lands for the mine) 

l. On 05.01.2026, the stage I clearance was issued.  
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m. On 05.05.2026, the Stage II clearance has been issued.  
n. On 27.05.2026, the final diversion order has been issued and the 

same has not been communicated or put up in the public domain as 
required by law. 
A copy of all the above-mentioned EDS raised, replies of the 
Respondents and project documents are collectively produced as 
Annexure A26. 

 

66.   Thus, it is evident that the 3rd respondent and the state authorities were 
waiting for the diversion proposal for the mine to be recommended and 
immediately issued the impugned clearance in violation of the law, ignoring 
the unambiguous mandate that forest diversion for the road must be 
considered as part of the diversion sought for the mine. 
  

Road is not to connect villages as claimed by the 3rd respondent  
67.   It is submitted that the first time the absurd, incorrect and fictitious 

justification/explanation that the subject road is to connect 5 villages namely 
Dumerpadar, Porlang, Sagabari, Bichapinda and Malipadar was submitted on 
17.04.2025 as a reply to the EDS raised by the office of the PCCF, Odisha 
citing sub-para (f) of para 7.8 of the consolidated guidelines issued by the 
1st respondent. Prior to this, there is no whisper in any of the proposal 
documents, studies or permissions that the road is meant for the above 

stated purpose. All documents, proceedings, reports clearly state that the 
road is to transport bauxite from the 4th respondent’s mines. The same 
explanation was placed before the 7th FAC meeting on 30.07.2025 when the 
proposal for the road was considered as agenda item 25. The FAC rejected 
this justification and opined that the subject road is primarily designed to 
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support movement of heavy vehicles for mineral evacuation from Sijimali 
bauxite mine.  
 

68.   The above claim of the respondents is preposterous as the road does not 
cater to any of the habitations/villages mentioned and in fact Malipadar 
village is proposed to be entirely consumed for mining and relocated. The 
route of the proposed road marked on satellite imagery shows that the 
alignment is nowhere near the villages. Copy of the satellite imagery is 

annexed as Annexure 27. 
 

69.   The attempt to contend that the road is the 3rd respondent’s independent 
project is utterly without merit and even in the letter dated 31.01.2026 
requesting grant of working permission, the request is from the 4th 
respondent and even the compensatory levy for the forest land for the road 
has been paid by the 4th respondent M/s. Vedanta Ltd. Even the request for 
tree felling is marked to M/s Vedanta Ltd. Therefore, it is evident that the 
proposed road is for the 4th respondent’s mine and the contention that it is a 
stand-alone project is without merit and contrary to the record.  

 
70. The road from the hilltop to SH 44, without which the mining area cannot 

be accessed and mined minerals cannot be transported out of the site, has 
always formed a part of the 4th respondent’s project. It is evident even from 

the impugned order itself that the road is for transport of minerals from the 
Sijimali mine site. There has been no application of mind by the authorities. 
The impugned order is thus illegal and vitiated. The illegality in the stage I 
clearance and stage II clearance are the same in the final diversion order. 
The appeal is thus largely the same.  
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71. By circumventing the law mandating consideration of the access road as 

part of the proposal for diversion of forest lands for the mine, the 3rd 
respondent has managed to obtain the impugned order by following a 
truncated process. Further, the mandatory consent of tribals has not been 
obtained by relying upon the MoEF&CC’s order dated 05.02.2013 carving an 
exception for standalone road, pipeline and other linear projects from the 
requirements imposed vide the MoEF&CC’s order dated 03.08.2009. Thus, 

the process established by law has been circumvented and rendered otiose 
by the fraud played by the respondent authorities and the 4th respondent 
project proponent. Copy of the Form -I certificate and SDLC, DLC 
proceedings submitted by the 3rd and 4th Respondents to obtain the Stage I, 
Stage II clearance and final diversion order as downloaded from the 
MoEF&CC portal are produced as Annexure A28.  
 

72. The MoEF&CC permits diversion of forest lands for stand alone linear 
projects without mandatory Gram Sabha consent. By obtaining clearance for 
the subject road as a separate linear project, the respondents have bypassed 
the mandatory Gram Sabha consent under the FRA. This amounts to a fraud 
on the process. The mining project cannot exist without the subject road and 
it is an integral part of the mining project and Gram Sabha consent under 
the FRA ought to have been taken for the entire extent of forest land 
diverted.  

 
73. Copies of the MoEF&CC’s orders dated 05.02.2013 and 03.08.2009 are 

produced as Annexure A29.  
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74. The impugned final diversion order issued by the 2nd Respondent is vitiated 
in law as it has been issued without considering the fact that the subject road 
is not a standalone public infrastructure as sought to be projected by the 
respondents, but an integral part of the 4th Respondent’s mining project. The 
road is made for and meant only for the 4th respondent’s mining project, and 
none of the villages claimed to be serviced by this road even fall on this road, 
and this justification is without merit and factually incorrect. The ministry has 
already examined and considered this contention and has come to the 

conclusion that this road is primarily meant for transport of mine minerals.  
 

75. The 2nd respondent has failed to act as independent statutory authority but 
rather has acted as though they are an agent of the project proponent and 

have failed to consider necessary facts and the law while issuing the 
impugned final diversion order.  

 
76. All the annexures pertaining to the proposal have been downloaded from 

the portal and filed as annexures to the present appeal. None of these 
documents have been communicated to the public. 
 

77. The appellants have approached this Hon’ble Tribunal on the following 
among other 

 
GROUNDS 

A. The impugned orders have been granted in violation of Consolidated 
Guidelines and Clarifications on Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980, Van (Sanrakshan Evam Samvardhan) Rules, 
2023,including the guidelines issued under sub-section (3) of section 1A, 
clause (iii) of sub-section (1) of section 2 and sub-section (2) of section 2 of 
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the Adhiniyam for effective and transparent implementation of the 
provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 
which clearly mandates consideration of approach roads etc. as part of the 
mining project and not as a stand-alone/linear project. 
 

B. The 3rd respondent IDCO ought not to have been permitted to submit the 
proposal for diversion of forest lands for the access road for the 4th 
respondent’s mining project. 

 
C. The 3rd respondent’s powers and functions under the Orissa Industrial 

Infrastructure Development Corporation Act, 1980 do not empower them to 
apply for and obtain forest clearances for mining proposals and therefore 
the proposal is void ab initio. 

 
D. The authorities failed to appreciate the fact that it is an admitted position 

from the records of the 3rd and 4th respondents that the proposed access 
road is part of the mining project itself, and it ought not to have been 
appraised independently. 

 
E. The respondent authorities failed to apply their mind while appraising the 

proposal of the 3rd respondent and the 2nd respondent has issued the 
impugned order to the 3rd respondent merely following the recommendation 
of the proposal for diversion of forest lands for the mining project of the 4th 
respondent. 
 

F. The 2nd respondent has failed in its statutory duty and has erred in issuing 
the impugned order for diversion of forest lands in violation of the law. 
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G. The 2nd respondent has failed to see that by illegally applying separately for 
the road, the 3rd respondent has circumvented exhaustive appraisal as part 
of the diversion of forests for the mining project and the mandatory 
requirement of consent of tribals as per the order of the MoEF&CC dated 
03.08.2009.  

 
H. The impugned order has been issued without considering the cultural, 

religious significance of the Tijmali hills and without any application of mind 
to the lives, livelihood and practices of the Tribal communities whose rights 
are protected under the Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition Of Forest Rights) Act, 2006.  

 

I. The 5th respondent has failed to see that even the compensatory levies were 
paid by the 4th respondent, and they ought not to have issued permission in 
a mechanical fashion.  

 
J. The impugned final diversion order has been granted mechanically without 

examining the illegality pervading the process despite the pendency of 
Appeal No.s 4 of 2026 and 11 of 2026. The illegality in the stage I and II 
clearance also applies to the final diversion order.  

 
K. The 1st and 2nd respondents have made a mockery of the law by issuing the 

impugned clearance without any assessment or consideration of the impact 
on the landscape, the environment and ecology and the lives and livelihood 
of tribal communities in the area.  

L. The final diversion order has been issued without application of mind and 
consideration of ground realities and the entire statutory process has been 

reduced to a formality.  
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LIMITATION 

The Appellants state that the impugned order dated 27.05.2026 was 
received as part of the RTI Reply dated 04.06.2026. The impugned order 
has not been communicated to the public as mandated by law and is not 
even available on the portal of the State Government or the Parivesh portal. 
In abundant caution, an application has been filed seeking condonation of 
delay.   

 
INTERIM RELIEF: 
Pending disposal of the present appeal, the appellant prays that this Hon’ble 
Tribunal be pleased to: 
 

A. Issue an order of stay of the "In-Principle" (Stage-I) clearance dated 
05.01.2026 culminating in the "Final Approval" (Stage-II) clearance 
dated 05.05.2026 along with Corrigendum dated 06.05.2026 issued 
by the 1st respondent, culminating in the "Final Diversion Order" dated 
27.05.2026 issued by the 2nd Respondent in favor of the 3rd 
Respondent for non- forestry use of 4.911 ha of forest land for 
construction of access road from Sijimali Bauxite Mines (Hill Top) to 
SH-44 to facilitate bauxite transportation in Kashipur Tahasil of 
Rayagada District under Rayagada Forest Division, Odisha, pending 

disposal of the present appeal. 
 

B. Issue such other orders as it deems fit in the interest of the case and 
render justice. 
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RTI MATTER/ URGENT
By e-mail: maqmatimalisurakhvamancha@gmail com

GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT ANO CLIMATE CHANGE DEPARTMENT

No FE-DlV-RTl-002S-2026- l)tl13 Feacc O { JUN 2O26, Date

To
Ms. lrlunidei l\,'lajhi,
C/o-Gunasing Majhi,
At-Sagabari, Po-Sunger, KashiPur,
Rayagada, Rayagada, Odisha,
Contact No.7846933240

lvladam
ln inviting a reference to this Department Letter No.11627/FE&CC dtd 25 05 2026 on the

subject cited above, I am to furnish herewith the available information as sought for by you vide
your RTI application dtd.21.05 2026 under RTI Act, 2005 (through 6-mail:

maamatimalisurakhyamancha@gmail.com)
1. With reference to the information sought under Point No.1 of your RTI Application dated

2'1.05.2026, ii is intimated that this Department has nol issued any Final Diversion order for non_

forestry use of 4.91'l ha of forest land in favour of IDCO for construction of the access road from

Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxile transportation in Kashipur Tahasil of
Rayagada Dislrict,Jnder Rayagada Forest Division

However, it is informed that the Government of lndia, Ministry of Environment, Forest and
Climale Change (MoEF&CC), Regional Office, Bhubaneswar, has conveyed Stagell (Final)

Approval under Section 2(1Xii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for
nonJoresiry use of4.91'1 ha of forest land in favour of IDCO for conskuction of access road from
Sijimali Bauxite Mines (Hill top) to SH-44 io facilitale Bauxite Transportation in Kashipur Tahasil of
Rayagada Districl under Rayagada Forest Division, odisha, subiect to fulfilment of lhe condilions
vide letter dtd.05.05.2026 (coPy enclosed). A copy of the Corrigendum thereon datod 06 05'2026
issued in this regard is also enclosed.
2. With reference to the information sought under Point No.2 of your RTI Application dated
2'1.05.2026, it is intimated that after receipt of the final approval order of Gol, [4oEF&CC' the State
Government in FE&CC Department has issued Reasoned Order vide Order No.11774IFE&CC
dtd.27.05.2026 and a copy of the said order is enclosed herewith foryour information.

As reqards to th6 NOTE in your RTI Application d1d.21.05.2026 stating that all

communications incidental or ancillary to this RTI application, untill its final disposal, be made
through the applicant's e-mail address provided therein, in this regard, it is intimated that this
Department has already issued the Reasonod Order in rospect ofthe above FC diversion proposal

on 27 -05.2026. Since, the Reasoned Order has been issued by this Department it may be
presumed that no further action may need in this connection

This is for kind information.
Yours faithfullY,

Encl: As above

VJm;A>.2-e
Deputy Secretary lo Go ernlhent & PIO

@"n^*l

Shri Krutibas Parida,
Deputy Secretary to Govt. & PIO (Diversion Section)

Sub: Supply of information under RTI Act,2005 dld.21.05.2026 of Munidei Majhi'

F E -D tY -RT tAO29 -2026 I 1 I 2026
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ueno No. I Ll'14/ n eacc, ot. 01 JUN 2026

Copy iorwjrOei to tne nTl Cell (Nodal) of FE&CC Department w'r't thiS Department Letter

No 11627/FE&CC. dtd-25.05.2026 for lnformation & necessary acuon.

v{ffiewza
Deputy Secretdry to Gbv*nment & PIO

F E -D w -RJ 10A29 -20 26 I 1 I 2A 26
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BY sDeed Posue'mail
GOVERNMENT OF ODISHA

FOREST, ENVIRONMENT & CIIMATE CHANGE DEPARTMENT

No. FE-OIV-FLD-002 5-2025-.!-LZJ9JFE&CC, Bhubaneswar, dated the e 7 fiAY 202U

10F (Cons) 18/2025

ORDER

Sub: Stage-ll/Final approval of Central Government under Section 2 (1) (ii) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 ha
ol forest land in favour of IDCO for construction of access road from Sijimali Bauxite
Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of
Rayagada District under Rayagada Forest Division, Odisha.

WHEREAS, the Consultant (Env.), IDCO, IDCO Tower, Janpath, Bhubaneswar had
applied for diversion of 4.911 ha of forest land for construction of access road from Sijimali
Bauxite Mines (Hill Top) to SH44 to facilitate bauxite transportation in Kashjpur lahasil of
Rayagada District under Rayagada Forest Division applied by IDCO.

And whereas, the [,4inistry of Environment, Forest & Climate Change, Government
of lndia, Regional Office, Bhubaneswar had accorded 'Stage.!/in-principle' approval for
non-forestry use of 4.91'l ha ot forest land for construction of access road from Sijimali
Bauxite l/ines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of
Rayagada Districl under Rayagada Forest Division applied by IDCO, subject to the
lulfilment of the conditions as laid down therein vide Letter dtd.05.01.2026 (Annexure.l).

And whereas, lhe Minislry ot Envimnment, Forest & Climate Change, Govemment
of lndia, Regional Office, Bhubaneswar in consideration of lhe compliance of ths conditions
of the 'Stage-l/in-principle' approval, have granted"Slaga.lu final approval" under
Section-2 (l) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-
forestry use ot 4.911 ha of forest land in favour of IDCO for construction of access road
from Sijimali Bauxite Mines (Hill Top) to SH44 to facilitate bauxite transportation in
Kashipur Tahasil of Rayagada District under Rayagada Forest Division, Odlsha, subject to
the fulfilment of the conditions as stipulated therein vide Letter dtd.05.05.2026(Annexure-
ll) and Corrigendum thereon dtd.06.05.2026 (Annexure.lll).

Now, thereirre, the Govemment of Odisha, do hsreby allow non:forestry use of
4,911 ha of forest land in ,avour of IDCO for construc.tion of acc¤ss road from Sijimall
Bauxite Mines (Hill Top) lo SH-44 to facilitate bauxits transportation in Kashipur Tahasjt of
Rayagada District under Rayagada Forest Division, Odisha, as per approvod land
schedule.

The Collector, Rayagada & Divisional Forest Oric¤r, Rayagada Forest Division, as
the case may be are hereby authorized to handover the forest land coming within their
jurisdictjon, as has been finally diverted after necessary compliance following due
procedure of law. Before handing over the diverled forest land to the user agency, it shall
be ensured that Net Present Value o, the forest land for this projoct for which approval has

I

F E-OIV -F LD -0025-2025 I 4 I 2026
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been obtained shall be deposiled in full, at applicable rates

The Divisional Forest Oficer, Rayagada Forest Division is also direcled to monitor
compliance to the conditions stipulated for such diversion in the respeclive foresu wildlife
clearance order and to reporl violations, if any, to the Nodal Officer, O/o Pdncipal Chief
Conservalor Forests & HoFF, Odisha and to the'Forest, Environment & Climate Change
Department.

Ex¤cution oI project activities will be subject lo availability of all olher slatutory
clearances required under relevant Acts/ Rules for this project, deposit of requisite funds
and compliance of Courl's order, if any.

In slict compliance vvith the statutory mandate under Para 16(7) of the Van
(Sanrakshan Evam Samvadhan) Rules,2023, the lssuance and continued operatlonal
validity of thls Stage-ll clearance are inherently subject to the linal adjudication of Appeal
No.04/2026/EZ and Appeal No-11l2O26lEZ filed by [runidei Maihi & O.s. Vs the Ministry of
Environment, Forest and Climate Change & Ors. presently pending before the Hon'ble
National Green Trlbunal, Eastem Zone Bench, Kolkata.

By ol the Governor
O\C

to Govemment
l\,,lemo No L!77!- &cc Date 2 7 !,lIY 20?[

Copy along with copy of the Annexures foMarded to the Principal Chief
Conservaior of Forests & HoFF, Odisha for kind information and necessary follow up
action.

Appropriate instruction to the Divisional Forest Officer, Rayagada Forest Division
and user agency may b6 imparted for required follow up action at their end. It may be
ensured by th6 Divisional Forest Offcer, Rayagada Forest Division that Nel Present Value
of the forest land involved in this project of the user agency is deposited by them in
appropriate head in full, at applicable rates. The user agencymay also be lnstucted to
furnish compliance to the conditions of loresu wildlife clearance pertainjng to the project
in every quarter to the Divisional Forest Officer, Rayagada F
monitoring of compliances.

Division for facilitating
rG

o.t

ofI 1

! 101

1

pecial to menl
fi/emo No L L77A /FE&cc Date 27 ilN trm

Copy along with copy of the Annexures forwarded to the Asst. lnspector General of
Forests, Government of lndia, MoEF&CC (FC Divislon), lndira Paryavaran Bhawan, Jor
Bagh Road, Aliganj, New Delhi, Pin-110003/ Deputy Dir¤ctor General of Forests (Central),
MoEF&CC, Government of India, Regional Office, A,/3, Chandrasekharpur, Bhubaneswa.-
23 for kind information and necessary lollow up action in compliance to the order o,
Hon'ble NGT dtd.07.11.2012 in Appeal No.07/2012 com cated by the MoEF,

Government of lndia vide their letter F. No.7-2312012- FC dld c

FE-DIV -FLO4025-2025 I 4 12026

-2-

mu
7.2013

ryto ment

Special
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wremo No. II777 lre&cc oaa 27 llAY ?0?ff

Copy along with copy of tho Annexures fonYarded to the Princlpal Chief
Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/ Addl. Principal Chief
Conservator of Forests
necessary action.

(FD&NO, Fc Act), O/o PCCF & HoFF, Od for information and
r.\C

f
Memo No. ,l-!77 & /FE&cc Date 2, llAY ?oz[

Special Sec to Government

Copy along with copy of the Annexures forwaded to the Ragional Chief
Conservator of Forests, Koraput Circle/ Divisional Folgst Officer, Rayagada Forest
Division for information and immediate necessary compliance.

It may be ensured by the Divislonal Foresl Officer, Rayagada Forest Oivision thal
Net Present Value of thB forest land involved in this proj6ct of the user agency shall be
deposited by them in full, at applicable rates in approprlat¤ head before handing over of
the forest land to the user agency. Besid6s, tunds, if any, due to be deposited by the user
agency for this project shsll also be deposited by the project prqponent before the forest
land is handed over to them. The user agency may also be instructed to furnish
compliance to the conditions of foresv wildlife dearance p¤rlaining to lho project in every
quarter to th¤ Divisional Forest Oflicer, Rayagada Forest Division for facilitating moniioring
of compliances by them.

The Divisional Forest Officer, Rayagada Forest Division is also instructed to ensure
that the direction given to the user agency are executed im

11
z.rC

Special Sec ent

Copy along with copy of the Annexures foMarded to Sieel & l\4ines Departmenv
Works Departmenu Revenue & Disaster Management Departmenu Dlreotor', Environment-
cum.Spscial Secretary to Govemment, FE&CC Departmenu Me Secretary, SPCB,
Odisha/ Collector, Rayagada for information and necessary lollow 'p action

10 rc
Sec ent

i. They shall publish the entire lorcsl clearance granted ln vetbatlm along with
condltions and safeguatds imposed by the Cenlral Gavernmen, in Stage-l
forest clearance in two widely clrculatad dally newspapers, one in vernacular
language and the other in English language so as to make people aware of the
permission granted lo the Project for use of forest land for non-toresl
purposes,

ii. They sha submit the copies of torest clearance orders granted by the Central
Cavernment/State Government to the Heads of locat bodies, Panchayats and

F E-D tV - F LD-O025-2025| 4t 2026

-N-

o

rvremo No. t!.7 74 rFE&cc Date t7 lllY ffi

vgrs x6. I .l- 7 &O rFE&cc Date t 7 llAY fl)zs
Copy along with mpy of the Annexures forwarded lo the Consultant (Env.), IDCO,

IDCO Tower, Janpath, Bhubaneswar for information and immediate necessary action.
The user agency is asked to take following actions immediately as per orders of

Hon'bl6 National Green Tribunal dld.Ol.11-2012 in Appeal No.07/2012 communicated by
the MoEF, Govemment of lndia vide their letter F. No.7-2312012-FC dld.24.07.2013.

48



Municlpal bodies along wfth the relevant officas of alre Stafe Goyem ment, who
ln tum, shall display lhe same for 30 days from date ol rcceipt.

iii. Delalled action taken ln compliance to the above order of Slale Government
shall be lntlmaled lo lhe DFO, Rayagada Forest Dlvlslonl RCCF, Koraput
Circle/ PCCF & H,FF, Odishal Forest, Environment & Ctimate Change
Depanment for rcfercnce.

Besides ahe above, the user agency is arso asked (o depo$it,Ivet pres¤ra
Value of lorcst land for thls prolect ln full, ll not depostted yet, at appllcabte rates. R
equtslte funds due for deposft by the user agency on account of thls prolecl shalt
also be deposited under appropriate head.

The user agency shall fumlsh compliances to the conditions prescibed in
the toresvwlldlife cleaftnce order to the Divisional Forest Rayagada Forest
Dlvlslan in every quadeL for the purpase of monltoring

ment
Memo No. l--! 7 81 reacc oate 27 IAY 20t6

Copy along with copy of the Annexures forwarded to the H6ad, State portal, LT.
Centre, Odisha Secretariat, Bhubaneswar for information and necessary action. He is
requested to upload this order along with its enclosures in the website of Forest,
Environment & Climate Change Department lmmedlately for information of all concerned.
This is required in compliance to order of Hon'ble Na I Gre¤n Tribural
dtd.07.l l.20't2 in Appeal No.712012. Hsnce this may be done Ilinqly

S
).

to
-1 ot

ment
uemo No. L!- 7 &A/reacc o"t" t 7 !{tY n6

Copy along with copy of th6 Annsxures foMarded to the eputy Secr¤tary to

Depa(ment for information and necessary action with
No.12939/F&E dtd.16.07.201 6.

to their letter

lor
'\1

Special t6

-4-

1o \c

C

ro16

Government, Offlce Establishment Section, Foresl, Environment & Cllmate Change

F E-D tV -F LO 4025.2025/ 412026
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,itAIE c

\^^**."-X

CovemmElt of ludla

Dent, For$t rtrd Cllmrt¤ Chadgc

Oflicq Bhubatrelwor

r{hqi

Gllinc Proposll No.r rP/ORJOTH[.RS|/521366/20!5

Ttc Addl. Chi.f Secr¤gry,
Foresr, &viro$rcd & glimatc CMngc Dcpartme'i,
Govcmment of Odisha.
Bhubaneswar-7s I 001

I am dirccied to rcfer to SlllE Go\,l. icn.r No.FE-DIV-
09.05.2025, PCCF&HoFF, Odishn's lcllcr No.l l767AF (Otheis)-34
No.253l 1341n025

Stsge-Vln-principle approval of Qentrrl Govertr[reot under Sec.tig! 2{lxii) of th¤
vrn (SaErrkJhau gvrm Srmvald,!{I) Adhlulyam, 1980 for tron-forestry rse of4'9I1
ha .of toxe.t lend ln favour of iD¤O for construclloE of eccesi rogd froB Suilull
Beudii Mioer (Hi[ Top) to SU-14 to Lslulste bruxite trs$portrdo! ln Kribipur
Tih$il ofRlyagsda Dlstrlctunder Rayrgadr For$t Drvlsion' Odisha.

To,

Subiccl

Sir/Mrd.l[,

Datcdi 05/01/2026

10894/F¤&CC dated

slction 2(lxii) offie
of4.9l I !6 of for$t land

dalcd 11-12j025
or th. sbovc mcdfioncd subjcct

of Environmenl Forest & Cliniale Ch3nge urd.r Secion

ito SH44lo fneilit l! bauxite
da ForErr Divirion appli.d by

l. Cmerrl Corditiori

S. No Condltlon!

Ll

The uset agelcy shall [atrsfe. online, the Net Pt$e Value (]'IPV) of4.9lt ha forsst

Legal status of forclt lald propcscd for divsrsioo shall remain uochaaged.

1.2
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S. No Cindltlo[,

lard behg divertd under this proposal, Bs pcl the Orders ofHon'blg Srplrme Court of
lndia dated 28.03.2008, 24.04.2008 ard 09.05.2008 in Writ perition (Civil)
No.20211995 and the guidclin* issucd by tlis Minisrry vide iE tetr.r No.j-3n01l-FC
(Vol-l) dalcd 06.01.2022 and 22.03.2022. Tnc rcquisitc funds shall be tsansfemd
thmueh ooline porhl in CAMPA lecount ofthe Stale concemed.

r3
At thc timo ofpsyrDert ofNet Pnscnt Value (NPV) dt tle ther prcyailing mte, the user
agency shall fumish rd undcrtakinS to pay the additional amount of NpV, if so
determined, as per thc firal dlci$ion of6e Hon'ble Supreme Coun of India.

Ttc Go\4. noD folcst lsnd of6.0? h8 idcntified in villagc Tirgarjhota, Kal am Tahasil
of Rayagadf,- District under Rsyagada Forest Division for misjng compensatory
afforestation shall be transf'cncd add muhted in lhe name ofForest Departmcnt beforc
handing over dfforest ldnd to the llser agency by thg Statc Covernmenr. The id¤nrificd
non-fo.est shall be notified as Protected Forest under Scction 29 of the lndian Forcsl
Act. I92? or local forest Act. Thc Nodal Omcer, after notification ofsuch non forcsl
lan4 shall uploadsd a copy o, said notification on thc PARIVESH po al.

Tle user agency rhall tlatsfd the cost of aaising and maiftaining the .ompensalory
alforcstation and addilional comliensatory afforestatioD at thc curreDt \rage ralc in
consuhation u.irh State Forest Department in the accounl ofCAMPA ofthe concemed
Slatc tluougl otrline poltal. Ttc Schemes may include approirriate Fovision for
anticipated cost inoease for wo*s icheduled lor subscqucntycaB.

The User Agency 6hall enrurc that lhe Compensatory
cleared of all cncroachlocnG prior to hsndilg them over
(SFD). The SFD shall, enslre lhat thc CA sites are ftee
fencdd and dulyplanted al fte cost ofthe User Agency.

Afforcst8tion (CA) sites arc
to Fore,st Dspartinent

pmperly

1.7

on shall bc raiscd over 6-07 identified in
villirlc T lGlnsra Talusil of Rarqllda Rayagada Forcst
Division wi and maintaifled

end maifltainedthereafter
thereaftei;

1,8

Additiona! Compensiiriry afforcstatrion shEll bi: raised over 5.00 ha of dcgradcd forcsl
land idcDtificd iD Pcdakonda Ei6. RF urrdd Rayagada FoBst Division withis two
years from the dale of Stsgg-Il Oeaftnce ard rr|ai ained theiE!fter by tbe Statc Forest
Deparnne es pcr rpproyed plst/schehe tnd maintaioed lhercallcr, at thc cost of user
ogeocy.

1.5

1.4

1.6,

1.9

The species to be pLriled i! drc CA/Addl. CA schcrncs shall le ofnativr speci6 ofthe
aiea. At least 18 mooth old secdtings should be plrnted. InEnsive moDitori0g of thc
ptantation oeed8 to b¤ doDe and documentcd uliry Geo tagging so that rhe inde33e of
canopy density aad $rrvir6l and gto*1h of planlrtion can be evalusted at .egllar
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S. r.'o Conditlotr!

iDtarvak.

t.l0

The KML file5 of the a&a to bo diwned and the CA/Addl CA areas shall br uploaded

oo the e-Creetr watch portal wift 8[;quisitc detlilr befote issuitrS working penDission

towalds linear prcjccts or submittiog compliance rcpott for seeking Stage-ll approval'

as thc case may be.

All tbe funds received from the user agency undcr lhe prcject shall bc transferred'/

d.posited in CAMPA accouai ooly throrrgh e-Ponal (httbsJ/oarivesh'nic-in^ Amoml
depositcd lhrough othcr mode will not bc acc@tgd as compliance of the stage't

clear3rce.

l.u

l.t2

The coqplcte compli.nce of the ERA, 2006 shall be enswed by way of Prcscribsd
certificatcftdm ihe.concemed DisrrictColieclor

The bourdary olthe pmposed forest land ror diversion, shall be demalcaled on ground

at the proJecl cost, by erecling four fcet high reinfolced cement concrete pillais, each

inscribcd wilh ils serial dumber, distance ftom pillar to pillar and CPS rc{rdinales'
l l4

EnvironmcnBl (Protccliln) Act, l9!6 if applicable.
of theClealance asbraialsh ironmeaiThe user gcncy

1.r6

The Forcsl D¤parmen! shall und.rtakc plaDtation of lall indigenous trec species along

both sides of tbe proposed road, st the cost of the Uset
pollution resultiag from rhe movement of heary

dusl

actrvtrcs
th miuirg

will be used
and safety

Overburdcn shall Bdt bc disposed bcyond &c degiSnaled road width. Muck generated

from earth cuttirgs shalf * nfi.uifiiea f<i, ntling works- Any exccss muck shall be
disposcd strictly in accordance witb a Muck Disposal Plan No muck or debris shau be

pcmitted to roll down hill slopcs. Thc user agency shall subhil an uodeflaking to ihis
effcct along \rilh the compliance for,iDal spproval

Retainitrg wslls, brcast lvslb, and draimge suuctucs shall tc constuctad at
appropriate locatioDs to eosue slopo stability ed pt¤velt erosioD along the .lignmeoll.l9

The state Folesr Depanmcnt shall uadertale cornplahmsive soil conser-aion measurcs

a! ihe CA site5, with tbe cost to be bome by tie user ngency

trl

l.r5

l.l7

l.ls

r.20
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The uscr agency shall cqrlorc th6 porsibility of successful t ansplantation of maximum
ru$er of trecs ideltified to bc felled and shall slsue thst any tr.e f6lling lhdl be
doue only whm it is unavoi&ble and that too uider stsict supervision of lhe Slate
Forcst Depaffllent.

The designing of De$, aulvcrtrbridge$ aod redcsigring the cxisrin
natural streams/ rivers/cnnals should be done h such a msnnrr lhal it
the rlatu.al coursc of water, does not give risc to watcrloggin& so

I Oncs over lhe
do."r nol bamper
that it does nor

hamper movemeitt of wild animals including fishcs & arnphibisns migration

No labour camp shall be .strblirh.d on the forest land and tlc uJer qancy shall
altemate

analpressure
firels fue to andIabourds lhe tho hesstaffprefembly 'wixkifg at
svoid the n fo.e3taay datnagc earby

lrcav$'ildlife1n dl ifepasses ctossiIl9,

1.r8
No additional or ncw path will be conqructed insrde the forest ares for any
related to thc f,rojecl work.

activity

work, shsll forest groffh
1.29

ged wirhout the prior
aPproval
The

t3t The forest l3nd shall not bc urcd for any purp6¤ other thaD tttat specificd in lhe
proposal.

lJ2
The foest laDd propo8d to bc divcltei shall lmder m ciculist nces bc tsaosfcrtrd to
any other u!.r agetrcy, d@rtrnent or p¤rsdr witlout the prior approval of Ministy of
EDaironrEn! Forost & ClirIlala Clange,

,33

S. No Conditl.nr

l.tl
Th¤ lser sgercy sldl ule fly rsh for the road constrtction aad for filling up of void
crrated due to soil borrcws whieh will be foltowed by conpaction a spreading oflop
soil over it as pcr Fbr Ash Notificatior No. S.O_ 2j4 (E) dEted 25.0t.20t6.

t.2) The user agency shall subrnit an u.dertaking to enslre rhat flanks of rosds slould be
filled by transportcd soil and not $,,ith soil dug frorll thc side ofthe roads.

1.24

l.r5 Sp¤ed regulatiDg siSnage vill be erect.d along the road at legular ifltervEls in rhe
Protected ArcaiForest Aitas.

1.26

t21

1.30

No damage to thc llora and faunq of the adjoiling Erea shall be caused.
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Condidon!

lJ4

The user agency shall submil a[Dusl self modrcrirg rcpofl otr compliaace of stipulat¤d

colditionsio ti¤ Nodal Olncer (FCA) of the Stste and concemed Integrsted RegioMl

office ofthis Miaistry by the eld of March every yea!
rJ5

tuty olh.r condiliorN fiat tbe Midstry ofEovironBen! Fotests & Climate ChaDge may

impose from timc o. time in tlle inter¤sr of aflor¤Bulior, consgrvation and manageme

of flcm and fauna in the atca, shall b¤ complied by lhe user agEncy.
l.16

Ths State Go!1. and uscr sgeDcy shall ensure compliancc to plovisions ofthe all AcB,

Rules, Regulations, Guidetines, NGT Order (s) & Hotr'ble Couri Order (s) pertaining lo

this project, ifa.!y,lor the lime bcing in iorcE, as applicablc lo heproiccl
137

Any olher direclion i5sued by the Minisrry a5 a resuh ofHor'ble Sqpreme Coun order

will have boatinB on this approvlj.1.38

ViolarioD of any of these condidons *ill amouDt lo violarion oiVan (Saruaksl6n Evaln

Samvordhan) Adhiniyam, 1980 &nd 8ction would be taken as prescribcd ia Para l.16 of
Chapter I of Co$olidaled Cuideliles lnd Clarifigation issued urder Y.ar (Sanrakhan
Evam Samvardhan) Adhiniyain, I980 and Van (Sanrakshan Evam'Siriirvddlian) Rules,

2021 vide Minislry's le(ter datrd 29-l?-2023.

r19

2. Stla&rd .oDdltlob!

3. Speclnc Condltlons

S. No

Thc oorcemed Divisioml FoEst Ofricer, will modtq! ald take rccessary mitigativ¤

meaturos to etrsuJe that lhere is no adveBe impact olr the forests in the suirounding

' ' t'::r': ' '::]lt')':?::: ''' ri '-:l" r;'\'i" ':: 
'

Afts eccipt ofh. rtport o! co!r![!!E to rhc cotrdidoo!.tipuFt* lbqP] fi;E lhc sne cov¤mme[l olodirhs.
fiDnyshEc-ll 0onroval tor divcliion of th! 3iid forcst bod udlr stctiu 2 otvlr (SsqlllslBn Evsm samvaldh'n)
aari,yi', trib *iu ue is"",r by,l'1, Ml,titri\t{iSqrifJitr4ffi$' ffiii;*"ua,ot bc etr¤ctcd bv rhc stare
coven$t¤I of odisha till finaysqc-tl ry1inifi-forlrffifioa-Sisfifd tYthc Ministv of Environm!.t lorc$t&
Clinat ChangE.

''The srat. Go!a. or a S¤nior ollicc Dot b.low tbc RtDl of a Divbional forest OIficeI, bavinB jurisdiclion ov¤I lhe
for.n t8d proposcd ro bc divcnc4 duly authorizcd ir thb lrch.U by the Slate Covr c{n Pds an ord¤t for u* culting and
comm$.cmeDt of work ol s liE& p.ojcct in forcsi lad for ! Pctiod of o& yd ('workisS Permt$ioE" m¤@
p.rmission granEd !o liae& pmjcct b.fotc fital apgroval lo mobiliz! the rcso.rces to comnleftc the preliminary proje{l
work oltler dt,tr blacl topping). Such order siall bc ptssed o y aner full realizarion offtnd! for coiope!$tory
aflor$isriot, N.t PEs.nt Value (MY), Wjldljf. cons.I.adon Plsn, Plsrlalion of dwirf sP¤ciqj of medi.iDal plsn6' ed
all otlcr comperrstory Iwie6, spccificd iD lhe SrageJ (i&Pri.Dciple) lPProvd nom rhc Uscr Agcncy' ard whd. ever

Aplic&ble, t n!fu snd Eulatioo of noo-fotesvnv.oue forcat lard h favour of Slatt Fore{ I}epadu.tl d.cla$rior of
PFIR.F aIId clDplianc. ofo6er sun]es including ST&OTFD (R.cognjtion ofFotc$ Rie,htl) Acl, 2006" ss slipulalcd i,
PoL l I . I of Chrpter- l I of Consolidared Cuid.lin., snd Cl[ificrtion issucd !nd.r var (SaEakshan Evam Satnva.'dh&r)
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Adtiniyam, 1980 and v.n (S,'lrd(shrn Ev.m Samiardhan) Rulca. 1023 vid¤ Minisuy's lc$cr datcd 29.1 2.2023.

Copy To

t.The ChielExecutive Officer, Nstioml Authority CAMPA, MBistry ofEovimoD.ot Foresr & Clirn e
Chaoge, 3d Floor, Suprsttlr Coutt Mctro St.tio! Buildin& Ncw Delhi.l l0 001 .

ofEflvimnficnt, Forcst & Climlte Change, Indira
110 001.

:. The Addl. PCCF & of Odisha, Aranya Bhawan,
ChsndrBsekharpur,

Dutta

gfuqc@

You.'! frllhfull!
(Srjoy Dutra)

As.i.brt Commi$ionq (Forestry)

Validity

Date:
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S. No

1.I The Stite covr. shalt cnsure th{ rhe sla&s ofdiv.ncd forclt l,nd shall rtma;
lceal

t2 P,.":$::::,#Tilffifi ffi "trfl7,,:"ll"r,,I;,f#s1"nH::;,

IJ

t,4
,iaer fo*st

VESH

I]tc State Govemmet 5t6,1 lhat r[! idcrlificd shsl b¤ riliundcr S.cdon 29 of Ue lndirn 92?fte Nodal Officcr notification of such land, slrsllsaid !plo.dcdnolificsti rh. RI

Stitc Forcc !halt thot rhc !p!ci
of

!o ba done
rnor h old

cA&

t.1
Tte Star. Gort
Evam San1

time Scfore handing over
plr Sannlshan

t.8
fi. Govt, rball rtrr KML CAII $lsaded the e6t cn l lthportal dt dctaillhc baldirgdr'varcd and aa.icy

1.9

SIThe Co shaII irrtncdia& repair/r.conly stll]ct rh da'llgcdIlan bourdlryPi tle di land rhe 'IteSrounds Oovcmmast shall tk.also sppropnaG rhersiiDst tcrf,oosiblfor of forcst illarsbo'mdlry undcrp the progision! thcof IIldirnI 927 rnd i!c licablc loc{laPp F if lrv

fomsl

fis
J8

Staie
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Coldldonis,No

Thc Stste GovL shsu .osllrn thar &! StaE Fore!! Dcrdtued shsl uT dena]o PlaDlation
of taU indigcsolrs EGc ip.ci6 alon8 both sidcs of lh. ptopos'd roa4 at lho cost of 

'he
User Agcacy, to niligsti dusl polhriot $sultinE &oD dlc movcloctt of hrsYy vlhicles

lsrocist d sitb tlitritrg sctivi&s
l,l0

Thc Shrc Goverlserr shr .nlurr thst &e Uarf A8.rrry rh.[ iEpla, Enl 4pprqpri6te

6gin..riE8 Eld aafety malsltte3 to Fcvrot goil ¤rosioo sr thc proPdcd rolt icsntr9B 3

mcdiuln slope and thc rosd wiU bc ll5cd by h¤.vy v'hicles'
l.u

b. pertritt d lo roll dowtrhill stopesDisposal Plo&

lh!.ll rct bc dispo$cd blyotd thc
shatl bc firlly utilized for
accordance wilh a Muckr.12

t.l3
The Stare Gova shall ensutc that retsining walk, breost wsll6, and diainage structures

shall be colstruckd al app.oprislc localioos lo cnsure 6lope slabiliry snd preveot

eros0n aloDg thc alignm¤nt.

l.t.r
Thc State Govt. shall eosure lboa the State ForEs! Departsn.!1t sbal ud¤rl3kc
comprEhensive soil consewstion meslulas al the CA 6itd, with the cosl to ba boms by
thc usar agency

TlIc SqG Govt. shalt etrsurE lisi lhc u6¤r a8¤my

lhe Slzic

ofbcrof aunralts!lanlal
fel shr bell doneItut Iing only it

and chll
iry of

t.t7

l,r8 manner thst il doca nol hamper tha mtural coursc of wster, docs not givc rise b waler-
logSirg, so that i! doca ltol haEp¤r Eovemcnt of wild arimals including fishcs &
amphibiaar migstior.

orlYerr&/bridges lnd redesig ing
slr¤smt rivervcamls should bc done in such a

Thc Shte GovL
thc exisling ofts ovcr thc

t.l9 The State Govt shsll c[rur. tbrr .pccd rcgularirS rignsgc will b¤ dcclcd elong th.
road e! tlgulsl iltcrvsls itr tbe Forrsl fuca3.

!.20

GovrState staltThe
\ridrh.designatsd rgad

1Dstdcllydispoicd

l,t5 trs8pliutatioo of maxiA.um Eumh o(treqi id.trdfi.d lo be f.llcd
atry $Ec fclling shall bc dore o[!y wErE it is uEavoidable and

forcs! D4t $D¤nr

ofthethc Jlrcc$stulTltc Govl.Sute ihall agen ydut
thatatd sh"ll alturc

that slnclu!d¤r
Suteofth!

l,l6

transportadb. bi6nad soil.andshould

The Stale Cort. shall cnsure that th. us¤r sg.noy shsll provide adequate urder passes in
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S, No

*ildlif. sreavwildlifc crossing, ifsny, for ftc sale movarent ofwildlife

t.2l

Th6 Stlte Go!,t. ihrll a$t,st orat Do !.bour csmp ib![ bc cshblLh.d on the ffi.st lsnd
end ihe u3e. &g¤ncy d:all providc ftel! prefenbly eltarnate firels to th. kbouEn dld
strJT working at the site 5o a! to awid atry dflna8. rtd ptrctlurc on tbe n.arty foresl

Thc Statc Covt. aod user agenry shall ensure fiar whila executitlg works, the user
a8¤ncy shrll not ,.ll any t!. or dunagr foreet gro\rth in the sll'rouding forcst area in

t.r3

The State Govt and user igcncy shall ensur. thst tha lsyout plan o{ the prsposn! shall

nor be changcd without p.ior approval ol the Miriltry of E virodrcnt Fotesl &
Cli ate Change.

t24

ti,

The State Govt. shall cnsur¤ that no damagc to !h¤ flora and faunn oftha idioining alEa

shall b. c!u5.d-

Thc Stalc Colt. slal
mili8itive measures
surroundi4 aicr,

1 ensuE that th. DFO coflc.med *ilt
lo cnsure thrt lheE li no

(FCA) of th. Srare
s¤lf monitoringThc Statr Go\t-

report on .:o;pli
,nd Regional

t.2E

impos¤d 6cr.in ihsll be imPl.n cnEd by the Sr.t
addiriodal rtipulrtioD(syconditioo(s)
Coi¤rlmen/ Us¤r ABensY

lrith!l iedmpl
in rcrpcct of th¤ prcselll pojecl

r.2,

1J0

Th. Srat¤ Covt. a usct ag¤ncy rhall ensurE compliancc to provision! ofthe all Aca'tll

Co [donr

1,7,

Thc Sore Govt. lnd ur.r sgcncy lhall .n$re th asrth ot any tnaterial shall neithtr bE

brought froh nor the d.bris r.sulling during co[itruclion b. disposed of in thc
adjoining fo.c.sr arca by thc dscr aicncy.

The Sratc Co!t. shall erBure tlat ltc foresl land slall not bc s!¤d for any purpose olher
than th6t rpecified in lhc propGrl aid uDder no circuhstancel be lansferrcd to aoy

orhc. us¤r agercy, depidrncn. ol Pcrson without prior approv;l 6l fic Minist / of
Envirohmcnr. Forest & Climate Ctr.ac.

l16

flffncc.cssary

ffi r.."r. r'loi

eniur ihat tIe

),Ear rcgularly.

131

Tb. StriE Govt. !h6I !d$sc lhrl 0ty oth6 condition! drat t rc MitilEy of Enviro!trrcDt,

Forest! & Cli$de Cbrngc mly ittrPos. tom dmc to trDo in tht inter"t of
afforEatatioq coniervatiotr .nd hrmSllned of florr ard fsuna i, thc src', u'hici shdl
bc complild by th. ulcr !8!ncy
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Condt{o$

Rules, Reguladoos, cuidclin$' NGI Order (s) & Hon'blc Coult frff (5) pettatling lo

&is projecl if sDy, for th. lino b¤iag in lorcr, as .pplicsble to l$q pmj'ol

r31

lJ3 ol Consolidatcd Guideline! 5od Clariflcatior issuld
Sanvardhan) Adhiqiyalx. 1980 & VIn (Saltatsha!
vide Minislry's lctter dltcd 29.12.2023,

Evatrtof (Ssnrakhenlaiionof corditotrsofth.solation
6ParrworlldI alldAdhini 80Samvardhs'l)

Evallrundcr (Sar"lGha.r
2023Rules,ssEvardfu!)Evam

!. sp..l!. coldlh!.

co.r T.

2 The lffDcctor GlIr¤rBl of Forcsts
Paryavaran Bhawan, Jor Ba8!

& Clirnatc

Ctrangc, ldira

Odish!, Araays B!aw'D,3.Th¤ Addl. PCCF & NodEl

4. Th. Divisiond forest Oflicer, P.aya88da RryaSsd4 Odisha

5- Itc Chiefceneral Mslllger (Env.), IDCO, IDCO Towcr, Janpart\ Bhuba[eswar, Odisha

Signature
Oisilally
B,bU

Slgmd

s, No

3.t

ln 6risr cooplaan . vitt (,l. ltln}l.ry ll.ndaL und.r Prn lqa of dlc Evm

Oa.
S.rDvedlu) RuLr, 2023, thc

Applrl No. 04/2026G2

Kolk 13.Hd'blc N.tioral GtE¤!

.d codinu.d opcr&iohal latidity of

& OB.),

Oate: 0t05I202¤

S. No

Ary othcr dircction issurd by lhc Ministry ai s rcsull ofHon'blo supreme court order

witl brvc bealing otr &is apProval

2. Sl.ldritl .o..itlo
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@

(Vasootr Xir.n B.bu)
Cenerd qf Forerts (C)

4*cxnnA

ia of

of

Govcrnm¤rt otlndll

Mltrldry of EDYliotrnert, For.rt rnd Cllm.te Chrrye

R.glor.l om.e

Ih. Addl, Chr.f S.$.rry,
fo6t Iiavil@bt & Clie,l. CtE g. D.padaaq
GovcrnF. ofodidE
Bhlb.e3wr-711001.

&
t:ti ' ,'t06

C!!!Io
FP,ICRyOTHERS/s:3366t2025

D.n 06/05t2 026

Your! frilhfully,
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The Chief Executivc

& Nodal

of Enviroto.( ForEst & Clinrt

Follsi & Climrk ChanSe, Indir!

Odtuha, Aranyt Bh!'xBn'

Signature

Odisha.

FPIOR/OTHERE5233552025

. t ' t't'^t 5) 'lr:,' .' 4f $

Dat :06,D5Emo

Slgn.d

e@'UF

63



Government of India

Ministry of Environment, Forest and Climate Change

Regional Office, Bhubaneswar

Online Proposal No.: FP/OR/OTHERS/523366/2025 Dated: 05/05/2026

To,

The Addl. Chief Secretary,
Forest, Environment & Climate Change Department,
Government of Odisha,
Bhubaneswar-751 001

Subject: Stage-I/In-principle approval of Central Government under Section 2(1)(ii) of the 
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 
ha of forest land in favour of IDCO for construction of access road from Sijimali 
Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur 
Tahasil of Rayagada District under Rayagada Forest Division, Odisha.

Sir/Madam,
            I am directed to refer to State Govt. letter No.FE-DIV-FLD-0025-2025-10894/FE&CC dated 
9.05.2025 and Online Proposal No.FP/OR/Others/523366/2025, wherein prior approval of the Ministry 
of Environment, Forest & Climate Change for non-forestry use of 4.911 ha of forest land in favour of 
IDCO for construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate 
bauxite transportation in Kashipur Tahasil of Rayagada District under Rayagada Forest Division, 
Odisha, was sought in accordance with Section-2 (1)(ii) of the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980. After due consideration of the proposal by the Ministry of Environment, Forest & 
Climate Change, the in-principle approval for diversion of the said forest land was accorded by 
Ministry vide this office letter No. FP/OR/Others/523366/2025 dated 5.01.2026, subject to fulfillment 
of certain conditions. The State Government has furnished the compliance report in respect of the 
conditions stipulated in the in-principle approval and has requested to grant final approval of the 
proposal.
        In this connection, I am directed to say that on the basis of the compliance report furnished by the 
PCCF & Nodal Officer (FCA), Odisha vide their letter No.8119/9F (Others)-343/2025 dated 
21.04.2026  and submission of the compliance report by the State Govt. in Parivesh web portal on 
23.04.2026,  Stage-II/final approval of the Ministry of Environment, Forest & Climate Change  is 
hereby granted under Section 2 (1)(ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for 
non-forestry use of 4.911 ha of forest land in favour of IDCO for construction of access road from 
Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of 
Rayagada District under Rayagada Forest Division, Odisha, subject to the fulfillment of the following 
conditions:-
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1. General Conditions

S. No Conditions

1.1
The State Govt. shall ensure that the legal status of diverted forest land shall remain 
unchanged.

1.2
The State Govt. shall ensure that the user agency shall pay the additional amount of 
NPV, if so determined, as per the final decision of the  Hon’ble Supreme Court of India
.

1.3

The State Govt. shall ensure that the State Forest Department will raise compensatory 
afforestation over 6.07 ha of non-forest land identified in village Tingarjhola, Kalnara 
Tahasil of Rayagada District under Rayagada Forest Division within two years from 
the date of Stage-II Clearance and maintained thereafter by the State Forest 
Department, at the cost of user agency.

1.4

The State Government shall ensure that the identified non-forest shall be notified as 
Protected Forest under Section 29 of the Indian Forest Act, 1927 or local forest Act. 
The Nodal Officer, after notification of such non forest land, shall uploaded a copy of 
said notification on the PARIVESH portal

1.5

The State Govt. shall ensure that the State Forest Department will raise Additional 
compensatory afforestation over 5.00 ha of degraded forest land identified Pedakonda 
Extn. RF under Rayagada Forest Division within two years from the date of Stage-II 
Clearance and maintained thereafter by the State Forest Department, at the cost of user 
agency.

1.6

The State Forest Department shall ensure that the species to be planted in the CA & 
Additional CA schemes shall be of native species of the area. At least 18 month old 
seedlings should be planted.  Intensive monitoring of the plantation needs to be done 
and documented using Geo tagging so that the increase of canopy density and survival 
and growth of plantation can be evaluated at regular intervals.

1.7
The State Govt. shall ensure the compliance on FRA, 2006 as per Van (Sanrakshan 
Evam Samvardhan) Rules and guidelines issued from time to time before handing over 
of the diverted forest land to user agency.

1.8
The State Govt. shall ensure that the KML files of the area to be diverted and CA areas 
shall be uploaded on the e-Green watch portal with all requisite details before handing 
over of the diverted forest land to the user agency

1.9

The State Government shall immediately repair/reconstruct the damaged boundary 
pillars and ensure proper demarcation of the diverted forest land on the ground.The 
State Government shall also take appropriate action against the responsible person(s) 
for damage/disturbance of forest boundary pillars under the provisions of the Indian 
Forest Act, 1927 and the applicable local Forest Act, if any.
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1.10

The State Govt. shall ensure that the State Forest Department shall undertake plantation 
of tall indigenous tree species along both sides of the proposed road, at the cost of the 
User Agency, to mitigate dust pollution resulting from the movement of heavy vehicles 
associated with mining activities.

1.11
The State Government shall ensure that the User Agency shall implement appropriate 
engineering and safety measures to prevent soil erosion as the proposed area features a 
medium slope and the road will be used by heavy vehicles.

1.12

The State Govt. shall ensure that overburden shall not be disposed beyond the 
designated road width. Muck generated from earth cuttings shall be fully utilized for 
filling works. Any excess muck shall be disposed strictly in accordance with a Muck 
Disposal Plan. No muck or debris shall be permitted to roll downhill slopes.

1.13
The State Govt. shall ensure that retaining walls, breast walls, and drainage structures 
shall be constructed at appropriate locations to ensure slope stability and prevent 
erosion along the alignment.

1.14
The State Govt. shall ensure that the State Forest Department shall undertake 
comprehensive soil conservation measures at the CA sites, with the cost to be borne by 
the user agency.

1.15

The State Govt. shall ensure that the user agency explore the possibility of successful 
transplantation of maximum number of trees identified to be felled and shall ensure that 
any tree felling shall be done only when it is unavoidable and that too under strict 
supervision of the State Forest Department.

1.16

The State Govt. shall ensure that the user agency shall explore the possibility of 
successful transplantation of maximum number of trees identified to be felled and shall 
ensure that any tree felling shall be done only when it is unavoidable and that too under 
strict supervision of the State Forest Department.

1.17
The State Govt. shall ensure that flanks of roads should be filled by transported soil and 
not with soil dug from the side of the roads.

1.18

The State Govt. shall ensure that the designing of new culverts/bridges and redesigning 
the existing ones over the natural streams/ rivers/canals should be done in such a 
manner that it does not hamper the natural course of water, does not give rise to water-
logging, so that it does not hamper movement of wild animals including fishes & 
amphibians migration.

1.19
The State Govt. shall ensure that speed regulating signage will be erected along the 
road at regular intervals in the Forest Areas.

The State Govt. shall ensure that the user agency shall provide adequate under passes in 1.20
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wildlife areas/wildlife crossing, if any, for the safe movement of wildlife.

1.21

The State Govt. shall ensure that no labour camp shall be established on the forest land 
and the user agency shall provide fuels preferably alternate fuels to the labourers and 
staff working at the site so as to avoid any damage and pressure on the nearby forest 
areas.

1.22
The State Govt. and user agency shall ensure that while executing works, the user 
agency shall not fell any tree or damage forest growth in the surrounding forest area in 
any manner.

1.23
The State Govt. and user agency shall ensure that earth or any material shall neither be 
brought from nor the debris resulting during construction be disposed of in the 
adjoining forest area by the user agency.

1.24
The State Govt. and user agency shall ensure that the layout plan of the proposal shall 
not be changed without prior approval of the Ministry of Environment, Forest & 
Climate Change.

1.25

The State Govt. shall ensure that the forest land shall not be used for any purpose other 
than that specified in the proposal and under no circumstances be transferred to any 
other user agency, department or person without prior approval of the Ministry of 
Environment, Forest & Climate Change.

1.26
The State Govt. shall ensure that no damage to the flora and fauna of the adjoining area 
shall be caused.

1.27
The State Govt. shall ensure that the DFO concerned will monitor and take necessary 
mitigative measures to ensure that there is no adverse impact on the forests in 
surrounding area.

1.28
The State Govt. shall ensure that the user agency shall submit annual self monitoring 
report on compliance of stipulated conditions to the Nodal Officer (FCA) of the State 
and Regional Office of this Ministry by the end of March every year regularly.

1.29
Any order passed by the Hon’ble Courts or Tribunals in respect of the present project 
shall be complied with immediately, and any additional stipulation(s)/condition(s) 
imposed therein shall be implemented by the State Government/ User Agency.

1.30

The State Govt. shall ensure that any other conditions that the Ministry of Environment, 
Forests & Climate Change may impose from time to time in the interest of 
afforestation, conservation and management of flora and fauna in the area, which shall 
be complied by the user agency.

The State Govt. and  user agency shall ensure compliance to provisions of the all Acts, 1.31
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Rules, Regulations, Guidelines, NGT Order (s) & Hon’ble Court Order (s) pertaining to 
this project, if any, for the time being in force, as applicable to the project.

1.32
Any other direction issued by the Ministry as a result of Hon’ble Supreme Court order 
will have bearing on this approval.

1.33

Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980  and action would be taken as prescribed in Para 1.16 
of Consolidated Guidelines and Clarification issued under Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 2023 
vide Ministry’s letter dated 29.12.2023.

2. Standard conditions

3. Specific Conditions

S. No Conditions

3.1

In strict compliance with the statutory mandate under Para 16(7) of the Van (Sanrakshan Evam 
Samvardhan) Rules, 2023, the issuance and continued operational validity of this Stage-II clearance 
are inherently subject to the final adjudication of Appeal No. 04/2026/EZ (Munidei Majhi & Ors. 
Vs. The Ministry of Environment, Forest and Climate Change & Ors.), presently pending before the 
Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata.

Copy To

The Chief Executive Officer, National Authority CAMPA, Ministry of Environment, Forest & Climate 
Change, 3rd Floor, Supreme Court Metro Station Building, New Delhi-110 001.

1. 

The Inspector General of Forests (ROHQ), Ministry of Environment, Forest & Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi – 110 003.

2. 

The Addl. PCCF & Nodal Officer (FCA), Forest Department, Govt. of Odisha, Aranya Bhawan, 
Chandrasekharpur, Bhubaneswar-751023.

3. 

The Divisional Forest Officer, Rayagada Forest Division, Rayagada, Odisha.4. 

The Chief General Manager (Env.), IDCO, IDCO Tower, Janpath, Bhubaneswar, Odisha.5. 

Your's faithfully

(Vasanta Kiran Babu)
Dy. Inspector General of Forests (C)
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Government of India

Ministry of Environment, Forest and Climate Change

Regional office

Online proposal no: 
FP/OR/OTHERS/523366/2025 Date 06/05/2026

CORRIGENDUM

Subject: Stage-II/ Final Approval of Central Government under Section 2(1)(ii) of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 ha of 
forest land in favour of IDCO for construction of access road from Sijimali Bauxite 
Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur Tahasil of 
Rayagada District under Rayagada Forest Division, Odisha.

Sir/Madam,
I am directed to refer to this Regional Office’s letter of even number dated 05.05.2026 on the subject 
cited above, whereby final approval was conveyed for the proposal mentioned therein, and to state that 
the words “Stage-I/In-principle approval” appearing in the subject line shall be read as “Stage-II/Final 
Approval”.
 
All other contents, terms and conditions stipulated in the final approval letter shall remain unchanged.

Yours Faithfully,
 

(Vasanta Kiran Babu)
Dy. Inspector General of Forests (C)

To,

The Addl. Chief Secretary,
Forest, Environment & Climate Change Department,
Government of Odisha,
Bhubaneswar – 751 001.

Copy To
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The Chief Executive Officer, National Authority CAMPA, Ministry of Environment, Forest & Climate 
Change, 3rd Floor, Supreme Court Metro Station Building, New Delhi-110 001.

1. 

The Inspector General of Forests (ROHQ), Ministry of Environment, Forest & Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi – 110 003.

2. 

The PCCF & Nodal Officer (FCA), Forest Department, Govt. of Odisha, Aranya Bhawan, 
Chandrasekharpur, Bhubaneswar-751023.

3. 

The Divisional Forest Officer, Rayagada Forest Division, Rayagada, Odisha.4. 
The Chief General Manager (Env.), IDCO, IDCO Tower, Janpath, Bhubaneswar, Odisha.5. 
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Government of India

Ministry of Environment, Forest and Climate Change

Regional Office, Bhubaneswar

Online Proposal No.: FP/OR/OTHERS/523366/2025 Dated: 05/01/2026

To,

The Addl. Chief Secretary,
Forest, Environment & Climate Change Department,
Government of Odisha,
Bhubaneswar-751 001

Subject: Stage-I/In-principle approval of Central Government under Section 2(1)(ii) of the 
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 
ha of forest land in favour of IDCO for construction of access road from Sijimali 
Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite transportation in Kashipur 
Tahasil of Rayagada District under Rayagada Forest Division, Odisha.

Sir/Madam,
            I am directed to refer to State Govt. letter No.FE-DIV-FLD-0025-2025-10894/FE&CC dated 
09.05.2025, PCCF&HoFF, Odisha’s letter No.11767/9F (Others)-343/2025 dated 29.05.2025, letter 
No.25316/9F(Others)-343/2025 dated 17.12.2025 and Online Proposal No.
FP/OR/OTHERS/523366/2025 on the above mentioned subject seeking prior approval of the Ministry 
of Environment, Forest & Climate Change  under Section 2 (1)(ii) of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980.
          After due consideration of the proposal of the State Government, the Ministry of Environment, 
Forest & Climate Change hereby conveys ‘Stage-I/in-principle’ approval under Section 2(1)(ii) of the 
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry use of 4.911 ha of forest land 
for construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite 
transportation in Kashipur Tahasil of Rayagada District under Rayagada Forest Division applied by 
IDCO, subject to the fulfillment of the following conditions:

1. General Conditions

S. No Conditions

1.1 Legal status of forest land proposed for diversion shall remain unchanged.

The user agency shall transfer online, the Net Present Value (NPV) of 4.911 ha forest 1.2
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S. No Conditions

land being diverted under this proposal, as per the Orders of Hon’ble Supreme Court of 
India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) 
No.202/1995 and the guidelines issued by this Ministry vide its letter No.5-3/2011-FC 
(Vol-I) dated 06.01.2022 and 22.03.2022. The requisite funds shall be transferred 
through online portal in CAMPA account of the State concerned.

1.3
At the time of payment of Net Present Value (NPV) at the then prevailing rate, the user 
agency shall furnish an undertaking to pay the additional amount of NPV, if so 
determined, as per the final decision of the Hon’ble Supreme Court of India.

1.4

The Govt. non forest land of 6.07 ha identified in village Tingarjhola, Kalnara Tahasil 
of Rayagada District under Rayagada Forest Division for raising compensatory 
afforestation shall be transferred and mutated in the name of Forest Department before 
handing over of forest land to the user agency by the State Government. The identified 
non-forest shall be notified as Protected Forest under Section 29 of the Indian Forest 
Act, 1927 or local forest Act.  The Nodal Officer, after notification of such non forest 
land, shall uploaded a copy of said notification on the PARIVESH portal.

1.5

The user agency shall transfer the cost of raising and maintaining the compensatory 
afforestation and additional compensatory afforestation at the current wage rate in 
consultation with State Forest Department in the account of CAMPA of the concerned 
State through online portal. The Schemes may include appropriate provision for 
anticipated cost increase for works scheduled for subsequent years.

1.6

The User Agency shall ensure that the Compensatory Afforestation (CA) sites are 
cleared of all encroachments prior to handing them over to the State Forest Department 
(SFD). The SFD shall, ensure that the CA sites are free from encroachments, properly 
fenced and duly planted at the cost of the User Agency.

1.7

Compensatory afforestation shall be raised over 6.07 ha of non forest land identified in 
village Tingarjhola under Kalnara Tahasil of Rayagada District under Rayagada Forest 
Division within two years from the date of Stage-II Clearance and maintained 
thereafter by the State Forest Department as per approved plan/scheme and maintained 
thereafter, at the cost of user agency.

1.8

Additional Compensatory afforestation shall be raised over 5.00 ha of degraded forest 
land identified in Pedakonda Extn. RF under Rayagada Forest Division within two 
years from the date of Stage-II Clearance and maintained thereafter by the State Forest 
Department as per approved plan/scheme and maintained thereafter, at the cost of user 
agency.

The species to be planted in the CA/Addl. CA schemes shall be of native species of the 
area. At least 18 month old seedlings should be planted.  Intensive monitoring of the 
plantation needs to be done and documented using Geo tagging so that the increase of 
canopy density and survival and growth of plantation can be evaluated at regular 

1.9
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intervals.

1.10

The KML files of the area to be diverted and the CA/Addl. CA areas shall be uploaded 
on the e-Green watch portal with all requisite details before issuing working permission 
towards linear projects or submitting compliance report for seeking Stage-II approval, 
as the case may be.

1.11

All the funds received from the user agency under the project shall be transferred/ 
deposited in CAMPA account only through e-portal (https://parivesh.nic.in/). Amount 
deposited through other mode will not be accepted as compliance of the Stage-I 
clearance.

1.12
The compliance report of the Stage-I approval shall be uploaded on e-portal (
https://parivesh.nic.in/).

1.13
The complete compliance of the FRA, 2006 shall be ensured by way of prescribed 
certificate from the concerned District Collector.

1.14
The boundary of the proposed forest land for diversion, shall be demarcated on ground 
at the project cost, by erecting four feet high reinforced cement concrete pillars, each 
inscribed with its serial number, distance from pillar to pillar and GPS co-ordinates.

1.15
The user agency shall obtain Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if applicable.

1.16

The Forest Department shall undertake plantation of tall indigenous tree species along 
both sides of the proposed road, at the cost of the User Agency, to mitigate dust 
pollution resulting from the movement of heavy vehicles associated with mining 
activities.

1.17
Considering that the proposed area features a medium slope and the road will be used 
by heavy vehicles, the User Agency shall implement appropriate engineering and safety 
measures to prevent soil erosion.

1.18

Overburden shall not be disposed beyond the designated road width. Muck generated 
from earth cuttings shall be fully utilized for filling works. Any excess muck shall be 
disposed strictly in accordance with a Muck Disposal Plan. No muck or debris shall be 
permitted to roll down hill slopes. The user agency shall submit an undertaking to this 
effect along with the compliance for final approval.

1.19
Retaining walls, breast walls, and drainage structures shall be constructed at 
appropriate locations to ensure slope stability and prevent erosion along the alignment.

1.20
The State Forest Department shall undertake comprehensive soil conservation measures 
at the CA sites, with the cost to be borne by the user agency.
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1.21
The user agency shall use fly ash for the road construction and for filling up of void 
created due to soil borrows which will be followed by compaction and spreading of top 
soil over it as per Fly Ash Notification No. S.O. 254 (E) dated 25.01.2016.

1.22

The user agency shall explore the possibility of successful transplantation of maximum 
number of trees identified to be felled and shall ensure that any tree felling shall be 
done only when it is unavoidable and that too under strict supervision of the State 
Forest Department.

1.23
The user agency shall submit an undertaking to ensure that flanks of roads should be 
filled by transported soil and not with soil dug from the side of the roads.

1.24

The designing of new culverts/bridges and redesigning the existing ones over the 
natural streams/ rivers/canals should be done in such a manner that it does not hamper 
the natural course of water, does not give rise to water-logging, so that it does not 
hamper movement of wild animals including fishes & amphibians migration.

1.25
Speed regulating signage will be erected along the road at regular intervals in the 
Protected Areas/Forest Areas.

1.26
The user agency shall provide adequate under passes in wildlife areas/wildlife crossing, 
if any, for the safe movement of wildlife.

1.27
No labour camp shall be established on the forest land and the user agency shall 
provide fuels preferably alternate fuels to the labourers and the staff working at the site 
so as to avoid any damage and pressure on the nearby forest areas.

1.28
No additional or new path will be constructed inside the forest area for any activity 
related to the project work.

1.29
The user agency while executing works, shall not fell any tree or damage forest growth 
in the surrounding forest area in any manner.

1.30
The layout plan of the proposed forest land shall not be changed without the prior 
approval of Ministry of Environment, Forest & Climate Change.

1.31
The forest land shall not be used for any purpose other than that specified in the 
proposal.

1.32
The forest land proposed to be diverted shall under no circumstances be transferred to 
any other user agency, department or person without the prior approval of Ministry of 
Environment, Forest & Climate Change.

1.33 No damage to the flora and fauna of the adjoining area shall be caused.
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1.34
The concerned Divisional Forest Officer, will monitor and take necessary mitigative 
measures to ensure that there is no adverse impact on the forests in the surrounding 
area.

1.35
The user agency shall submit annual self monitoring report on compliance of stipulated 
conditions to the Nodal Officer (FCA) of the State and concerned Integrated Regional 
Office of this Ministry by the end of March every year.

1.36
Any other conditions that the Ministry of Environment, Forests & Climate Change may 
impose from time to time in the interest of afforestation, conservation and management 
of flora and fauna in the area, shall be complied by the user agency.

1.37
The State Govt. and user agency shall ensure compliance to provisions of the all Acts, 
Rules, Regulations, Guidelines, NGT Order (s) & Hon’ble Court Order (s) pertaining to 
this project, if any, for the time being in force, as applicable to the project.

1.38
Any other direction issued by the Ministry as a result of Hon’ble Supreme Court order 
will have bearing on this approval.

1.39

Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and action would be taken as prescribed in Para 1.16 of 
Chapter 1 of Consolidated Guidelines and Clarification issued under Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 
2023 vide Ministry’s letter dated 29.12.2023.

2. Standard conditions

3. Specific Conditions

            After receipt of the report on compliance to the conditions stipulated above, from the State Government of Odisha, 
final/Stage-II approval for diversion of the said forest land under Section 2 of Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 will be issued by this Ministry. Transfer of forest land to user agency should not be effected by the State 
Government of Odisha till final/Stage-II approval for its diversion is issued by the Ministry of Environment, Forest & 
Climate Change.   
          “The State Govt. or a Senior Office not below the Rank of a Divisional Forest Officer, having jurisdiction over the 
forest land proposed to be diverted, duly authorized in this behalf by the State Govt. can pass an order for tree cutting and 
commencement of work of a linear project in forest land for a period of one year (“working permission” means 
permission granted to linear project before final approval to mobilize the resources to commence the preliminary project 
work other than black topping). Such order shall be passed only after full realization of funds for compensatory 
afforestation, Net Present Value (NPV), Wildlife conservation Plan, plantation of dwarf species of medicinal plants, and 
all other compensatory levies, specified in the Stage-I (in-principle) approval from the User Agency, and where ever 
applicable, transfer and mutation of non-forest/revenue forest land in favour of State Forest Department, declaration of 
PF/RF and compliance of other statues including ST&OTFD (Recognition of Forest Rights) Act, 2006” as stipulated in 
Para 11.1 of Chapter-11 of Consolidated Guidelines and Clarification issued under Van (Sanrakshan Evam Samvardhan) 
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Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 2023 vide Ministry’s letter dated 29.12.2023.

Copy To

The Chief Executive Officer, National Authority CAMPA, Ministry of Environment, Forest & Climate 
Change, 3rd Floor, Supreme Court Metro Station Building, New Delhi-110 001.

1. 

The Inspector General of Forests (ROHQ), Ministry of Environment, Forest & Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi – 110 003.

2. 

The Addl. PCCF & Nodal Officer (FCA), Forest Department, Govt. of Odisha, Aranya Bhawan, 
Chandrasekharpur, Bhubaneswar-751023.

3. 

The Divisional Forest Officer, Rayagada Forest Division, Rayagada, Odisha.4. 

The Chief General Manager (Env.), IDCO, IDCO Tower, Janpath, Bhubaneswar, Odisha.5. 

Your's faithfully

(Sujoy Dutta)
Assistant Commissioner (Forestry)
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VAN (SANRAKSHAN EVAM SAMVARDHAN) ADHINIYAM, 1980 WITH 
AMENDMENTS MADE IN 1988 AND 2023 

 

An Act to provide for the conservation of forests and for matters connected therewith or 
ancillary or incidental thereto. 

“WHEREAS, the importance of forests is to be realised to enable achievement of national 
targets of Net Zero Emission by 2070 and maintain or enhance the forest carbon stocks through 
ecologically balanced sustainable development;  
AND WHEREAS, Nationally Determined Contribution (NDC) targets of the country envisage 
creating carbon sink of additional 2.5 to 3.0 billion tons of CO2 equivalent by 2030; 
AND WHEREAS, the country envisages an increase in the forest and tree cover to one third of 
its land area, which has to be given impetus with an enhanced growth trajectory; 
AND WHEREAS, India has a rich tradition of preserving forests and their bio-diversity, and 
therefore enhancing forest based economic, social and environmental benefits, including 
improvement of livelihoods for forest dependent communities is envisaged; 
AND WHEREAS it is necessary to provide for provisions relating to conservation management 
and restoration of forests, maintaining ecological security, sustaining cultural and traditional 
values of forests and facilitating economic needs, carbon  neutrality .”. 
 
Be it enacted by Parliament in the Seventy-fourth Year of the Republic of India as follows:- 

 

1. Short title, extent and commencement.–– (1) This Act may be called the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980.  

(2) It shall be deemed to have come into force on the 1st day of December, 2023. 
1A. Act to cover certain land.–– (1) The following land shall be covered under the provisions 

of this Act, namely:- 

(a) that has been declared or notified as a forest in accordance with the provisions 
of the Indian Forest Act, 1927 or under any other law for the time being in force; 

(b) that is not covered under clause (a), but has been recorded in Government record 
as forest, as on or after the 25th October, 1980: 

Provided that the provisions of this clause shall not apply to such land, which 
has been changed from forest use to use for non-forest purpose on or before the 12th 
December, 1996 in pursuance of an order, issued by any authority authorised by a 
State Government or an Union territory Administration in that behalf.  

Explanation.- (i) For the purposes of this sub-section, the expression 
‘Government record’ means record held by Revenue Department or Forest 
Department of the State Government or Union territory Administration  or any 
authority, local body, community or council recognised by the State Government or 
Union territory Administration; 
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(2) The following categories of land shall not be covered under the provisions of this Act, 
namely:– 

(a) such forest land situated alongside a rail line or a public road maintained by 
government, which provides access to a habitation, or to such rail, and roadside amenity 
up to a maximum size of 0.10 hectare in each case; 

        (b) such tree, tree plantation or reafforestation raised on lands that are not specified in 
clause (a) or clause (b) of sub-section (1); and  

         (c)   such forest land, –– 

 (i) as is situated within a distance of hundred kilometres along international 
borders or Line of Control or Line of Actual Control, as the case may be, proposed 
to be used for construction of strategic linear project of national importance and 
concerning national security; or 

 (ii) up to ten hectares, proposed to be used for construction of security related 
infrastructure; or  

(iii) as is proposed to be used for construction of  defence related project or a camp 
for paramilitary forces or public utility projects, as may be specified by the Central 
Government, the extent of which does not exceed five hectares in a Left Wing 
Extremism affected area as may be notified by the Central Government.   

(3) The exemption provided under sub-section (2) shall be subject to such terms and 
conditions, including the conditions of planting trees to compensate felling of tress 
undertaken on the lands, as the Central Government may, by guidelines, specify. 

2. Restriction on the de-reservation of forests or use of forest land for non-forest purpose–
– (1)  Notwithstanding anything contained in any other law for the time being in force in a 
State, no State Government or other authority shall make, except with the prior approval of 
the Central Government, any order directing -  

(i) that any reserved forest (within the meaning of the expression "reserved forest" in any 
law for the time being in force in that State) or any portion thereof, shall cease to be 
reserved;  

(ii) that any forest land or any portion thereof may be used for any non-forest purpose; 

 (iii) that any forest land or any portion thereof may be assigned by way of lease or 
otherwise to any private person or to any authority, corporation, agency or any other 
organisation subject to such terms and conditions, as the Central Government may, by 
order, specify; 

(iv) that any forest land or any portion thereof may be cleared of trees which have grown 
naturally in that land or portion, for the purpose of using it for reafforestation: 

‘Explanation–– For the purposes of this sub-section, “non-forest purpose” includes 
breaking up or clearing of any forest land or a portion thereof for–– 

(a) cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants, horticultural 
crops or medicinal plants; 

(b) any purpose other than reafforestation, 
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but does not include any work relating to or ancillary to conservation, 
development and management of forests and wildlife, such as–– 
(i) silvicultural operations including regeneration  operations; 

(ii) establishment of check-posts and infrastructure for the front line forest 
staff; 

(iii) establishment and maintenance of fire lines; 
(iv) wireless communications;  
(v) construction of fencing, boundary marks or pillars, bridges and culverts, 

dams, waterholes, trenches and pipelines; 
(vi) establishment of zoo and safaris, referred to in the Wild Life (Protection) 

Act, 1972, owned by the Government or an Authority, in forest areas other 
than Protected Areas;  

(vii) eco-tourism facilities included in the Forest Working Plan or Wildlife 
Management Plan or Tiger Conservation Plan or Working Scheme of that 
area; and 

(viii) any other like purposes, which the Central Government may, by order, 
specify.’; 

(2) The Central Government may, by order, specify the terms and conditions subject to which 
any survey, such as, reconnaissance, prospecting, investigation or exploration including 
seismic survey, shall not be treated as non-forest purpose. 

3. Constitution of Advisory Committee –– The Central Government may constitute a 
Committee consisting of such number of persons as it may deem fit to advise that Government 
with regard to 

(i) the grant of approval under section 2; and  

(ii) any other matter connected with the conservation of forests which may be 
referred to it by the Central Government. 

3A. Penalty for contravention - 
Whoever contravenes or abets the contravention of any of the provisions of section 2, 
shall be punishable with simple imprisonment for a period, which may extend to fifteen 
days. 

3B. Offences by the Authorities and Government Departments–– (1) Where any offence 
under this Act has been committed - 

(a) by any department of Government, the head of the department; or 

(b) by any authority, every person who, at the time the offence was committed, was 
directly in charge of, and was responsible to, the authority for the conduct of the 
business of the authority as well as the authority; 

shall be deemed to be guilty of the offence and shall be liable to be proceeded against and 
punished accordingly: 

Provided that nothing contained in this sub-section shall render the head of the department or 
any person referred to in clause (b), liable to any punishment if he proves that the offence was 
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committed without his knowledge or that he exercised all due diligence to prevent the 
commission of such offence. 

(2) Notwithstanding anything contained in sub-section (1), where an offence 
punishable under the Act has been committed by a department of Government or any 
authority referred to in clause (b) of sub-section (1) and it is proved that the offence has 
been committed with the consent or connivance of, or is attributable to any neglect on 
the part of any officer, other than the head of the department, or in the case of an 
authority, any person other than the persons referred to in clause (b) of sub-section (1), 
such officer or persons shall also be deemed to be guilty of that offence and shall be 
liable to be proceeded against and punished accordingly. 

3C. Power of Central Government to issue directions–– The Central Government may, from 
time to time, issue such directions, to any authority under the Central Government, 
State Government or Union territory or any organization, entity or body recognized by 
the Central Government, State Government or Union territory Administration, as may 
be necessary for the implementation of this Act. 

 
4.   Power to make rules –– (1)   The Central Government may, by notification in the Official 

Gazette, make rules for carrying out the provisions of this Act.  

(2)   Every rule made under this Act shall be laid, as soon as may be after it is made, 
before each House of Parliament, while it is in session, for a total period of thirty 
days which may be comprised in one session or in two or more successive sessions, 
and if, before the expiry of the session immediately following the session or the 
successive sessions aforesaid, both Houses agree in making any modification in 
the rule or both Houses agree that the rule should not be made, the rule shall 
thereafter have effect only in such modified form or be of no effect, as the case 
may be; so, however, that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that rule.  

5.  Repeal and saving - 

(1) The Forest (Conservation) Ordinance, 1980 is hereby replaced.  

(2) Notwithstanding such repeal, anything done or any action taken under the provisions of 
the said Ordinance shall be deemed to have been done or taken under the corresponding 
provisions of this Act. 

 

*** 
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VAN (SANRAKSHAN EVAM SAMVARDHAN) RULES, 2023  
NOTIFICATION 

 

New Delhi, the 29th November, 2023 

  

G.S.R. 869 (E). - In exercise of the powers conferred by sub-section (1) of section 4 of 
the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 (69 of 1980) and in supersession 
of the Forest (Conservation) Rules, 2022, except as respects things done or omitted to be done 
before such supersession, the Central Government hereby makes the following rules, namely:- 
- 

1.  Short title, extent and commencement. - (1) These rules may be called the Van 
(Sanrakshan Evam Samvardhan) Rules, 2023. 

(2) They shall come into force on the 1st Day of December 2023.  

2. Definitions. - (1) In these rules, unless the context otherwise requires, - 

(a) “accredited compensatory afforestation” means a system of proactive afforestation to 
be used for obtaining prior approval under sub-section (1) of section 2 of the Adhiniyam.  

 (b) "Adhiniyam" means the Van (Sankashan Evam Samvardhan) Adhiniyam, 1980 (69 of 
1980); 

 (c) “Advisory Committee” means the Advisory Committee constituted under section 3 of 
the Adhiniyam; 

(d) “compensatory afforestation” means afforestation done in lieu of the diversion of forest 
land for non-forest purpose under the Adhiniyam; 

(e)  “compensatory levies” includes all money and funds specified in clauses (iii) and (iv) 
of sub-section (3) of section 4 of the Compensatory Afforestation Fund Act, 2016 (38 of 
2016); 

(f) “Conservator of Forests” means Conservator of Forests, Chief Conservator of Forests, 
the Regional Chief Conservator of Forests or an officer equivalent to Conservator of 
Forests appointed by the State Government or Union territory Administration to hold the 
charge of a forest circle having jurisdiction over the forest land for which the prior approval 
of the Central Government is required; 

(g) “Deputy Director General of Forests (Central)” means head of the Regional Office 
appointed by the Central Government;  

(h) “dereservation” means an order issued by the State Government or Union territory 
Administration or any authority thereof, for change in the legal status of a land statutorily 
or otherwise recognised as forest to any other category of land; 

(i) “diversion” means an order issued by the State Government or Union territory 
Administration or any authority thereof for the use of any forest land for non-forest 
purpose or assignment of a lease of any forest land for non-forest purpose; 

(j) "District Collector" includes Deputy Commissioner, to hold the charge of the 
Administration of the revenue district having jurisdiction over the forest land for which 
the prior approval of the Central Government under the Adhiniyam is required;  
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(k) “Divisional Forest Officer” means Divisional Forest Officer, Deputy Conservator of 
Forests or an officer equivalent to the Divisional Forest Officer or Deputy Conservator of 
Forests appointed by the State Government or Union territory Administration to hold the 
charge of a Forest Division having jurisdiction over the forest land for which the prior 
approval of the Central Government under the Adhiniyam is required; 

(l) “land bank” means the lands identified or earmarked, as the case may be, by the State 
Government and Union territory Administration for raising compensatory afforestation in 
lieu of forest land proposed for diversion or diverted under the Adhiniyam; 

(m) “linear project” means project involving linear diversion of forest land for the 
purposes such as roads, pipelines, railways, transmission lines, slurry pipeline, conveyor 
belt etc.;  

(n) “National Working Plan Code” means a code prepared by the Central Government for 
the preparation of Working Plans; 

(o) “Nodal Officer” means any officer not below the rank of Chief Conservator of Forests, 
authorised by the State Government or Union territory Administration, as the case may 
be, or the senior most officer in the Forest Department of the concerned Union territory, 
if there is no post of Chief Conservator of Forests or above in the Department, for the 
purpose of implementation of the Adhiniyam and rules thereof and to deal with and to 
make correspondence with the Central Government, in the matter of forest conservation; 

(p) “Project Screening Committee” means the Project Screening Committee constituted 
under rule 8; 

(q) “Regional Empowered Committee” means the Regional Empowered Committee 
constituted under sub-rule (1) of rule 6; 

(r) “Regional Office” means a Regional Office established by, and controlled by the 
Central Government for the purpose of these rules; 

(s) “survey” means any activity to be taken up prior to initiating commissioning of a 
project or any activity undertaken for the purpose of exploring, locating or proving mineral 
deposits including coal, petroleum and natural gas before carrying out actual mining in the 
forest land, that includes survey, investigation, prospecting, exploration, including drilling 
therefor, etc.; 

(t) “technological tool” means Geographical Information System based digital tools such 
as Decision Support System facilitating the decision making process of proposal seeking 
prior approval under the Adhiniyam; 

(u) “user agency” means any person, organisation or legal entity or company or 
Department of the Central Government or State Government or Union territory 
Administration submitting a proposal under section 1 of the Adhiniyam;  

(v) “working permission” means permission granted to linear projects before final 
approval to mobilise the resources to commence the preliminary project work other than 
black topping, concretisation, laying of railway tracks, charging of transmission lines, etc. 
or as specified in the in-principle approval;  

(w) “Working Plan” means the document prepared as per the provisions of the National 
Working Plan Code published by the Central Government from time to time and having 
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prescriptions for scientific management of the forests of a particular Forest Division for a 
specified period;  

(2) Words and expressions used herein and not defined in these rules but defined in the 
Adhiniyam shall have the same meaning as respectively assigned to them in the Adhiniyam.    

3. Constitution of Advisory Committee - (1) The Central Government may, by an order, 
constitute an Advisory Committee to advise the Central Government with regards to the grant 
of approval under sub-section (1) of section 2 in respect of proposals referred under sub-rule 
(2) of rule 10; and any matter connected with the conservation of forests referred to the 
Advisory Committee by the Central Government. 

(2) The Advisory Committee shall consist of the following persons, namely: - 

(a) Director General of Forests, Ministry of Environment, Forest and Climate Change – 
Chairperson; 

(b) Additional Director General of  Forests, dealing with the forest conservation in the 
Ministry of Environment, Forest and Climate Change – Member; 

(c) Additional Director General of Forests, dealing with wildlife in the  Ministry of 
Environment, Forest and Climate Change – Member; 

(d) Additional Commissioner (Soil Conservation), Ministry of Agriculture and Farmers’ 
Welfare – Member; 

(e) Three non-official experts to be nominated by the Central Government representing one 
each from the fields of ecology, engineering and development economics –  members; 

(f) Inspector General of Forests dealing with forest conservation and Adhiniyam thereof – 
Member-Secretary 

(3) The Chairperson may co-opt the domain experts as special invitees to a meeting of the 
Advisory Committee. 

(4) The Chairperson shall preside over the meeting of the Advisory Committee and in his 
absence, the Additional Director General of Forests, dealing with forest conservation, in the 
Ministry of Environment, Forest and Climate Change shall preside over the meeting.  

 4. Terms and conditions of non-official Members of Advisory Committee. –   
(1) A non-official Member shall hold his office for a period of up to two years from the 
date of his nomination or as specified by the Central Government. 

(2) A non-official Member shall cease to hold office if he becomes of unsound mind, or 
insolvent or is convicted for an offence which involves moral turpitude. 

(3) A non-official Member may be removed from his office if he fails to attend three 
consecutive meetings of the Advisory Committee without any sufficient cause or reason. 

(4)  Any vacancy caused by any reason mentioned in clauses (b) and (c) shall be filled by 
the Central Government for the remaining term of two years.  

(5)  The non-official Members of the Advisory Committee shall be entitled to a travelling 
allowance and daily allowance as are admissible to an officer of the Government of India 
holding Group ‘A’ post.  
(6) Provided that where a Member of the Parliament or a Member of a State Legislature 
has been appointed as a member of the Advisory Committee, he shall be entitled to the 
travelling allowance and daily allowances in accordance with the Salary, Allowances and 
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Pension of Members of Parliament Act, 1954 (30 of 1954) or the respective provisions of 
law pertaining to the member of the concerned State Legislature, as the case may be.  

  
5.   Conduct of business of the Advisory Committee.- (1) The Chairperson of the Advisory 
Committee shall call the meeting of the Committee at least once a month, whenever considered 
necessary; 

(2) the meeting of the Advisory Committee shall ordinarily be held at New Delhi except 
when the Chairperson considers it necessary to inspect the proposed land, then the 
Chairperson may direct the meeting to be held at a place from where the proposal can be 
inspected.  

(3)  the quorum of the meeting of the Advisory Committee shall be five including the 
Chairperson. 

(4) The Member-Secretary shall prepare an agenda of the meeting and present the proposals 
and matters referred to the Advisory Committee by the Central Government. 

(5) The Advisory Committee shall examine in its meeting the proposal or the matter and, in 
urgent cases, the Chairperson may direct the proposal or the matter to be sent to the members 
for the their opinion, which shall be furnished to the Committee within the stipulated time. 

(6) the user agency may be allowed to attend the meeting of the Advisory Committee for 
such duration as may be necessary to furnish such information or clarify any issue which 
may pertain to it. 

(7) After the examination of the proposal or the matter, the Advisory Committee shall make 
its recommendation/advise to the Central Government.  

6. Constitution of Regional Empowered Committee. - (1) The Central Government may, by 
an order, constitute a Regional Empowered Committee at each of the Regional Offices to 
examine proposals referred to it under sub-rule (3) of rule 10 and grant approval or rejection 
of proposals under sub-section (1) of section 2.  

 (2)  The Regional Empowered Committee at each of the Regional Offices shall consist of 
the following persons, namely: -  

(a) Deputy Director General of Forests (Central) or an officer nominated by the Central 
Government – chairperson; 

(b) Three non-official members from amongst eminent persons who are experts in the 
field of forestry and allied disciplines – members; 

(c) The senior-most officer amongst officers of the rank of Conservator of Forests and 
Deputy Conservator of Forests in the Regional Office – member-secretary. 

(3) The chairperson of the Regional Empowered Committee may co-opt the domain experts 
as special invitees to the meeting.  

(4) One representative each from the Forest Department and Revenue Department of the 
State or the Union territory Administration, not below the rank of Director to the Government 
of India, shall be invited by the Regional Empowered Committee to attend the meeting as a 
special invitee, in the examination of the proposals. 

(5)   Terms and conditions of non-official members of Regional Empowered 
Committee.- 
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(1) A non-official member shall hold his office for a period of up to two years from the 
date of his nomination. 

(2) A  non-official member shall cease to hold office if he becomes of unsound mind, 
insolvent, or is convicted for an offence involving moral turpitude. 

(3) A non-official member may be removed from his office if he fails to attend three 
consecutive meetings of the Committee without any sufficient cause or reason. 

(4)  Any vacancy of a member in the Regional Empowered Committee caused by any 
reason mentioned in sub-rules (2) and (3) shall be filled by the Central Government for 
the remaining term of the member in whose place vacancy has arisen.  

(5)  The non-official members of the Regional Empowered Committee shall be entitled 
to a travelling allowance and daily allowance as are admissible to an officer of the 
Government of India holding Group ‘A’ post carrying the same scale of pay.  
(6) Provided that where a Member of the Parliament or a Member of a State Legislature 
has been appointed as a member of the Advisory Committee, he shall be entitled to the 
travelling allowance and daily allowances in accordance with the Salary, Allowances 
and Pension of Members of Parliament Act, 1954 (30 of 1954) or the respective 
provisions of law pertaining to the member of the concerned State Legislature, as the 
case may be.   

7.   Conduct of business of Regional Empowered Committee. - The Regional Empowered 
Committee shall conduct its business as follows, namely:- 

(1) The chairperson of the Regional Empowered Committee shall hold the meeting 
whenever considered necessary, but not less than once a month.  

 (2) The meetings of the Regional Empowered Committee shall be held at the 
headquarters of the Regional Office:  

          Provided that where the chairperson of the Regional Empowered Committee is 
satisfied that inspection of site of forest land proposed to be used for non-forest 
purposes shall be necessary or expedient in connection with the consideration of the 
proposal referred, he may direct that the meetings of the Regional Empowered 
Committee be held at a place other than headquarters of the Regional Office for such 
inspection of site; 

(3) The chairperson of the Regional Empowered Committee shall preside over the 
meeting of the Regional Empowered Committee and in his absence, Deputy Director 
General of Forests holding the charge of other Regional Office or Inspector General 
of Forests dealing with the matter related to the Adhiniyam, as may be authorised by 
the Central Government, may chair the meeting of the Regional Empowered 
Committee. 

 (4)  Every proposal referred to the Regional Empowered Committee for advice or 
decision shall be considered in the meeting of the Regional Empowered Committee:  

          Provided that in urgent case, the chairperson of the Regional Empowered 
Committee may direct that documents may be circulated and sent to the members of 
the Regional Empowered Committee for their opinion within the stipulated time. 

(5)   The quorum of the meeting of the Regional Empowered Committee shall be 
three. 
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(6)   The user agency may be allowed to remain present for such duration during a 
meeting as may be necessary to furnish such information or clarify any issue which 
may pertain to it. 

(7) The member-secretary shall prepare agenda of the meeting and present the 
proposals and matters connected with the Adhiniyam before the committee for making 
appropriate recommendations and decisions thereafter.  

8. Constitution of Project Screening Committee. - (1) The State Government and Union 
territory Administration may, by an order, constitute a Project Screening Committee to 
examine the completeness of the proposal submitted under clauses (i), (ii) or (iii) of sub-section 
(1) of section 2 of the Adhiniyam. 

(2)  The Project Screening Committee shall consist of the following persons, namely:- 

a. Nodal Officer – chairperson; 
b. Concerned Chief Conservator of Forests/ Conservator of Forests – member; 
c. Concerned Divisional Forest Officer- member; 
d. Concerned District Collector or his representative (Not below the rank of Deputy 

Collector) –member; 
e. Divisional Forest Officer in the office of Nodal Officer- member-secretary 

(3)  The Project Screening Committee shall meet at least twice every month and the quorum 
of the meeting of the Project Screening Committee shall be three. 

(4) The Project Screening Committee shall, after examination of the proposals, make 
recommendation to the State Government or Union territory Administration, as the case may 
be. 

9.  Proposals for prior approval of Central Government - (1) The approval shall be 
accorded by the Central Government in two stages,  namely, (i) ‘In- Principle’ approval; and 
(ii) ‘Final’ approval. 
(2) The user agency shall submit an application to the State Government or Union territory 
Administration for approval of the Central Government under sub-section (1) of section 2 of 
the Adhiniyam for dereservation of forest land, use of forest land for non-forest purposes or 
for assignment of lease online, through the web portal of the Central Government. 

(3) A proposal identity number shall be generated online for the proposal submitted by the user 
agency and the said identity number shall be used for all future references; 

(4) The copy of the proposal shall be simultaneously forwarded to the concerned Divisional 
Forest Officers, District Collectors, Conservator of Forests, Chief Conservator of Forests and 
the Nodal Officer of the State Government or Union territory Administration each of whom 
shall independently undertake preliminary examination of the completeness of documentation 
of the proposal. 

(5)  The Project Screening Committee shall examine the proposal received from the State 
Government or Union territory Administration, except proposals involving forest land of five 
hectares or less, that the proposal is complete in all respects and the proposed activity is not in 
any restricted area or category.  

(6) The Project Screening Committee, for the purpose of screening, may call the user agency 
for clarification or additional documents, if any. 
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(7) The Project Screening Committee shall examine the proposal for its completeness and 
correctness and ensure that deficiencies in the proposal, if any, are identified and the member-
secretary shall inform in this regard to the user agency. 

(8) The proposals returned to the user agency shall be re-submitted after addressing the 
deficiency, as identified under sub-rule (7) above, within a period of ninety days, failing which 
the proposal shall stand de-listed.  

(9) In case the user agency submits the information within the given time the proposal will be 
re-examined by the Project Screening Committee and in case the proposal is not complete in 
all respect then the same will be de-listed for the reasons to be recorded in writing: 

         Provided that the after de-listing of the proposal by the Project Screening Committee, 
the user agency, after addressing the deficiencies, can re-list the proposal only once using 
the same proposal identity number, as generated under sub-rule (2) above, which will 
again be examined by the PSC as per procedure given in sub-rule (5) to (7) above and in 
case the proposal is found still incomplete, it will be rejected and deleted permanently 
from the portal. 

(10)  The complete proposal with the proposal identity number shall be forwarded  to 
concerned Divisional Forest Officer concerned, District Collectors, Conservator of Forests or 
Chief Conservator of Forests for field verification. 

(11) Where the forest land or part thereof included in the proposal is not under the management 
control of the Forest Department, the District Collector shall get the land schedule and map of 
the forest land included in the proposal authenticated online through joint verification by 
officers of the Revenue Department and Forest Department. 

(12) In addition to every proposal verified in the field by the Divisional Forest Officer 
concerned, field inspection shall be simultaneously undertaken for every proposal that involves 
more than forty hectares of forest land by the Conservator of Forests concerned and for every 
proposal that involves more than hundred hectares of forest land by the Nodal Officer. 

(13)  The proposal, except involving forest land of five hectares or less, shall come up for 
consideration of the Project Screening Committee within the period specified in Schedule 
I, annexed to these rules, from submission of the completed proposal under sub-rule (8), or (9) 
or (11), as the case may be, and the Project Screening Committee shall examine the feasibility 
of the proposal for the purpose of recommending it to the State Government or Union territory 
Administration along with mitigation measures to be adopted by the user agency: 

Provided that the Project Screening Committee may seek from the user agency any 
clarification, additional detail or modification of the proposal in terms of change in forest 
land proposed for diversion on account of reasons such as minimising the requirement of 
forest land or minimising adverse impact on forest and wildlife, change in compensatory 
afforestation land proposed or change in measures proposed to be adopted by the user 
agency to mitigate the adverse impact of the project, and for this purpose it may ask the user 
agency to make a presentation: 

Provided further that the proposal shall be reconsidered by the Project Steering 
Committee in case of timely submission of complete information and clarification and 
additional detail by the user agency online and in case the user agency modifies the original 
proposal substantially and makes major changes such as change in the forest land or land 
use plan, the Project Steering Committee may return the proposal to complete the steps given 
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in sub-rule (7) to (11) and therefore the steps in this sub-rule shall also be repeated in such 
cases.  

(14) Where the user agency fails to submit correct information, additional detail or a modified 
proposal within the period as specified, the proposal shall stand rejected: 

Provided that if the user agency satisfies the Project Screening Committee that the 
reason for the delay was beyond its control, the Project Screening Committee may 
reconsider the proposal, after the reasons to be recorded in writing and recommend it to the 
State Government or Union territory Administration, as the case may be; 

(15)  The proposal involving forest land of up to five hectares, shall after their examination at 
the level of Divisional Forest Officer be forwarded by him directly to the Nodal Officer and 
the Nodal Officer shall forward such proposals to the State Government or Union territory 
Administration along with his recommendations: 

           Provided that Division Forest Officer, after receiving the proposals from the user 
agency, shall assess their completeness and incomplete proposal shall be returned to the user 
agency for re-submitting it with complete information. 

(16)    The proposal involving forest land of more than five hectares, shall be forwarded by the 
Nodal Officer, with the approval of the Principal Chief Conservator of Forests, to the State 
Government or Union territory Administration, along with the Project Screening Committee’s 
recommendation and the same shall also be forwarded to the Regional Office. 

(17) Where the State Government or Union territory Administration, as the case may be, 
decides not to dereserve, divert for non-forest purposes or assign on lease the forest land as 
indicated in the proposal, the same shall be intimated to the user agency by the Nodal Officer.  

(18)  Where the State Government or Union territory Administration agrees ‘In-Principle’ to 
dereserve the forest land, divert for non-forest purposes or assign on lease the forest land as 
indicated in the proposal shall forward its recommendation to the Central Government. 

10.  In-Principle approval of the proposal.- 
(1) Except the proposals referred to in sub-rule (2), all proposals related to.- 

(i)  linear projects; 

(ii) hydro electric power projects of upto 25 MW capacity proposed in the river 
basin where cumulative impact assessment to assess the carrying capacity of the 
river basing has been done 

(ii) forest land up to forty hectares; and  

(iii) use of forest land having canopy density up to 0.7 irrespective of their extent 
for the purpose of survey which are not covered under the exemptions provided 
under clause (iii) of sub-section (1) of section 2 of the Adhiniyam and Guidelines 
issued thereunder;  

shall be examined in the Regional Office and disposed off in the manner specified 
in sub-rule (3). 

(2)  All proposals, other than those referred to in sub-rule (1) and following proposals, 
namely:-  

(i) dereservation; 
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(ii)  mining; 

(iii) hydro electric power projects of more than 25 MW and those falling in a river 
basin where cumulative impact assessment study to assess the carrying capacity of 
river basin has not been done or policy decision on allowing the projects in a river 
basin has not been taken by the Central Government; 

(iv) regularisation of encroachment;  

(v) ex-post facto approval involving violation of the provisions of the Adhiniyam; 

shall be examined and disposed of by the Central Government in the manner specified 
under these rules. 

Provided that, no approval is required for assignment of petroleum exploration 
licence or petroleum mining lease where the physical possession or breaking of forest 
land is not involved: 

(3) The proposals received under sub-rule (1) shall be examined by the Regional 
Office in the following manner, namely:-  

(i) all proposals involving forest land up to five hectares, shall be examined by the 
Regional Office for its completeness and after further enquiry or site inspection, 
as deemed necessary and giving due regard to the aspects listed under clause (ii) 
of sub-rule (5), ‘In-Principle’ approval or rejection may be granted by the Regional 
Office by recording the reasons. 

(ii)  all linear proposals involving forest land of more than five hectares, all 
proposals for use of forest land having canopy density upto 0.7 for the purpose of 
survey irrespective of their extent and all other proposals involving the use of more 
than five hectares and up to forty hectares forest land, shall be referred, after 
examination of its completeness, by the Regional Office to the Regional 
Empowered Committee.  

(iii) the Regional Empowered Committee shall examine all proposals referred to it 
under clause (ii) and after further enquiry or site inspection as deemed necessary 
and giving due regard to the aspects listed under clause (ii) of sub-rule (5), may 
grant ‘In-Principle’ approval or reject the same by recording reasons. 
(iv) The decisions taken by the Regional Empowered Committee or the Deputy 
Director General of Forests to grant ‘In-principle’ approval or to reject a proposal, 
in accordance with the power delegated under this rule, as and when necessary or 
required, may be reviewed by Central Government and decision taken by the 
Central Government in such matters shall be the final.  

(4)  Site inspection report shall be prepared for proposals specified in sub-rule (2) by the 
Regional Office and the same shall be submitted to the Central Government for 
consideration by the Advisory Committee. 

(5)  The proposals received by the Central Government shall be examined in the following 
manner, namely:- 

(i)   all proposals under sub-rule (2) along with the site inspection report as required 
under sub-rule (4) or as asked by the Central Government, shall be referred, after 
examination of its completeness, to the Advisory Committee. 
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(ii)  the Advisory Committee shall examine all proposals referred to it in clause (i), 
giving due regards, but not limited to, the following, and after further enquiry, as 
deemed necessary, shall make recommendation to the Central Government for 
consideration for approval:-  

(a) the proposed use of the forest land is not for any non-site specific purpose such 
as agricultural purpose, office or residential purpose or for the rehabilitation of 
persons displaced for any reason; 

(b) the State Government or the Union territory Administration, as the case may 
be, has certified that it has considered all alternatives and that no other alternative 
in the circumstances is feasible and that the required area is the minimum needed;  

(c)  the State Government or the Union territory Administration, as the case may 
be, before making his recommendation, has considered all issues having direct 
and indirect impacts on the diversion of forest land on the forest, wildlife and the 
environment; 

(d)  concerned mandates under the National Forest Policy; 

(e)  whether adequate justification has been given and appropriate mitigation 
measures have been proposed by the State Government or the Union territory 
Administration, as the case may be, if the forest land proposed to be used for non-
forest purposes forms part of a national park, wildlife sanctuary, tiger reserve, 
designated or identified tiger or wildlife corridor, or habitat of any endangered or 
threatened species of flora and fauna or of an area lying in the severely eroded 
catchment; and 

(f)  the State Government or the Union territory Administration, as the case may 
be, undertakes to provide at its cost or at the cost of the user agency the requisite 
extent of appropriate land, as per rule 13, for the purpose of carrying out 
compensatory afforestation.  

(6)  While making recommendations under sub-rule (5), the Committee may also impose 
conditions or restrictions and such mitigation measures, which in its opinion would offset 
the adverse environmental impact of diversion of forest land under the proposal. 

(7) The Central Government shall, after considering the recommendation of the Advisory 
Committee, grant ‘In-Principle’ approval subject to fulfilment of stipulated conditions or 
reject and communicate the same to the State Government or the Union territory 
Administration, as the case may be, and to the user agency. 

(8) In case the proposal is found incomplete or information provided is found to be 
incorrect after its examination, the Central Government shall inform the State Government 
or Union territory Administration and user agency for furnishing the required information 
within a specified period. 

(9) The State Government or Union territory Administration on receipt of communication 
under sub-rule (8), may furnish the complete information, after which the proposal shall 
be considered for ‘In-Principle’ approval under these rules: 

Provided, if the information sought pertains to the user agency, the user agency 
may directly furnish the requisite information to the Central Government with a copy 
to the State Government or Union territory Administration, and upon receipt of such 
information from the user agency, the Central Government, if it considers necessary, 
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may seek comments of the concerned State Government or Union territory 
Administration, as the case may be,  on the information furnished by the user agency 
or consider granting ‘In-Principle’ approval. 

(10) The State Government or the Union territory Administration, if so desire, after 
obtaining the ‘In-principle’ approval of linear proposal and deposition of compensatory 
levies such as compensatory afforestation and Net Present Value and cost of mitigation 
plans such as of the Wildlife Management Plan and Soil and Moisture Conservation Plan, 
as applicable, notification of the land identified for raising compensatory afforestation as 
Protected Forest under Indian Forest Act, 1927 (16 of 1927) or local forest Act and 
compliance of other statutes including the Schedule Tribe and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), may grant 'working 
permission' for the commencement of project work before grant of ‘Final’ approval. 

  
11. Final approval of the proposal.-  

(1) The Nodal Officer may, after receipt of the ‘In-Principle’ approval from the Central 
Government, communicate the same to the Divisional Forest Officers, District Collectors 
and Conservator of Forests. 

(2) On receipt of a copy of the ‘In-Principle’ approval, the Divisional Forest Officer shall 
prepare a demand note containing the item-wise amount of compensatory levies , as 
applicable, to be paid by the user agency and communicate the same to the user agency, 
along with a list of documents, certificates and undertakings required to be submitted by 
them in compliance with the conditions stipulated in ‘In-Principle’ approval.  
(3) The user agency shall, after receipt of the communication, make payment of 
compensatory levies and hand over the land identified for compensatory afforestation, a 
compliance report along with copies of documentary evidence including undertaking and 
certificate in respect of the payment of compensatory levies and handing over of 
compensatory afforestation land to the Divisional Forest Officer. 

(4)  The Divisional Forest Officer, after having received the compliance report as referred 
to in sub-rule (3), shall examine its completeness and make his recommendations on the 
compliance report and forward the same to the Nodal Officer. 

(5)  the Nodal Officer, after having received the compliance report, ensuring its 
completeness and obtaining approval of the Principal Chief Conservator of Forests of the 
State Government or head of the Department in case of Union territory Administration, 
shall forward such report with his recommendations to the State Government or Union 
territory Administration, as the case may be.  

(6) The Central Government after having received the compliance report and ensuring its 
completeness may accord ‘Final’ approval under sub-section (1) of section 2 of the 
Adhiniyam and communicate such decision to the State Government or Union territory 
Administration and the user agency. 

(7) The State Government or Union territory Administration, as the case may be, after 
receiving the ‘Final’ approval of the Central Government under sub-section (1) of section 
2 of the Adhiniyam, and after fulfilment and compliance of the provisions of all other 
Acts and rules made thereunder, as applicable including ensuring settlement of rights 
under the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest 
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Rights) Act, 2006 (2 of 2007), shall issue order for diversion, assignment of lease or 
dereservation, as the case may be. 

(8) The final order of dereservation under clause (i) of sub-section (1) of section 2 of the 
Adhiniyam, wherever accorded, shall be published in the official Gazette by the State 
Government or Union territory Administration, as the case may be, informing 
dereservation of the forest land; 

(9) The whole process of obtaining approval shall be carried out in the online portal 
developed for this purpose. 

(10) Where  compliance of condition imposed in the ‘In-principle’ approval is awaited 
from the State Government or Union territory Administration, as the case may be, for 
more than two years, the ‘In-Principle’ approval shall be deemed to be null and void:  

Provided the Central Government may, for the reasons to be recorded in writing, 
in respect of proposals involving forest land of more than thousand hectares, where 
‘In-Principle’ approval has been obtained, may consider grant of phase-wise ‘Final’ 
approval by the competent authority subject to compliance in respect of-  

(a) payment of compensatory levies and notification of land identified and 
accepted for raising Compensatory Afforestation, proportional to the part area for 
which compliance is submitted; and  

(b) any other specific condition that the Central Government may deem fit to have 
been complied with.  

(11) After issue of final approval under sub- rule (7) and Gazette notification under sub-
rule (8) the forest land concerned may be handed over or assigned, as the case may be, to 
the user agency by the State Government or Union territory Administration. 

(12) The Regional Office shall monitor the compliance of all conditions imposed at the 
time of granting ‘In-Principle’ approval and the State Government or Union territory 
Administration and the user agency shall also monitor, at least once every year, the 
compliance of conditions imposed during ‘In-Principle’ approval and upload the 
monitoring report in the online portal.  

(13) The entire process for processing the proposals by the various authorities in the State 
shall be completed within the time limit specified in Schedule-I appended to these rules.   

12.  Proposal seeking prior approval of Central Government for working plan.-   
(1) The Nodal Officer of the State Government or Union territory Administration shall 
submit the draft Working Plan of a Forest Division, duly prepared in accordance with the 
provisions of the National Working Plan Code, along with the recommendation of the 
State Consultative Committee, in the online portal for prior approval of the Central 
Government. 

(2) The draft Working Plan shall include, inter alia, details of forest land diverted, 
corresponding Compensatory Afforestation lands and status of afforestation thereon.  

(3) the draft Working Plan submitted to the Central Government shall be examined by the 
Regional Office concerned for its conformity with National Working Plan Code, the 
National Forest Policy and with preamble of Adiniyam for conservation and augmentation 
of forests and the Regional Office may accord prior approval to the draft Working Plan 
along with conditions or without conditions or accord approval along with modification 
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of the provision contained in the draft Working Plan and for a period as it deems fit, or 
reject the same by recording the reasons therefor. 

(4) The State Government or Union territory Administration or its designated officer shall 
carry out the prescriptions of the Working Plan to which the approval has been accorded 
by the Regional Office with respect to all or specific provision of the Working Plan and 
for the period for which the Working Plan has been approved. 

(5) The State Government or Union territory Administration shall undertake a mid-term 
review of the approved Working Plan and submit the review report along with its 
recommendation to the Regional Office and the Regional Office may, after examination, 
modify the condition of approval or issue a fresh prior approval by modifying the 
provision of the previously approved Working Plan for the remaining period or reject the 
recommendations of mid-term review by recording reasons therefor.  

(6)  The Regional Office may also consider and approve eligible Annual Working 
Schemes, in case submitted by the State Government or Union territory Administration. 

(7)   All proposals under clause (iv) of sub-section (1) of section 2, irrespective of the size 
of forest land involved, shall be submitted online by the State Government or Union 
territory Administration to the concerned Regional Office. 

(8)  The proposals received under sub-rule (1) shall be examined by the Regional Office 
and after enquiry, the Regional Office may grant approval or reject the same by recording 
the reasons thereof; 

(9)  The proposals involving whole or part of forest land bearing a canopy density of 0.4 
or more or proposals involving clear-felling of forest land of size more than twenty 
hectares in plains and ten hectares in hills irrespective of canopy density, shall be 
forwarded to the Regional Empowered Committee and the Regional Empowered 
Committee shall deal in the manner specified under these rules and while examining the 
proposal, the Regional Office shall ensure that the final decision is in conformity with the 
National Working Plan Code, the National Forest Policy and with preamble of Adiniyam 
for conservation and augmentation of forests. 

 (10)  For the purpose of these rules “clear-felling of forest land” means removal of all 
natural vegetation in whatever form occurring, by felling, uprooting or burning them and 
removing them from the forest land over one hectare in size or more, but other types of 
felling of trees of specified size or species, including their selection felling or coppice 
felling shall not be considered as clear felling.   

13.   Creation of Compensatory Afforestation.- (1) An user agency shall provide land which 
is neither notified as forest under the Indian Forest Act, 1927 (16 of 1927) or any other law nor 
managed as forest by the Forest Department and it shall also bear the cost of raising 
compensatory afforestation over such land and the requirement of Compensatory Afforestation 
land shall be as per the Schedule-II annexed to these rules:  

Provided that in case the non-forest land or portion thereof provided by the user agency 
is not fit for raising compensatory afforestation of a specified density, then additional 
compensatory afforestation shall be raised on a degraded notified or unclassed forest land 
under the management control of the Forest Department which is twice in size of such 
shortfall in the given compensatory afforestation land and the user agency shall also bear 
the additional cost on such account:  
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Provided further that if the non-forest land being made available for compensatory 
afforestation already bears vegetation of 0.4 canopy density or more, there shall not be an 
additional requirement of planting of trees on such land but a programme for improvement 
of the forest crop shall be implemented by the Forest Department in a time-bound manner:  

Provided also in exceptional circumstances when the suitable land required for 
compensatory afforestation under this clause is not available and the certificate to this effect 
is given by the State Government or Union territory Administration, as the case may be, 
the compensatory afforestation may be considered on degraded forest land which is twice 
in extent to the area proposed to be diverted in case of the Central Government agencies or 
Central Public Sector Undertakings on case to case basis:  

Provided also in exceptional circumstances when the suitable land required for 
compensatory afforestation under this clause is not available, and the certificate to this 
effect is given by the State Government or Union territory Administration, as the case may 
be, the compensatory afforestation may be considered on degraded forest land which is 
twice in extent to the area proposed to be diverted in case of State Public Sector 
Undertakings for captive coal blocks on case to case basis: 

Provided also in case the user agency acquires any non-forest land for the execution of 
the project, the exceptions in case of Central Government agencies, Central Public Sector 
Undertakings and State Public Sector Undertakings as above shall not be applicable. 

(2) The specified density for raising compensatory afforestation under this sub-rule shall be 
such as to develop, a forest of a minimum canopy density of 0.4 or more in the fifth year of 
start of compensatory afforestation operation, and the area has sufficient vegetation stock to 
enable it to mature into land with canopy density of minimum 0.7. 

(3) In case of non-availability of the non-forest land, the compensatory afforestation can also 
be raised over the following lands, which will be provided minimum double in extent of the 
area being diverted or difference between the forest land being diverted and the available non-
forest land, as the case may be, is made available and they are notified as Protected Forests 
under the Indian Forest Act, 1927 (16 of 1927) or local Acts prior to ‘Final’ approval: 

(a) revenue forest lands i.e. land recorded as forest in the Government records but not 
notified as forest under any law and not managed by the Forest Department viz. revenue 
lands or zudpi jungle or chhote-bade jhar ka jungle or jungle-jhari land or civil-soyam or 
orange forest lands and all other such categories of forest lands, provided they are 
transferred and mutated in the name of State Forest Department; 

 (b) the degraded Unclassed State Forests in the State of Arunachal Pradesh, shall be 
considered for compensatory afforestation provided they are transferred and mutated in 
the name of State Forest Department; 

(c) the waste lands in the State of Himachal Pradesh, falling under the category of 
Protected Forests but have neither been demarcated on the ground nor transferred and 
mutated in the name of forest department in the revenue records, provided they are 
transferred and mutated in the name of State Forest Department; 

(d) lands falling under section 4 and 5 of the Punjab Land Preservation Act, 1900, gair 
mumkin Pahads, gair mumkin darkhtan, in the States of Haryana, Punjab and Himachal 
Pradesh, which are not under the management and administrative control of the State 
Forest Department, provided that such lands will be transferred and mutated in the name 
of State Forest Department, unless as specified and agreed to by the Central Government 
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to notify them under Indian Forest Act 1927 (16 of 1927), without transferring them to the 
State Forest Department, on case to case basis; 

(4) Special dispensation for raising compensatory afforestation over degraded forest land, 
minimum double in extent, may be considered in respect of following proposals, namely.- 

(a) in the States or Union territory Administrations, having forest area more than 33% 
of their total geographical area and a certificate on non-availability of suitable non-forest 
land for raising compensatory afforestation has been furnished by the State Government 
/Union territory Administration in the format specified under Schedule-III, appended 
to these rules; 

(b) transmission line projects;  

(c) laying of telephone or optical fibre lines; 

(d) mulberry plantation undertaken for silkworm rearing;  

(e) extraction of minor materials from the river beds; 

(f) construction of link roads, small water works, minor irrigation works, school 
building, dispensaries, hospital, tiny rural industrial sheds of the Government or any 
other similar work excluding mining and encroachment cases, which directly benefit the 
people of the area in hill districts and in other districts having forest area exceeding 50% 
of the total geographical area, provided diversion of forest area does not exceed 5 
hectares;   

(g) actual impact zone of the field firing range considered for diversion under the 
Adhiniyam or 10% of the total forest area diverted in case entire area of the field firing 
range is proposed for diversion; 

(h) any degraded forest land for the purpose of compensatory afforestation, selected by 
the State Government or the Union territory Administration, under this sub-rule, may be 
accepted by the Central Government when the crown density of such degraded forest is 
below 40 percent and such areas is not a natural or managed grassland being used for 
the management and conservation of wildlife; and 

(5) In the following categories of proposals, cost of plantation of ten times the number of 
trees likely to be felled or specified number of trees as may be specified in the order for 
diversion of forest land (subject to a minimum no. of 100 plants), shall be levied from the 
user agency towards compensatory afforestation- 

(a) clearing of naturally grown trees in forest land or in portion thereof for the purpose 
of using it for reforestation; 

(b) diversion of forest land up to one hectare; and 

(c) Underground mining in forest land without surface rights. 

(6) No compensatory afforestation shall be charged in respect of renewal of mining lease for 
the forest area for which land for compensatory afforestation and cost of plantation has already 
been paid. 

(7) In respect of diversion of forest land earmarked for the maintenance of safety zone along 
the inner boundary of a mine, the provisions of the raising compensatory afforestation, as 
applicable in the entire forest area proposed for diversion, shall be applicable in lieu of forest 
land located in the safety zone.   
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(8) Non-forest land identified for raising compensatory, contiguous to forest land, located in 
the wildlife corridors and protected areas shall be incentivised as per the provisions provided 
in the Schedule-II appended to these rules;   

14. Management of compensatory afforestation.- (1) The land specified under sub-rule (1) 
of rule 13, shall be demarcated by concrete pillars of suitable size and handed over, free from 
all encumbrances to the State Forest Department or Union territory Forest Department and the 
same shall be notified as protected forest under section 29 of Indian Forest Act, 1927 (16 of 
1927) or under any other law for the time being in force before the Final approval is granted 
under the Adhiniyam. 

(2) The land identified and earmarked for compensatory afforestation shall be treated and 
afforested by the State Government or Union territory Administration or user agency as per 
the compensatory afforestation plan approved as part of the said forest diversion proposal 
and the work of compensatory afforestation shall start within two years of issue of order of 
diversion of the corresponding forest land and the Central Government may issue guidelines 
on the modalities of compensatory afforestation, including agencies that may undertake 
compensatory afforestation. 

(3) Subject to the consent of the State Governments or Union territory Administrations, in 
case the forest land to be diverted is in a hilly or mountainous State or Union territory having 
forest cover of more than two-third of its geographical area or situated in any other State or 
Union territory having forest cover of more than one-third of its geographical area, creation 
of compensatory afforestation, accredited compensatory afforestation and land banks may be 
taken up in another State or Union territory Administration:  

        Provided that, the money towards compensatory afforestation in such cases shall 
be transferred to the  State Compensatory Afforestation Fund of the State or Union 
territory in which the compensatory afforestation land has been identified and the 
remaining money of the compensatory levies  shall be deposited in the Compensatory 
Afforestation Fund Management and Planning Authority Fund of the State 
Government or Union territory Administration in which the forest land has been 
proposed to be diverted: 

          Provided further that in cases, where due to unfulfilment of the conditions 
specified in this sub-rule such as  percentage of forest land of the geographical area, it 
is not possible to raise compensatory afforestation in the same State or Union territory 
Administration where diversion of forest land is proposed or in other States or Union 
territory Administration, the Central Government, in public interest, may allow, on 
case to case basis, compensatory afforestation in other State or Union territory 
Administration.  

(4) (a) A State Government or Union territory Administration as the case may be, for the 
purpose of compensatory afforestation, may create a land bank under the administrative control 
of the Department of Forest; 

(b) The minimum size of the land bank shall be a single block of twenty five hectares:  

Provided that in case a land bank is in continuity of a land declared or notified 
as forest under the Indian Forest Act, 1927 (16 of 1927) or under any other law for 
time being in force, protected area, tiger reserve or within a designated or identified 
tiger or wildlife corridor, there shall be no restriction on size of the land; and 
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(c) The lands covered under accredited compensatory afforestation earned under sub-
rule (5) may be included in the land bank. 

(5) (a) The Central Government may formulate an accredited compensatory afforestation 
mechanism to be used for obtaining prior approval under sub-section (1) of section 2 of the 
Adhiniyam.  

(b) the accredited compensatory afforestation may be earned by a person if he has 
established afforestation over land on which the Ahiniyam is not applicable and is free from 
all encumbrances; 

(c) an afforestation shall be counted towards accredited compensatory afforestation if such 
land has vegetation composed predominantly of trees having canopy density of 0.4 or more 
and the trees are at least five years old; 

(d) the accredited compensatory afforestation shall be earned by developing afforestation 
of one-hectare area with 0.4 or more canopy density, but there shall be no accredited 
compensatory afforestation for developing an area below 0.4 canopy density or below one-
hectare land; 

(e) the accredited compensatory afforestation may be swapped for compensatory 
afforestation proposed under rule (13): 

Provided the accredited compensatory afforestation cover a block of minimum 
of ten hectares and has been fenced as per norms  specified for compensatory 
afforestation in that area: 

 Provided further that accredited compensatory afforestation over land of any 
size situated in the continuity of land declared or notified as forest under any law, 
protected area, tiger reserve or within a designated or identified tiger or wildlife 
corridor, may be swapped for compensatory afforestation; 

(f) the accredited compensatory afforestation earned out of vacation of non-forest lands on 
account of voluntary relocation of a village from a national park, wildlife sanctuary or tiger 
reserve and designated or identified tiger or wildlife corridors shall qualify for 
compensatory afforestation as per Schedule –II annexed to these rules, and may be used 
by a user agency in lieu of compensatory afforestation under rule (13); 

(g) the accredited compensatory afforestation identified under this rule shall be demarcated 
with concrete pillars of suitable size and handed over, free from all encumbrances to Forest 
Department of the State Government or Union territory Administration and the same shall 
be notified as protected forest under section 29 of Indian Forest Act, 1927 (16 of 1927) or 
under the provision of any other law for the time being in force before the Final approval 
is granted under the Adhiniyam; 

(h) The Central Government, from time to time, may issue detailed guidelines on creation 
of accredited  compensatory afforestation, its stock registry and management for the 
purpose of its swap for compensatory afforestation land and cost of maintenance thereof 
up to a period specified by the Central Government. 

(i) All entities registered for accredited compensatory afforestation shall register with the 
Green Credit Registry under the Green Credit Policy Implementation Rules, 2023 and 
besides their eligibility for compensatory afforestation in lieu of diversion of forest land, 
the accredited compensatory afforestation will also be eligible for allocation of green 
credits under the Green Credit Policy Implementation Rules, 2023.  
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15. Proceedings against persons guilty of offences under the Adhiniyam.-  
(1) The Central Government may, by notification in official gazette, authorise an 
officer of the rank of Divisional Forest Officer or Deputy Conservator of Forests and 
above of the State Government or Union territory Administration concerned, having 
jurisdiction over the forest land in respect of which any offense under the Adhiniyam 
is committed or violation of the provisions of the said Adhiniyam has been made, to 
file complaints against such person or authority or organization, prima-facie found 
guilty of offence under the Adhiniyam or the violation of the rules made thereunder, 
in the court having jurisdiction in the matter.  

(2) The Central Government, after receiving the information with respect to offence 
committed or violations made either through State Government or Union territory 
Administration or authorities or any other source or suo moto, shall, after examination, 
communicate the same to the State Government or Union territory and the authorities 
concerned under whose jurisdiction the offence under the Adhiniyam has been 
committed or any provision of the said Adhiniyam has been violated, for filing the 
complaint against the offenders before the court having jurisdiction and it shall act as 
a prerequisite for the authorised officer before such complaints are filed within a 
period of forty five days from the receipt of such communication.The State 
Government and authorities concerned shall submit a periodic report to Regional 
Office, from time to time, regarding filing of the complaints.   

(3) An Officer of the rank of Assistant Inspector General and above, may be 
authorized by the Central Government, by notification, to initiate legal proceedings 
and file complaints, against the offences committed under the Adhiniyam.  

(4) The officer authorized by the Central Government in sub-rule (1) and (3) may 
require any officer or any person or any other authority of the State Government or 
the Union territory Administration, as the case may be, to furnish to it within a 
specified period any reports, documents, and any other information related to 
contravention of the Adhiniyam or the rules made thereunder, considered necessary 
for making a complaint in any court of jurisdiction and every such State Government 
or officer or person or authority shall be bound to do so.  

  
16.   Miscellaneous.- (1) For the purpose of explanation of government records provided under 
subsection (1) of section 1A of the Adhiniyam, the State Governments and Union territory 
Administrations, within a period of one year, shall prepare a consolidated record of such lands, 
including the  forest like areas identified by the Expert Committee constituted for this purpose, 
unclassed forest lands or community forest lands on which the provisions of the Adhiniyam 
shall be applicable.  

(2)  The felling of trees on forest lands approved for use for the non-forest purpose under these 
rules shall be restricted to a bare minimum and to an unavoidable number and shall be done 
under the supervision of the local Forest Department and the forest produce obtained therefrom 
shall be handed over to the local Forest Department for disposal in the manner specified by the 
State Government or Union territory Administration which shall give preference to distribution 
to local villagers for meeting their domestic bonafide requirement. 

(3) The forest land diverted for non-forest purpose under these rules shall be appropriately 
surveyed jointly by the user agency and the Forest Department or the land-owning Department, 
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demarcated on the ground by way of appropriate permanent boundary marks at the cost of the 
user agency and handed over by the Forest Department or land-owning Department to the user 
agency prior to starting of any non-forest use. 

(4) For the purpose of forest cover under these rules, the figures and description used in the 
latest India State of Forest Report published by Forest Survey of India shall be referred. 

(5) The Central Government may cancel approval accorded in respect of a proposal, with or 
without the request of the State Government or Union territory Administration and may decide 
to refund the compensatory levies  deposited, on case to case basis. 

(6) The conditions imposed by Central Government for diversion of forest land for the non-
forest purpose shall not be changed or modified after a period of two years from the date of 
grant of final approval unless some exceptional circumstances arise or the Central Government 
considers it necessary to impose any additional clause of compliance.  

(7) The proposals on forest land under litigation or sub-judice on account of an issue pertaining 
to the Indian Forest Act, 1927 (16 of 1927), local forest Act or Adhiniyam will be dealt as per 
the orders of the Courts or Tribunals passed in such cases and the date of applicability of the 
Adhiniyam in such lands shall be in accordance with the direction, if any, passed by the Courts 
or Tribunals. 

(8) Any proposal which has already been submitted under the provisions of the Forest 
(Conservation) Rules, 2003 or Forest (Conservation) Rules, 2022 and are currently under 
consideration of the various authorities in the State Government or Union territory 
Administration or the Central Government for grant of ‘In-principle’ or ‘Final’ approval shall 
be dealt in the following manner, namely:-  

(i) Any proposals granted ‘In-principle’ approval shall be dealt under the provisions of the 
extant rules and be processed and considered for grant of ‘Final’ approval without 
amending the conditions stipulated in the ‘In-principle’ approval; and  
(ii) Any provision of the extant rules will be applicable on the proposals which are yet to 
be granted ‘In-principle approval under the Adhiniyam. 
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CHAPTER 7 

MINING PROJECTS 

7.1 Extraction of minerals from/beneath the Earth’s surface is an important site-specific 
activity regulated under various acts viz. Mines and Mineral (Development and Regulation) 
Act through grant of mining leases, or allocation of areas acquired under Coal Bearing Area 
Act, Petroleum & Natural Gas Rules under the Oil Field (Regulation and Development) 
Act 1954. Mining, including open cast and underground mining as also for removal of 
boulders, bajri, stones, sand etc. from/in the river beds, is a non-forestry activity and if any 
mining lease/project involves forest land as defined by the Apex court in its order of 
12.12.1996, prior approval of the Central Government is required under the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and rules made there under. 

 
7.2 Order specifying the terms and conditions for assignment of forest land on lease: 

S.O. 5076 (E). In exercise of the powers conferred by clause (iii) of sub-section (1) of 
section 2 read with section 3C of the Van (Sanrakshan Evam Samvardhan), Adhiniyam, 
1980 (69 of 1980) (hereinafter referred to as the said Adhiniyam), the Central Government 
hereby issues an order specifying the terms and conditions, to be abided by the State 
Government or Union territory Administration while considering the proposals pertaining 
to assignment of forest land on lease to Government as well as the private entities under 
the aforementioned provisions of the said Adhiniyam, namely:- 

1. The user agency shall make an online application in the prescribed Form on 
PARIVESH portal for the prior approval of the Central Government under the said 
Adhiniyam. 

2. No forest land shall be assigned on lease without the prior approval of the Central 
Government under clause (iii) of sub-section (1) of section 2 of the said Adhiniyam.   

3. In case of assignment of forest land on lease for mining, no breaking of forest land 
shall be allowed, however, breaking of forest land to a limited extent such as 
plantation of trees, and temporary or non-permanent construction may be allowed in 
case of assignment of forest land on lease for a purpose other than mining; 

4. Mining operations in the forest land located within the mining lease can be 
undertaken only after obtaining the approval for diversion of the forest area under 
clause (ii) of sub-section (1) of section 2 of the said Adhiniyam following the 
procedure prescribed under the rules made thereunder.   

5. The user agency seeking assignment of forest land for mining shall submit Mining 
Plan, approved by the competent authority, indicating the detailed pre-mining and 
post mining  land use plan, mine Closure Plan and for activities other than mining a 
Detailed Project Report  or Plan indicating the activities proposed on the forest land 
shall be submitted by the user agency along with the proposal. 

6. Grant of approval under clause (iii) of sub-section (1) of section 2 of the said 
Adhiniyam does not, in any manner, create any right or equity in favour of the user 
agency for grant of approval under clause (ii) of sub-section (1) of section 2 of the 
said Adhiniayam and decision on the proposals under clause (ii) of sub-section (1) 
of section 2 shall be taken on the merit or the facts reported in the site inspection 
reports on case to case basis.  
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7. In case of existing mining leases having forest land in part or in full, for which 
mining lease has already been executed at least once before 1st April, 2015 without 
prior approval of the Central Government under the said Adhiniyam, no mining shall 
be allowed till approval under clause (ii) of sub-section (1) of section 2 of the said 
Adhiniyam for the entire forest land falling in such mining lease is obtained, Net 
Present Value of forest land falling in such mining leases as stipulated in such 
approval is realised from the user agency and provisions of other applicable statutes 
are complied with by the user agency. 

8. Compensatory levies realised from the user agency shall be deposited into the 
account of the State Compensatory Afforestation Fund Management and Planning 
Authority of the State or Union territory Administration, managed by the National 
Compensatory Afforestation Fund Management and Planning Authority.  

9. The validity of approval granted for the assignment of forest land on lease shall be 
valid for a period co-terminus with the period of mining lease granted under the 
relevant statute or for the period as may be specified by the Central Government.   

10. The approval granted for the assignment of forest land on lease for mining shall 
become null and void in case no proposal seeking approval under clause (ii) of sub-
section (2) of section 2 of the said Adhiniyam is submitted by the user agency within 
a period of two years from the date of issue of order of assignment of corresponding 
forest land on lease. 

11. In case of assignment of forest land on lease for a purpose other than mining, a draft 
Memorandum of Understanding or draft lease deed to be signed between the user 
agency and the State Government shall be prepared and submitted along with the 
details of lease rent, if applicable.  

12. The activities proposed to be undertaken by the Forest Department as per the 
prescriptions made in the working plan shall be continue to be implemented in the 
area to be considered for the assignment of lease.  

13. Raising of plantations by the Government Department on the land recorded as forest 
in the Government records shall be considered as forestry activity and accordingly, 
provisions of the compensatory afforestation and Net Present Value shall not be 
applicable for such plantation activities. 

14. Raising of commercial plantations of low rotation, including plantation of medicinal 
plants in the forest land shall be considered as non-forestry activities and in such 
cases prior approval of the Central Government under clause (iii) of sub-section (1) 
of section 2 shall be obtained and decision on such proposals will be undertaken by 
the Central Government on the merits of each case. Provisions of compensatory 
afforestation and Net Present Value shall be applicable in such cases. 

15. Approval granted under clause (iii) of sub-section (1) of section 2 of the said 
Adhiniyam does not in any manner exonerate the authorities in the State Government 
or any other authority from the proceedings under section 3A and 3B of the said 
Adhiniyam liable to be initiated for violation, if any, committed by them by 
assigning such forest land for mining lease without obtaining prior approval of the 
Central Government under sub-section (1) of section 2 of the said Adhiniyam. 

16. The proposals on forest land under litigation or sub-judice on account of an issue 
pertaining to the Indian Forest Act, 1927 (16 of 1927), Local Forest Act, or said 
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Adhiniyam shall be dealt as per the orders, Judgements passed by the Courts or 
Tribunals in such cases and the date of applicability of the Adhiniyam in various 
types of lands shall be in accordance with the direction, if so, passed by the 
Courts/Tribunals. 

17. The State Government or Union territory Administration and the user agency shall 
monitor, at least once in every year, the compliance of conditions imposed while 
allowing the non-forestry use of forest land and a copy of such monitoring report 
shall be uploaded on PARIVESH portal for future references. Non-compliances, if 
any, observed during such monitoring, should be brought to the notice of the 
concerned authorities for undertaking remedial measures as per the relevant 
guidelines issued by the Central Government in this regard. 

18. The Regional Office of the Ministry, based on the available information in Ministry 
or on PARIVESH portal, can carry out the monitoring of approvals accorded under 
clause (iii) of sub-section (1) of section 2 of the said Adhiniayam and action taken 
thereunder. 

19. The provisions of the all other Acts, including the Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 ( 2 of 2007) 
shall be complied with before the assignment of forest area on lease by the State 
Government or Union territory Administration. 

20. The legal status of the forest land to assigned on such lease shall remain unchanged. 

21. The Central Government under section 3C of the said Adhiniyam may further clarify 
or issue directions to the State Government or Union territory Administration or to 
any organisation, as may be necessary with respect to these guidelines, for the 
implementation of the said Adhiniyam. 

7.3 The Supreme Court of India in its order of 6th July 2011 issued guidelines so as to not create 
fait accompli situation in the matter of diversion of forest land under the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980. Therefore, in the case of new mining leases/projects 
having forest land in part or in full, approval under Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 for diversion of entire forest land located within the mining lease/project 
is to be obtained before execution/renewal of mining lease/project. 

 
7.4 Mining in respect of minerals (other than coal, lignite, and atomic minerals) regulated under 
MMDR Act: 

(i) Validity of approval granted under the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980:-  In case of existing mining leases, where approval under section 2 
(ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam for the entire forest land in 
the mining lease has been obtained before 1.4.2015, the validity of approval granted 
under the Adhiniyam is deemed to have been extended for a period co-terminus with 
the validity of mining lease granted in accordance of the provision of the MMDR Act. 
The State Governments concerned may extend the validity of approvals granted under 
the Adhiniyam to the Government companies for mining under the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 to make it co-terminus with validity of the lease 
granted under the MMDR Act, 1957. But, in case the user agency changes during the 
on-going term of validity of the lease, the State Government concerned shall obtain 
prior approval of the Central Government under the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980. 
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(ii)  In case of mining leases having forest land in part or in full, the concerned user agency 
may execute a single mining lease in accordance with the provisions of the Mines and 
Minerals (Development and Regulation) Act, 1957 and the Rules framed there under, 
for the entire area falling in the mining lease after obtaining the ‘Final’ approval under 
clause (ii) of subsection (1) of section-2 of the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 for the entire forest land falling in such mining lease is obtained. 
However, the State Government, if so desires, may execute a separate mining lease for 
a whole or part of non-forest land falling in such mining lease, once “in-principle’ 
approval under subsection (1) of section 2 of the Adhiniyam for the entire forest land 
falling in such mining lease is obtained. The Government, in such cases, shall take all 
measures to ensure that no violations of the Adhinyam occurs on the forest land. 

(iii)The existing period of validity of forest clearance granted for diversion of forest land 
under clause (ii) of subsection (1) of section 2 of the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 for mining of minor mineral in the State regulated 
under Rules made under section 15 of MM (DR) Act, 1957 shall be for a period co-
terminus with the period of mining lease as deemed extended under the Rules made 
under section15 of MMDR Act, 1957 subject to the following conditions: 

 
(a) The State Government shall, realize from the user agency the Net Present Value 

(NPV) of the forest land so diverted, if not realized so far, within two years w.e.f 
1.04.2015 in two equal instalments from the date such Rules became 
enforceable. 

(b) In case of NPV of forest land for which a period of approval under the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 has been extended has not 
been realized and the State Government fails to realize the same within the 
period of two years as per the clause (a) above, approval under the Adhiniyam 
for such forest land shall be deemed to have been kept in abeyance, till such 
time, the NPV of such forest land is realized by the State Government and all 
mining operations shall be suspended during the period for which approval 
granted under the Adhiniyam has been kept in abeyance. 

(c) In case where diversion of forest land has been accorded in single proposal to a 
State agency for cluster of mines assigned to more than one lease holder, the 
entire NPV as applicable shall be deposited within two years in two equal 
instalments by the State agency in whose favour the FC has been granted. 

(d) The Regional Office of the Ministry shall regularly monitor status of 
compliance to conditions stipulated in approvals accorded under the Adhiniyam 
for diversion of forest land falling in mining leases so as to ensure that the user 
agencies comply with all the conditions before the land falling in such leases is 
surrendered to the concerned State Government/Union Territories on expiry of 
the mining lease. 

(e)  ‘Provisions' provided hereinabove, notwithstanding anything contained 
therein, shall not apply to forest land falling in a mining lease for which renewal 
has been rejected, or which has been  determined or lapsed before 30.11.2017. 

 
(iv) In light of the provisions provided under Section 8B of the Mines and Minerals 

(Development and Regulation) Amendment Act, 2021, related to the validity of the 
approvals granted under the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 
and with a view to align the provisions under the two Acts, transfer of approval under 
the Adhiniyam granted to erstwhile lessee in respect of mining leases, which have been 
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allotted to successful bidder through auction after expiry of their validity under the 
MMDR Act, may be considered subject to the following conditions: 

(a) Complete compliance of such terms and conditions as stipulated in the approval 
granted previously under the Adhiniyam, and rules and guidelines framed 
thereunder in respect of the concerned mining lease has been made. 

(b) The non-compliance of conditions, if any, stipulated in the approval granted to 
the erstwhile agency under the Adhiniyam, which were required to be complied 
before handing over the forest land to such agency, shall be transferred as 
liabilities to the new allocattee, and in such case, complete compliance of such 
conditions shall be made prior to handing over of forest land to the new 
allocattee. For the remaining conditions, the new allocattee will make an 
undertaking to comply with, before handing over of the forest land. It is clarified 
that in case of violation of any of the conditions which was done during the 
period of previous allocattee and which constitutes an offence under the 
Adhiniyam, the penal clauses will be invoked against the previous allocattee 
only and not against the new allocattee. 

(c) Approval under the Adhiniyam was valid on the date of expiry of previous lease. 
(d) Mining operations will be restricted to the forest area for which approval under 

clause (ii) of subsection (1) of section 2 of the Adhiniyam has been obtained by 
the erstwhile user agency. No non-forest use of such forest lands falling within 
the lease shall be allowed, for which approval under aforementioned clause of 
the Adhiniyam has not been obtained by the State Government. Mining in such 
areas may be allowed only after obtaining prior approval of the Central 
Government under the aforementioned clause of the Adhiniyam. 

(e) The State Government shall ensure that the amount of Net Present Value, Safety 
Zone Plantation and Compensatory Afforestation (CA), if not deposited earlier, 
has been deposited prior to handing over of the forest land to the new allocattee. 
Also, in case the CA land has not been made available previously, the forest 
land shall be handed over to the new allocattee only after the corresponding CA 
land has been accepted by the competent authority as per the extant procedures 
for acceptance of CA lands for a new proposal. 

(f) Mining operations and other activities shall be carried out as per the land-use 
allowed in the approval under the Adhiniyam. Any change in the land use on 
account of any valid reason shall be effected with the prior approval of the 
Central Government. 

(g) Reclamation of the mined out forest area in the whole lease area as per the 
approved Mining Plan shall be an obligatory condition for the new allocattee. 

(h) Transfer fee, as prescribed in the relevant guidelines incorporated in the 
Handbook of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 shall be 
realized from the new allocattee and deposited into the account of CAMPA of 
the State concerned. 

(i) Transfer of approvals to new agency may be accorded by the concerned State 
Government/UT Administration subject to fulfilment of conditions/provisions 
stipulated in the relevant guidelines of the Ministry. 

 
(v) Provision of above guidelines will be applicable in the case of a Category ‘A’ and ‘B’ 

mining leases of Karnataka provided such leases have valid approval granted under the 
Adhiniyam on the date of expiry of the lease.  
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(vi) The mining operations in Category C mines were stopped by the Hon’ble Supreme 
Court and subsequently after their auction to successful bidders, the Hon’ble Supreme 
Court issued directions containing procedures to resume mining operations in these 
leases. After a holistic review of the situation, the Central Government hereby issues 
the following guidelines: 

a) Approval granted under the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 
1980 to erstwhile user agency may be transferred by the Ministry in favour of the 
successful bidder in MoEF&CC, New Delhi on case to case basis in accordance 
with the provisions of the MoEF&CC’s guidelines dated 7.07.2021. The State 
Government while submitting such proposals for transfer of approval to the 
Ministry shall submit the updated status and detail of compensatory afforestation, 
status of payment of NPV, implementation of Reclamation and Rehabilitation Plan, 
funds utilization by the Special Purpose Vehicle for the conservation and protection 
of forests, action taken report on the violations of the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 committed by the erstwhile agency and status of 
approval of the forest land located in the safety zone. 

b) In respect of mining leases where application of transfer of approval was made in 
time and the Ministry considered the transfer request but the validity of FC 
approval was assessed from the date of original period of grant of lease while the 
successful bidder has been issued fresh LoI for a period of 50 years. In such cases, 
the ex-post facto approval will be granted by the MoEF&CC for extending the 
validity of approval granted under the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 to make it co-terminus with the validity of lease granted under 
the MMDR Act, 1957 provided compliance of all conditions stipulated in the FC 
approval granted to erstwhile agency including raising of CA and payment of NPV 
are complied with by the State and the user agency. In case of non-compliances, if 
any, the working permission with conditions for a period not exceeding one year 
will be granted by the Central Government to enable the State/user agency to 
comply with the conditions of approval granted under the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 as per the extant guidelines issued by the Ministry.  

c) In case the State Government/user agency fails to submit the complete compliance 
of conditions stipulated in the approval granted to erstwhile agency within a period 
of one year, the approval of the Central Government granted under the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam shall be deemed to be cancelled. 

 
7.5 Mining in respect of atomic minerals regulated under MM(DR) Act, 1957: In case of 
existing mining leases in respect of Atomic Minerals specified in Part B of the First Schedule 
of the Mines and Minerals (Development and Regulation) Act, 1957, period of validity of 
approvals, Mineral Concessions Rules 2016 accorded under the Section-2 of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam shall be extended and shall be deemed to have 
been extended up to a period co-terminus with the period of mining lease or a period of 50 
years, whichever is earlier from the date of notification of the Atomic Mineral Concessions 
Rules, 2016 i.e. 11th July 2016, subject to the following conditions: 
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(i) Realization of NPV by the State Government, if not already realized, within the period 
specified by the MoEF&CC i.e., on/before 25.02.2018. 

(ii) In case NPV has not been already realized and the State Government fails to realize 
NPV as mentioned in (i) above, approval accorded under Van (Sanrakshan Evam 
Samvardhan) Adhiniyam shall be kept in abeyance till such time NPV is realized. 

(iii)These provisions not withstanding anything contained therein, shall not apply to forest 
land falling in a mining lease for which renewal has been rejected, or which has been 
determined or lapsed. 

(iv) In the cases, where the forest Clearance has expired and has not been renewed, fresh 
forest clearance under Van (Sanrakshan Evam Samvardhan) Adhiniyam would be 
mandatory required before renewal of the mining lease. 

 
7.6 Mining of minor minerals 

(i) Extraction of minor minerals like boulders, bajri, stone, shell, etc. from the 
riverbeds shall not be permitted if the river bed is in a national park or a wildlife 
sanctuary unless such extraction is for the benefit of the forest or wildlife. 
Extraction of minor minerals when permitted shall be from the middle of the 
riverbed after leaving one fourth of the river bed on each bank untouched. 

(ii) There shall be no labour camp in the forest area for the labour involved in the 
extraction work. 

(iii) The State Government and Union territory Administration shall ensure that besides 
procedures prescribed in the extant Handbook, proposals for mining of minor 
minerals are formulated in accordance with the Sustainable Sand Management 
Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand mining, 
2020 issued by the MoEF&CC.  

 
7.7 Coal mining 

(i) User Agency shall apply for diversion of forest land for coal mining under the relevant 
provisions of the Adhiniyam, in respect of entire forest land within a coal mine project 
in the case of coal mines in/over an area vested in a Government Company under the 
Coal Bearing Area (Acquisition and Development) Act 1957, or a coal mine vested in 
a Government under the Coal Nationalization Act 1973, or a coal block allotted under 
the Coal Blocks Allocation Rules, 2017 notified under the MMDR Act 1957, including 
at the time of renewal of mining leases. 

(ii) The validity of clearance granted under the Adhiniyam shall be coterminous with the 
life of the mine as per the approved mine plan subject to a maximum of 30 years as 
provided in the MMDR Act, 1957 as amended up to Mines and Minerals (Development 
and Regulation) Amendment Act, 2015.  

(iii)In case of existing coal mining leases, period of validity of approvals accorded under 
clause (ii) of subsection (1) of section-2 of the Adhiniyam, 1980 shall be extended and 
shall be deemed to have been extended up to a period co-terminus with the period of 
mining lease granted under the provisions Mineral Concession (Amendment) Rules, 
2021: 

a) Realization of NPV by the State Government, if not already realized, within the 
period specified by the MoEF&CC. 

b) In case NPV has not been already realized and the State Government fails to 
realize NPV as mentioned in (i) above, approval accorded under The Van 
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(Sanrakshan Evam Samvardhan) Adhiniyam shall be kept in abeyance till such 
time NPV is realized. 

c) These provisions not withstanding anything contained therein, shall not apply to 
forest land falling in a mining lease for which renewal has been rejected, or which 
has been determined or lapsed. 

d) In the cases, where the forest Clearance has expired and has not been renewed, 
fresh forest clearance under The Van (Sanrakshan Evam Samvardhan) 
Adhiniyam would be mandatory required before renewal of the mining lease. 

 
(iv) Commencement of mining operations in non-forest land after ‘in-principle’ 

approval : In case of coal mining leases involving forest as well as non-forest land, the 
mining operations in non-forest land can be commenced by the User agency subject to 
compliance of conditions, as mentioned in para 1.9 of Chapter-1 of the Handbook.  

7.8 General guidelines for mining proposals: 
(i) It has been observed by the Central Government that a large number of proposals relating 

to mining are submitted which are located deep inside the forest areas. Locating such 
proposals inside makes entire forest area vulnerable due to ancillary activities like 
construction of approach road, movement of vehicles and coming up of colonies for the 
workers. Therefore, Ministry has decided that whenever a proposal for fresh mining is 
submitted, a brief profile of the lessee/company should be submitted giving details of their 
existing mining leases in the State with their capacity of production, the present level of 
average annual production, location of these pits and the status of reclamation of forest land 
that are exhausted minerals. Along with this, the State Government should also submit 
details of all other mining leases for that particular mineral with their capacity and average 
annual production and projected future requirements. They should fully justify the necessity 
of opening new mining leases for that particular mineral. Mining proposals in forest areas 
in respect of coal and other major minerals should be accompanied with the following 
documents: - 
 

a) In respect of underground mining in stratified deposits in forest areas : The mining 
plan in stratified deposits in forest areas should include the predicted subsidence, slope and 
strain values and their impact on forests and surface and their mitigation. The maximum 
tensile strain of 20 mm per meter and thereby the surface cracks of width of about 200-300 
mm is to be permitted in forest areas. Accordingly, the mining plans should be made to 
restrict the subsidence movement within these limits along with mitigation measures. All 
mining plans in respect of coal and other major minerals should be accompanied with 
numerical modelling in 3-Dimension for subsidence prediction through an expert mining 
engineer/organization to assess long term damage on surface vegetation due to underground 
mining preferably from Banaras Hindu University, or Indian School of Mines, Dhanbad, or 
any of the IITs or M/s CMRI along with the mitigation measures suggested by them should 
be submitted along with the proposal. The surface layout of mining area should be designed 
so as to use minimum possible land; and wherever feasible, the surface facilities should be 
planned over non-forest areas. 

b) In case of proposals pertaining to the underground mining, the user agency shall submit an 
undertaking along with proposal for the diversion forest land that under no circumstances 
the underground mining operations will be converted to opencast mining operations on the 
said forest land at a later date.   
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c) Open cast mining in forest areas: In respect of open cast mining in forest areas, a 
comprehensive study of solid waste management and land reclamation with post mining 
land use plan and decommissioning should be made and the plan should envisage the 
minimum possible overburden dumping outside the mine. In place where the non-forest land 
is available, the external dumping of the overburden should be planned on non-forest land. 
Special attention should be given to top-soil and sub –soil handling and management. 

d) Installation of temporary Crushing and screening Plants in mining lease area already 
approved by the Central Government shall be subject to following guidelines: 

1. To suppress the fugitive dust at the crushing screen mobile plant, special water 
jets with mist spray should be provided at dumper platform crusher, screens, 
transfer points and unloading points. At all transfer points sprinkling of water 
with the help of spray nozzles will be done to suppress fugitive dust. 

2. In sensitive areas, mobile crusher screening unit(s) should adopt wet dust 
suppression measures augmented by foam injection to control dust from the 
material handling and processing operations, if found necessary. 

3. As an administrative control, any movement of these mobile plants should be 
informed to the State Pollution Control Board or the Regional Office of the 
MoEF&CC to keep a track of their location and monitor/check pollution control 
measures taken by the operator. 

4. As far as possible, no such unit should be located within 02 kilometers from the 
Forest/Colony/NH or SH without effective wet suppressing measures at the 
crusher, screening, transfer and uploading points. 

5. There should be sufficient safeguards against noise pollution and safe noise 
level should be maintained. 

6. If found necessary for better control in such location, prior permission to 
operate, shall be taken from the State Forest Department and the State Pollution 
Control Board. 

7. Since all these are mobile operations, the local administration and forest official 
should be kept posted with the change of location and possible time period of 
its operations within leasehold. 

e) Any proposal for diversion of forest for mining involving any forest land in respect of which 
diversion has been approved earlier will invariably be submitted along with the present 
status of compliance of the conditions of all previous FCs duly certified by the concerned 
Regional Officer of the MoEF&CC. 

f) Approach road/conveyor belt and other ancillary activities related to mining shall be 
considered as part of the mining project and should therefore be processed accordingly. 
However, supplementary linear projects linked to mining that are conceived after the start 
of the original mining, should be considered as a standalone linear project and decisions on 
according approval for those shall be made at the REC/IRO concerned as per provisions 
provided in the Van (Sanrakshan Evam Samvardhan) Rules, 2023. However, to ensure that 
the sanctity of such delegation is maintained, the following may be complied with by the all 
concerned: 

 
1. All forthcoming forest clearance proposals (both for green field mining as well as 

brown field expansion) shall have an additional column for the project proponent to 
certify that they have critically examined the mineral extraction pathways and have 
found them to be adequate, and that no new extraction path outside mining area shall 
be proposed in the next five years. 
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2. As far as possible, existing roads/ rails/ belts should be strengthened to minimise forest 
/ tree cover loss. 

3. In case of later-stage supplementary proposal for extraction path (linear projects such 
as road/ rail/ conveyer belt project including the loading/unloading point), the 
concerned Regional Officer shall ensure that cogent and convincing 
reasons/justifications of not including such linear infrastructure at the inception stage 
are provided by the State Government/UT Administration. 

4. The State Government/User agency shall ensure that dispensation considered by the 
Ministry is not misused in any way and likely tendencies to detach linear projects from 
main proposal of mining should not be encouraged. To the extent possible, linear 
infrastructure such as roads/railways/conveyor belts, etc. ancillary to mining should 
be included in the main proposal and under inevitable circumstance only, such 
proposals submitted by the user agency should be considered as standalone project. 

 
(iii) Guidelines for preparation of Cluster Mining Proposals: 
 

a) Cluster proposal may be prepared for such leases, which have all contiguous 
boundaries.  

b) All the existing mining proposals/fresh proposals in pipeline be included in that 
forest lands, if within.  

c) States will take individual proposals from different lessees in the proforma with 
relevant documents. 

d) However, with covering letter, a comparative statement of all mines with area and 
other details be given and all leases with boundaries be shown on one map.  

e) Even existing approved leases be included in the proposal so that they can be 
brought to the same time frame in term of their validity. 

f) The condition of compensatory afforestation will apply on the basis of each 
individual lease rather than on pro-rata basis.  

g) The safety zone shall be at the outer boundary of the cluster and condition of safety 
zone will apply on pro-rata basis. 

 
7.9 Management of Safety Zone of mining lease: 

(i) All mining projects, including cluster-mines, except underground mining leases, are 
required to have a 7.5-meter-wide peripheral safety zone (along the inner boundary) 
within the Mining Lease area, properly demarcated with boundary pillars with DGPS 
coordinates inscribed on them and to be maintained as effective green belt. 

(ii) The minimum width of 10m and 50 m strip on either side of public road and natural 
stream respectively located inside the mining lease shall be protected but will not be 
considered as a part of safety zone. Actual width of the strip to be maintained will be 
decided by the AC subject to the minimum width as mentioned above. 

(iii) Unlike conventional mining leases granted under the MMDR Act, 1957 the petroleum 
mining leases involve large areas which runs in hundred of square kilometres. 
Therefore, it may not be prudent to maintain a safety zone around the entire PML. In 
such leases, the safety zone of 7.5 meter wide strip along the inner boundary of impact 
areas of a drilling bore hole(s) or oil well pad shall be maintained by the user agency as 
green belt by undertaking plantations or allowing the natural regeneration to come up. 
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In addition, the hazardous zone around the bore well, oil pads or pipelines or other 
ancillary infrastructure should be maintained by the various user agencies engaged in 
the mining or transportation of mineral oil as per the norms stipulated in the Oilfields 
(Regulation and Development) Act, 1948, and rules framed thereunder.  

(iv)  All mining projects for which diversion of forest land have been approved before 27th  
May 2015, the UA should have obtained approval of forest land in the safety zone. 
However, to enable various user agencies to obtain approval of safety zone, an 
opportunity was given by the Ministry for the user agencies to deposit NPV (for forest 
area located in the safety zone) by 31.03.2023 along with simple interest of 12% w.e.f. 
1.04.2018 onwards till the deposit is made and to obtain approval under the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion of forest area located 
in the safety zone by 30.09.2023. 

(v) Such cases where the proposal for the diversion of forest areas within the safety zone 
has been submitted by 30.09.2023, the time period for obtaining approval under 
Adhiniyam  has been extended further till 30.09.2024. In cases where the proposal for 
the diversion of forest land within the safety zone has not been submitted by 
30.09.2023, the User agency shall deposit one-time penal NPV + Normal NPV (with 
interest if applicable w.e.f. 31.03.2023) and obtain the approval under the Adhiniyam 
for the forest areas within the safety zone latest by 30.09.2024. Further, in case the 
required compliance is not done even till 30.09.2024, approval under the Adhiniyam in 
such case shall be considered deemed to be in abeyance and possession of forest land 
located in the safety zone would be considered as violation of the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 and appropriate penalties to be imposed on 
defaulting user agencies as per the relevant penal provisions provided in Chapter-1 of 
the extant Handbook. The IROs concerned will monitor the compliance in the matter 
and submit six monthly report to the Ministry. 

(vi) Provisions of the raising compensatory afforestation, as applicable in the entire forest 
area proposed for diversion, will be applicable in lieu of forest land located in the safety 
zone as well.  

(vii)  Any forest land within the safety zone if proposed for any other non-forest use shall 
require prior approval under the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 
1980 along with other forest land in the ML for execution of ML under MMDR Act, 
1957 as amended from time to time. 

 
7.10 Extended Reach Drilling Technology 

Based on the report on Extended Reach Drilling (ERD) technology submitted by the 
Directorate General of Hydrocarbon on the assessment of ERD on the surrounding flora and 
fauna and general Standard Operating Procedure (SOP) suggested by the Wildlife Institute of 
India containing the precautionary measures to be followed while carrying out drilling beneath 
the forest area using the ERD technology, the Central Government, hereby, accept the report 
submitted by the Directorate General of Hydrocarbon recommending to exempt the Extended 
Reach Drilling Technology from the purview of the Van (Sanrakshan Evam Samvardhan) 
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Adhiniyam, 1980 to undertake drilling in the forest areas, located outside the Protected Areas 
and Eco-sensitive Zones, subject to fulfilment of the following conditions: 

 
(i) The station for ERD will be setup outside the forest area at a minimum distance of 

500 meters and which should be atleast 1 Km from the Protected Areas 
/corridors/wildlife sensitive areas. 

(ii) The State Government shall ensure that the recommendations made in the General 
Standard Operating Procedures, annexed as Annexure-III, submitted by the 
Wildlife Institute of India will be complied with strictly by the User Agency.  

(iii) The DGH will facilitate the formulation of detailed regional-specific guidelines by 
the Wildlife Institute of India. The necessary financial support, as will be required 
by the WII, will be arranged by the DGH.  

(iv) The Region-Specific guidelines, as may be prescribed by the WII, will be complied 
with by the User Agency and DGH. An undertaking in this regard, wherever 
applicable, will be obtained by the State Government while allowing drilling through 
ERD technology. 

(v) The exemption considered for the ERD technology will not be applicable if the 
drilling area falls inside the Protected Areas notified under the Wild Life (Protection) 
Act, 1972 and Eco-Sensitive zone of Protected Areas.  

 
7.11 Miscellaneous: 

(i) Forest Conservation issues emanating from the inclusion of new mineral to be 
mined out from the already approved area without changing land use of forest 
land: 

(a) Since there is no change in the land use and forest area involved in the proposal, 
revised Stage-I approval need not be obtained in such cases. 

(b) Addition of minerals may have incremental but substantial impact on the 
surrounding vegetation, by way of increased pollution loads; therefore, such a 
proposal needs to be examined on case-to-case basis for modification of terms and 
conditions stipulated in the Stage-II approval by the Ministry. 

(c) The user agency should accordingly approach the Ministry for modification in Stage-
II approval in such cases subject to Environmental Clearance, in case required. 

 
(ii) Guidelines related to re-grassing of mining leases after ceasing mining activities:  

Hon'ble Supreme Court vide its order dated 8.01.2020 passed in Writ Petition (Civil) 
No. 114/2014 - Common Cause Vs. Union of India wherein Hon'ble Supreme Court, 
taking cognizance of the deleterious effect of mining on vegetation, has observed that 
mined out areas results in complete elimination of grass which in tum denies fodder 
for the herbivores. In compliances of the order from Hon’ble Supreme Court 
regarding imposing a suitable condition in this regard in addition to existing 
conditions already imposed in the relevant statutory approvals, following condition is 
hereby stipulated, in addition to standard conditions imposed in the approvals 
accorded by the Central Government under the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980: 
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The mining lease holder shall, after ceasing mining operations, undertake re-
grassing the mining area, and any other areas which may have been disturbed due 
their mining activities and restore the land to a condition which is fit for growth of 
fodder, flora, fauna, etc. 

(iii)Law Department advice /Court orders about mining leases.  

In respect of the mining operations being carried out on forest lands leases before 
the commencement of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 
during the continuance of the lease period, the approval of the Central Government 
under Section 2 of the said Act is not required.  

A renewal of a lease is really the grant of a fresh lease. (See Delhi Development 
Authority Vs. Durga Chand Kausish, AIR 1973 SC 2609). The prior approval of the 
Central Government in terms of Section 2 of the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 would be required when a mining lease granted 
before the commencement of the said Act is renewed after its coming into force.  
As held by the Supreme Court in State of Bihar Vs. Banshi Ram Modi (supra), prior 
approval of the Central Government in terms of Section 2 of the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 would not be required for mining and winning 
any new mineral from a forest land leased for mining before the commencement of 
the said Act during the leased period originally granted, if the said land is already 
broken up or cleared before the commencement of the Act. Otherwise, the prior 
approval of the Central Government under Section 2 of the said Act would be 
required. 
 
Further clarified that the provisions of CA will be applicable in respect of broken up 
forest area before the commencement of Act, 1980 or which came under the ambit 
of Adhiniyam post 12.12.1996 and which are continued to be under the possession 
of the user agency, in case the CA has not been raised earlier. However, in such cases 
temporary working permission may be granted for a maximum period of one year 
after deposit of all statutory dues, in order to enable complying with other conditions. 
It is clarified that final approval will be granted by State Government only after 
compliance of all conditions is submitted. 
 

(iv) In such cases wherein in 2 or more than 2 mining leases are been amalgamated and 
made into single mine, the State Govt. shall submit an amalgamated Mining Plan. 

(v) Further in such cases wherein a single mine have been segregated into different smaller 
mines and vice-versa, the State Government shall submit a revised Mining Plan 
corresponding to newly carved or consolidated mining lease. Such Mining Plan may 
also include the impact and progress of the Mine Closure Plan envisaged in the earlier 
Mining Plan(s). 
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I I
F. No. 11-30fl 2O14-EC Utt.)

C()vernment of India
N{inistry of Environrnent, Forests and Climate Change

(Forest Conscrvation Division)
Indira Paryavaran Bhawan

Aliganj, Jorbagh Road
New Delhi - 110 001

Dated: 28th August, 2015'I'o

The Principal Secretary (Forests)
All State Governments /Union territory Administrations

Sub: Guideiines for diversion of forest land for non-forest purpose under the Forest
(Conservation) Act, 1980- Simplified procedure for grant of permission for felling of
trees standing on forest land to be diverted for execution of linear projects: reg.

5rr.
I am directed to refer to guidelines on the afore-mentioned subject issued by this

Ministry vide letters of even number dated 7th May 2015, wherein this Ministry comrnunicated a
simplified procedure for grant of perrnission for tree cufting and comrnencernent of work of
linear proiect in forest land, and to say that after further exarnination of these guidelines it has
been observed that having obtained the permission for tree felling and execution of work on
forest land, urgency/need to obtain stage-Il approval rinder the Forest (Conservation) Act, 1980
(FC Act) reduces. It has also been apprehended in some quarters that in many such cases State
Governments rnay not seek and obtain stage-Il approval under the FC Act, and consequently
rnany of conditions, other than those relating to payment of compensatory levies and transfer
and rnutation in favour of State Forest Department of land for compensatory afforestation, rnay
remain unfulfilled.

Accordingly, in supersession of this Ministry's said letter/guidelines of even nurnber
dated 7th May, 2075, I am directed to sav as below:

(i) WitI: a view to facilitate qr¤edy execution of projects involving linear diversion of forest
land such as l,aying of new roads, widening of existing highways, transrnission lines,
water supply lines, optic fiber cabling, railway lines efc., in-prirriple approval under the
Forest (Conservation) Ac! 1980 (FC Act) issued by the Cenrral Governrnent may be'
deemed as the working p¤nrrission for tree cutting and comnencernent of work, if tJ:e
required funds for compensatory afforestation, net present value (NPV), wildlife
conseryation p1an, plantation of dwarf species of medicinal plants, and all such other
compensatory levies specified in the in-principle approval are lealised frorn the user

a fi.^nt^
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(ii)

agency and where necessary, for compensatory afforestation, transfer and mutation o{
non-forest/ reve.ue forest land in favour of state Forest L)epartment is affected;
After the afore-rnentioned compensatory levies specifiecr in the in-principre approvar are
realised from the user agency and where necessary, for compensatory afforestation,
transfer and mutation of non-forest/revenue forest ra.d in favour of state Foresr
Department is affected, the state Govemment or a Senior officer not berow the Rank of a
Divisional Forest officer, having jurisdiction over the forest land proposed to be
diverted, duly authorized in this behalf by the state covernment, shal pass aa order for
tree cutting and cornrnencement of work of a rinear proiect in forest land for e periodof one year- The central Govemrnent may extend the perrnission for one nrre year
subiect to submission of reasonable progre.s report from the state Govemment as
regards to the steps taken to compry with the rernaini^g co.clitions stipurated in the m-principle approval.
No non-forest activity in the forest area that is covered under Section 2 of tlp FC Actwould be permitted and carried on in any manner whatsoever unress an order specifiedin para (ii) above has been passed by the competent authority of that State Govemrnentand is placed in the public domain by putting it on its website and all otherrequirements in accordance wit]l law are complied with,
For the purpose of section 24 of the FC Act and section 16 (e) of the National Green-Triburial Act, 2010 (NGT Act) the order for tree cutting and comnencement of work oflinear project in forest land, specfied in para (ii) above, shal be an order under section 2of the FC Acf
An appeal as per prowisions of section 2 A of FC Act ancl/or Section 16 (e) of the NGTAct can be filed against any such order specified in para (ii) above for tree cutting andcorrunencement of work of linear project in forest land;
In the event of fiting of such appeal it would be open for the person aggrieve4 to assailthe order/clearance granted by the Centr{ Government under section 2 of dre FC Actwhich forrns an integral part and sole basis of the order specified in para (ii) atnve;
The state Governrnent and the project proponent shau take further action as has beenstipulated by the Hon ble Nationar Green Tribunar in their Judgment dated 7r,November 201'2 in Appeal No. 7 /2012 to accord publicity and to ensure avaihb'ity inpublic domain of in-principle approvar under the FC Act accorded uy ure Ct .rGovernrnent and the order specified in para (ii) above. state Governm""a ,,.o * orq"oproponent shall arso ensufe strict compriance of other direction(s) contained in are saidjudgmen! and

(ii')

(i')

(v,)

(vt

(vii)

a
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,

(viii) The State Govemrnents, in such cases shall seek and obtain.from the Central
Governrnent final/formal approval under the FC Act for diversion of such forest land at
the earliest, and in any case not later than five years from the date of grant of the in-
principle approval.

This issues \ /ith approval of the Minister of State (Independent Charge) for Environment,
Forest and Clirnate Change.

Yours faithfullv.

fi-=''sa
(H.C. Chaudhary)

Dfuector
Copy to:-

1. Prime Minister's Office (Kinil att L: Shiti Santosh D. Vaidya, Director), South Block, New
Delhi.

2. The Secretary (Coordination), Cabinet Secretariat, Rashtrapati Bhawan, New Delhi-

3. Secretary, Ministry of Power/ Goverrunent of India, Shrarn Shakti Btrawaru New Delhi.

4. Secretary, Ministry of Petroleun and Nahrral Gas, Governrnent of lndia, Shastri
Bhawan. New Delhi.

5. Chairrnan, Railways Soara, nail Bhawan, New Delhi.

6. Secretary, Ministry of Road Transport and Highways, Government of hdia, TransPort
Bhawan, New Delhi.

7. Director General, Border Roads Organizatio4 Nevrr Delhi.

8. Principal Chief Conservator of Forests, all States/UTs.

9. Nodal Officer, the Forest (Conservation) Act, 1980, all State/ UT Governments.

'10. Atl Regional Offices, Ministry of Environmeng Forests and Ctimate Change (MoEFCC),
Governrnent of India (GoI).

11. Ioint Secretary imharge, ImPact Assessment.Division, MoEFCQ GoI.

72. All Assistant Inspector General of Forests/ Dilectors in the Forest Conservation
Diwision, MoEFCC GoL

13. Director, Regionat Offices Headquarters Division, MoEFCC, GoI'
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sr. Director $echnical), NIC, MoEFCC, GoI with a request to prace a copy of dric.letter
on website of this Ministry.
sr. PPS to the secretary, Ministry of Environment, Forests and crirrrate change, GoI.
Sr. PI5 to the Director G¤neral of Forests & Special Secreiary, MoEFCC, GoI.
sr. PPS to the Addl. Director General of Forests (Forest Conservation), MoEFCc, GoI.
t)S to the kEpector General of Forests (For.est Cons¤rvation), MoEFCC GoI.
Guard File.

' -' . .t !g.aj""'"'

,r!
4

!.
:9t+

15.
'16.

17.

18.

19.

"t

I
a

-,*r.*t----

Director
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https://parivesh.nic.in/newupgrade/#/trackYourProposal/proposal-details?proposalId=IA%2FOR%2FMIN%2F453451%2F2025&proposal=27320460


Proposal Timeline

Proposal No: IA/OR/MIN/453451/2025
 Project Name: Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed 
Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, Waste: 7.40 Million 
TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with Installation 
of  2 Crushers (2 x 1200 TPH) located at Tehsils: Thuamul Rampur & Kashipur, Districts: 
Kalahandi & Rayagada, State: Odisha.
State: ODISHA
Proposal Submission Date: 29/12/2025
Area(in Ha): N/A

S. No. Activity Activity Start date Activity End date

1 Under Examination 13/12/2025 26/12/2025

2 EDS Replied 26/12/2025 29/12/2025

3 Under Examination 29/12/2025 N/A

System-generated document from the PARIVESH portal | 
Generated on: 03-02-2026 17:45 IST

Page | 1
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b,r,

Wlrtrtts, in complianer witir (lr:ncral C*nrlit.ir:n Na, 1,4 *I lhc lltag*-l
*,,pprrrt'u.l, tht idenfilied rrort-forrst lrrrrl {irr Comp*rrlal*ry Aff*r,;sl.*Lion ha* brr::r duly

ar&rrsftrred ar:d mu[atcd in fnvolrr ol thc l"orext l]epa-rtmcnl, as .certi,frcd by the

Tnlrasild*.:, l(*luaru viele Let.llr No, 5S51202* clated 2?.A2.2t)2tt. further, in
compliance wilh General Conclitior: No^1.13, thr U*er Agency ha* *ui:mitled th*
crrLitricate nf complete eompiiurcr unclcr ll"r* Scheclaicel ?ribrs a.:rcl *thcr Tradiliq:nal

Ilorcst l)rvsllers (Recog:rition ol irorr:sl ltigl'rts) Act, 2QU6 issue d by thr: Dislrict
Colltctor, Rayagada vide Letter Nu. t5?12024 dated 03"02.2025.

g6ry, thef,efore, in pursuiltce r:f $pecific Conditian I"1o. 3 of the Stage-l

approlal order dated 05.01.'2A26 arrrl in acr:ordance:a"ith Fara 11.1, Chrrpter 1l r:[the

Co*solidaterl Guideiines ancl Clarillcaitorrs issued ur:der 1!:e Van (Sa.nrakshzu": Evam

Samvarclhan) .Adhiniya:n, 1980 agfl llrc \i a,1 iSa-pral'ishari Ovam Sa' n'a-rdhani Ruies'

2023 as comrnunicaied by the Mir:istr.y t;[ Environmenl, Fr:resl and Climate Change,

Government of India vide letter no.65g dalecl c8.01.2026, a rf&s*11ed order is hereby

issued gfanLing Wortring Permissirin la the User Age:rcy tc mobiliae the resources to

comri"ience the prelirniirary prajeci '*or1< olher lhan }:lack l0pping' concretizalion'

laying of ra:lway tracks, charging ol r:ransn:ission line*, etc' cver 4^9 t t ha }lorest Land

oftheaboveprojectc,:mingundcrlti.t.,,itgitdaFor^cstilit.i.giarr.
This working Fermissicu sl:d.l remain vahcl f*r a period r:l cne ytar k*::r the

date of issue of tiris orcler or unlil grrnL of Slage-tl approval, whichrever i* *arlie r'

1l is expreesly ciariliccl lhat ro *:ee l'elling, renroval of vegetation' or

execuli,on of a-ny activity invoii,i.lrii rilli:lr,igr,'t.r-r lurest prt'tli:-i:e ;haii be undertaken

$.ithout prior written approvai oi thc r-:ompettnl airt!:ority' The User Ag*ncy sha1l

sirictly adhere to atl applicabie pr':vi:ri.tls ri the va'n {s;u:ia}tshan svar:: $arnva"rdhan)

Arlhir:iyam, 198*, Rules 2*23, the slage-l approval condilioas', ar:d al1 instructions

;s1.urr(.1 ir','llir: (lrlr''it-t,l;i':ti- :i ':)(:;. l ' "' ' :'; ':l I ' --t":
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OFFICE OF THE DIVISIONAL FOREST OFFICER: RAYAGADA FOREST DIVISION  
Email: dforgda17@gmail.com, dfo.rayagada@odisha.gov.in  

Office Order No. 52  4F (Misc.) 1984/2026  
Dated, Rayagada the  27th February, 2026  

 

Subject:- Proposal for diversion of 4.911 Ha. Forest Land in village Sagabari and Porlang           

under Kashipur Tahasil for Construction of Road from Sijimali Bauxite Mines top  SH- 44 under 

Rayagada District / Division - Regarding Working Permission. 
   Whereas, Stage-I (In-Principle) approval has been accorded by the Regional 

Office, Government of India, Ministry of Environment, Forest & Climate Change, Bhubhaneswar 

vide Letter dated 05.01.2026 for diversion of 4.911 Ha. of forest land in favour of IDCO for 

construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44 to facilitate bauxite 

transportation in Kashipur Tahasil of Rayagada District under Rayagada Forest Division, Odisha 

(Proposal No. FP/OR/OTHERS/523366/2025), subject to fulfilment of 39 No’s General 

conditions (1.1 to 1.39). 

   Whereas, the User Agency, IDCO, Bhubaneswar, vide letter No. 2723 dated 

31.01.2026, has applied for Working Permission to commence preliminary project activities over 

the approved 4.911 Ha. of forest land, as permissible under the Stage-1 approval and applicable 

guidelines pending grant of Stage-II approval.  

   Whereas, the User Agency has deposited through the online MoEF&CC portal:  

i. ₹47,03,658/- (Rupees Forty-Seven Lakhs Three Thousand Six Hundred Fifty-Eight only) 

towards Net Present Value (NPV) for 4.911 Ha. of forest land, in compliance with 

Condition 1.2 of the General condition Stage-I approval.  

ii. ₹59,06,200/- (Rupees Fifty-Nine Thousand Six Thousand Two Hundred only) towards the 

cost of Compensatory Afforestation (CA) over 06.07 Ha. of non-forest land identified in 

village Tingarjhola under Kolnara Tahasil of Rayagada District/Division, as duly approved 

by Principal CCF (FD & Nodal Officer, FC Act) vide Memo No. 587/9F(Others)-343/2025 

dated 09.01.2026, in compliance with General Condition No. 1.11 of the Stage-1 approval; 

and  

iii. ₹54,15,400/- (Rupees Fifty-Four Lakhs Fifteen Thousand Four Hundred only) towards 

Additional Compensatory Afforestation (ACA) over 05.00 Ha. of degraded forest land 

identified in Pedakonda Ext.RF (5.00 Ha.) under Gunupur Range, as duly approved by the 

Principal CCF (FD & Nodal Officer, FC Act) vide Memo No. 587/9F(Others)-343/2025 

dated 09.01.2026, in compliance with General Condition No. 1.11 of the Stage-I. 
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Whereas, in compliance with General Condition No. 1.4 of the Stage-1 

approval, the identified non-forest land for Compensatory Afforestation has been duly 

transferred and mutated in favour of the Forest Department, as certified by the Tahasildar, 

Kolnara vide Letter No. 585/2026 dated 27.02.2026. Further, in compliance with General 

Condition No. 1.13, the User Agency has submitted the certificate of complete compliance under 

the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 

2006 issued by the District Collector, Rayagada vide Letter No. 157/20244 dated 03.02.2025. 

Now therefore, in pursuance of Specific Condition No. 3 of the Stage-I approval 

order dated 05.01.2026 and in accordance with Para 11.1, Chapter 11 of the Consolidated 

Guidelines and Clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 & Van 

(Sanrakshan Evam Samvardhan) Rules, 2023 as communicated by the Ministry of Environment, 

Forest and Climate Change, Government of India vide letter no. 659 dated 08.01.2026, a 

reasoned order is hereby issued granting Working Permission to the User Agency to mobilize 

the resources to commence the preliminary project work other than black topping, 

concretization, laying of railway tracks, charging of transmission lines, etc, over 4.911 Ha Forest 

Land of the above project coming under Rayagada Forest Division.  

This Working Permission shall remain valid for a period of one year from the 

date of issue of this order or until the grant of Stage-II approval, whichever is earlier.  

It is expressly clarified that no tree felling, removal of vegetation, or execution 

of any activity involving damage to forest produce shall be undertaken without prior written 

approval of competent authority. The User Agency shall strictly adhere to all applicable 

provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980, Rules 2023, the Stage-

I approval conditions, and all instructions issued by the Government of India and Government 

of Odisha.  

Any Violation of the above conditions shall render this Working Permission 

liable for withdrawal without prejudice to action under the applicable legal framework. 

      (Sri Sachin Annasaheb Ohol, IFS) 
             Divisional Forest Officer, 
                                                                                      Rayagada Division 
Memo No. 1096/     Dt. 27/02/2026  

   Copy submitted to the OSD-cum-Special Secretary to Government Forest, 

Environment & Climate Change Department, Govt. of Odisha for favour of kind information and 

necessary action with reference to his Memo No. 662/FE&CC dated 08.01.2026.    

 Divisional Forest Officer,  
    Rayagada Division 
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Memo No. 1097/     Dt. 27/02/2026  

   Copy submitted to the Principal Chief Conservator of Forest (Forest Diversion 

& Nodal Officer, FC Act), O/o. the Pr. CCF, Odisha and the Pr. CCF(WL) & CWLC, Odisha, 

Bhubaneswar for favour of kind information and necessary action with reference to Memo No. 

661/FE&CC dated 08.01.2026 of the OSD-cum-Special Secretary to Government, Forest, 

Environment & Climate Change Department, Govt. of Odisha to his address. 

 

      Divisional Forest Officer,  

                   Rayagada Division 

 

Memo No. 1098/     Dt. 27/02/2026  

   Copy submitted to the Collector, Rayagada for favour of kind information and 

necessary action with reference to Memo No. 663/FE&CC dated 08.01.2026 of the OSD-cum-

Special Secretary to Government, Forest, Environment & Climate Change Department, Govt. of 

Odisha to his address. 

 

      Divisional Forest Officer,  

                   Rayagada Division 

 

Memo No. 1099/     Dt. 27/02/2026  

                 Copy forwarded to Range Officer, Kashipur Range for information and 

necessary action.  

 

      Divisional Forest Officer,  

          Rayagada Division 

 

   Memo No. 1101/     Dt. 27/02/2026   

Copy forwarded to the Consultant (Env), IDCO, IDCO Tower, Janapath, 

Bhubaneswar for information and necessary action. 

        Divisional Forest Officer,  

           Rayagada Division 
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Letter No. 1628  4F (Misc.) 1984/2026  
Dated, Rayagada the  26th March, 2026  

 
To, 

   The Divisional Manager, 
  OFDC Ltd 
  Muniguda (C) Division, Muniguda 
 

Sub:       Proposal for diversion of 4.911 Ha. Forest Land in village Sagabari and Porlang           
 under Kashipur Tahasil for Construction of Road from Sijimali Bauxite Mines                   
top  SH 44 under Rayagada District / Division  
Regarding removal of trees. 
 

Ref:   Letter no. HO CGM(Env)/394/2024/7400 dt. 16.03.2026 of the Consultant    
       (Env). IDCP Tower, Janapath, Bhubaneswar.  
 
Sir,  

  With reference to the above subject, it is hereby informed that Stage-I (In-
Principal) approval for the diversion of 4.911 Ha. Forest Land in village Sagabari and Porlang 
under Kashipur Tahasil for Construction of Road from Sijimali Bauxite Mines top to SH-44 under 
Rayagada District/Division was accorded by the Regional Office Ministry of Environment, Forest 
and Climate Change (MoEF&CC), Government of India, Bhubaneswar, vide their letter dated 
05.01.2026. 
    Consequently, working permission has been granted in favour of the User 
Agency to mobilize resources and commence preliminary project activities excluding 
blacktopping, concretization, railway track laying, and charging of transmission lines, etc) over 
4.911 hectares of forest land falling under the jurisdiction of Rayagda Forest Division. This 
permission has been accorded for a period of one year vide this office Order No. 52 dated 
27.02.2026.  
 
    In the interim, the User Agency has requested permission for removal of 91 
No’s miscellaneous trees standing on the forest land proposed for diversion within the Rayagada 
Forest Division. Accordingly, the User Agency has been requested vide this office letter no.1227 
dt.07.03.2026 to deposit an amount Rs. 1,61,489/- (Rupees One Lakh Sixty-One Thousand Four 
Hundred Eighty-Nine) only towards the cost of Royalty of the treesstanding over the forest land 
proposed to be diverted and the said amount has been remitted by the UA through e-challan under 
the Head of Account: 8782-00-103 1683-91014-027 of the Government Treasury vide e-challan 
no. 8782/1313 dt.12.03.2026. 
 
   In view of above the permission is hereby granted for the removal of 91 No’s 
enumerated miscellaneous trees from the said forest land and take delivery of the same at the 
earliest, strictly adhering to the prescribed Government procedures. The enumeration list of tree 
growth along with the join verification report is enclosed herewith for your ready reference and 
necessary action.  
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   It is further submitted that Appeal No. 04/2026/EZ pertaining to the present 
project is pending before the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata. The 
outcome of the said proceedings, as and when pronounced, shall be binding and compiled with. 
The present permission is being issued in accordance with extant approvals and applicable 
provisions, no directions affecting the same having been issued as on date.  
 
Encl. As above. 
          Yours faithfully,  
          
               Divisional Forest Officer,  
            Rayagada Division 
 
  Memo No. 1629/     Dt. 26/03/2026  
  Copy submitted to the Principal Chief Conservator of Forest (Forest Diversion & Nodal 
Officer, FC Act), O/o. the Pr. CCF, Odisha for favour of kind information and necessary action 
with reference to Memo No. 661/FE&CC dated 08.01.2026 of the OSD-cum-Special Secretary to 
Government, Forest, Environment & Climate Change Department, Govt. of Odisha to his address. 
 

      Divisional Forest Officer,  
                   Rayagada Division 
 
  Memo No. 1630/     Dt. 26/03/2026  
  Copy submitted to the Regional Chief Conservator of Forest Koraput Circle, Koraput 
favour of kind information and necessary action with reference to Memo No. 662/FE&CC dated 
08.01.2026 of the OSD-cum-Special Secretary to Government, Forest, Environment & Climate 
Change Department, Govt. of Odisha to his address. 
 

      Divisional Forest Officer,  
           Rayagada Division 
 
  Memo No. 1631/     Dt. 26/03/2026  
  Copy forwarded to Range Officer, Kashipur Range for information and necessary 
action.  
 

      Divisional Forest Officer,  
          Rayagada Division 
 
  Memo No. 1632/     Dt. 26/03/2026  
  Copy forwarded to the Consultant (Env), IDCO, IDCO Tower, Janapath, Bhbaneswar 
for information and necessary action. 

        Divisional Forest Officer,  
           Rayagada Division 

 
 

142
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Sri Ashok Kumar Mishra  
Consultant (Environment)  
 
No. HO-CGM(Env)/394/2024      Date:05/03/2026 
             
 
To,  
 The Divisional Forest Officer 
 Rayagada Forest Division  
 Rayagada  
 
Sub:   Proposal for diversion of 4.911 ha of forest land in the village Sagabari and Porlang 

under Kashipur Tahasil for construction of access road from Sijimali Bauxite Mines 
(Hill Top) to SH-44 to facilitate bauxite transportation to Kashipur Tahasil of Rayagada 
District – Permission regarding Tree Felling in the forest land   
      

Sir,  
 In inviting a reference to Stage-I Approval granted to the above referred Proposal No. 

FP/OR/OTHERS/523366/2025 by MoEF & CC, GoI on 05/01/2025 and Working 
permission granted by good office vide your Office Order No. 52, dt.27/02/2026 in 
respect of the proposal, it is now requested to please grant necessary felling permission 
in respect of 91 nos of trees standing over the above project land, as per the Joint 
Verification done by Forest Department and Revenue Department (copy attached).  

 
 Enc:- As above      
           Yours faithfully,  
 
 
          Consultant (Environment) 
 
 Memo No. 6177/ Date: 05/03.2026  

   Copy forwarded to the CGM(Land), IDCO, Bhubaneswar for 
information & necessary action.  
 

          Consultant (Environment) 
 
 Memo No. 6178/ Date: 05/03/2026  
          Copy forwarded to Sri. S. Suresh, Chief Financial Officer, M/s Vedanta 

Ltd., 5th Floor, Module C/2, Fortune Towers, Chandrasekharpur, Bhubaneswar for 
information & necessary action, with reference to their letter No.197/25, dt.02/03/2026. 

 
  
          Consultant (Environment) 
 
 Receipt No. 1180  
 Date: 05/03/26 
 

144



145

Harish
Annexure - A10



146



147



148



149



) ANdGX\NG-Y

Certified that status of total land involved in the project {both forest and non-forest) as given in the table above is as per Govt. records as on 25 10 1980

Consulta nv ironment

Revenve !;.t- 1: ^"'Fo,r¤d Ren9o O(ficet lsofrGitetrn

Land Schedule of total land involved within the Proposed Road Connecting from Sijimali Bauxite Mines (Hill Top ) to sH-44

Status of land as on 25.10.1980

Kissam
Area in Tenant

Name

Class of land
Khata No

Plot
No.HAL Kissam Tenant NameAcquired

Area in AcPlot No
TotalArea in

AC
Village NameSl. N o.

Khata
No

Govt. landUnsurveyedPahada Abada Ajogya Anabadi1.94823 8.000Bichapindha1 5
Govt. landUnsurveyedAbada A ya Anabadi3.873 Pa hada8.000Bichapindha 242 5
Govt. landUnsurv(,yedAbada Ajogya AnabadiPa ha da9.000 1.09431772 Dumerapadar3
Govt. landUnsurveyedAbada Ajogya AnabadiPahada0.086374 21.25012 Dumera ada r4
Govt. landRasta Sarbasadharana0.068315 7.220Du merapadar5
Pvt. land

Unsurveyed
UnsurveyedJaya MajhiDan ra2.130 0.3963771437Dumerapadar6

DLC ForestUnsurveyedAbada Ajogya AnabadiPa ha da16.000 0.48528035 Porla ng/
DLC ForestUnsurveyedAbada Ajogya AnabadiPa hada7 .2144 26.380156 Sagabari8
Govt. landUnsurveyedPahada Abada Ajogya Anabadi1.36931Saga bari9 156
Govt. landUnsurveyeCRasta sarbasadharana0.18532 0.500sagabari10 154
DLC torestUnsurveyedAbada A a Anabadi4.316 Pa ha da32.750Sagabari 511 156
Govt. landUnsurveyedAbada A a Anabadi7.768 Pahada74.250Sagabari 612 156
Govt. landa AnabadiAbada Aj9.300 7.7 6132156 Sagabari13
Gow. land

Unsurveyed
UnsurveyedAbada A.iogya AnabadiPahada7.750 t.329733156 ba riS

Govt. landUnsurvCyedPa hada Abada Ajogya Anabadi1.946110 8.500156 bari515
27 .957Total area in Ac
11.314Total area in Ha

tuietakid K:shiput P'--" irrustt'o
IDCO , Bhubarreswar

Hal Settlement

1A

9.000

Pahadar. ]

)

/r(
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ABSTRACT OF TOTAI- LAND INVOLVED WrrHrN THE ACCESS ROAD FROM SUtMAL| BAUXTTE MtNES (Httt rop) To sH-44

All Figures area In Acres

Sl. No V illage Rev.
Forest

DLC
Forest

Status of land
as on

25.10.1980

Total
Forest Pvt. Land

Non-fo rest
Govt. land

TOTAI NF
area Total

B icha inda 0 0 0 5.821 5.821 5.82L
Dumerapadar 0 0 0 0 0.3 96 1,.248 7.644 L.644

3 Po rla ng 0 0.485 0 0.485 0.485
4 Sagabari 0 11.65 0 11.65 8.357

0
8.35 7 20.007

Total in Ac 0 12.13 5 0 0.39 6 L5.426 75.822 27.957
Total in Ha o 4.971 0.000 4.911 0.150 6.243 6.403 11.314

**^tt"^Yot*tt*
c*,,,nuritffinr*t

lDC0, Bhubaneswar

Adetakiri r"i::$S?lnsPodor s Ofiicer
R.ogp

))

12_735

T----:-1

[.
-o_l

,.{lrw
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Legend    

Location of road construction work as commenced on 03.04.2026

Image © 2026 Airbus

Image © 2026 Airbus

Image © 2026 Airbus
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The Hindu (Page 1), 08.04.2026 
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New Indian Express (Page 3, 7), 11-04-2026 
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Orissa Post (Page 1), 12.04.2026 
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Page 1 of 54https://parivesh.nic.in/newupgrade/#/department/proposal-detail…project?project=62449842&caf=62450990&fcReport=true&formFor=New

Project
Name:

Sijimali Bauxite
Mines

Single
Window
Number:

SW/178967/2024

Proposal
Number:
FP/OR/MIN/QRY/470250/2024

State: ODISHA Current
Status:

Pending on UA for Levies Payment

Submission
Date:

25/06/2024 Area ( in
ha):

708.204

View Agenda View MoM

View Proposal Revision Summary

Form-A (Part-I): Diversion of Forest Land

Back

Common Application Form
Project Details

1. Details of Project

 English 
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1. Details of Project

1.1. Name of the Project Sijimali Bauxite Mines

1.2. Project Proposal For New

1.
3.

Project ID (Single Window
Number)

SW/178967/2024

1.4. Description of Project

The Sijimali Bauxite Block area
has been granted by Govt. of
Odisha, Steel & Mines
Department vide letter
No.2103/S&M, Bhubaneswar
dated 01.03.2023 in favour of
M/s Vedanta Limited after
becoming successful bidder.
Out of the total block area of
1548.786 Ha, the involvement
of forest land is 708.204 Ha
which is required for quarry
excavation and other related
mining activities which need
to be diverted.

2. Details of the Company/Organization/User Agency making
application
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2.1.  Legal Status of the
Company/Organization/User
Agency

Company

2.
2.

Name of the Company/
Organization/User agency

SHUVRENDU ROYCHOUDHURY

Registered address

2.3. Address

Vedanta Limited-1st Floor, C
Wing, Unit 103, Corporate
Avenue Atul Projects, Chakala
, Andheri (East) Mumbai,
Mumbai City, Maharashtra
400093,India

2.4. State MAHARASHTRA

2.5. District MUMBAI SUBURBAN

2.6. Pin Code 400093

2.7. E-mail address mines.kuraloi@vedanta.co.in

2.8. Mobile number xxxxxx1828

3. Details of the person making application
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Project Location

3.1. Name Purnendu Pandey

3.2. Designation
Project Head - Kuraloi A North
Coal Mine

Correspondence address

3.3. Address

Vedanta Limited-1st Floor, C
Wing, Unit 103, Corporate
Avenue Atul Projects, Chakala
, Andheri (East) Mumbai,
Mumbai City, Maharashtra
400093,India

3.4. State MAHARASHTRA

3.5. District MUMBAI SUBURBAN

3.6. Pin Code 751023

3.7. E-mail address mines.kuraloi@vedanta.co.in

3.8. Landline Number 5666351

3.9. Mobile number xxxxxx1828

4. Location of the Project or Activity

4.1. Upload KML
Sijimali Project KML File.kml

4.2.  Whether the
project/activity falling in the
state/UT sharing international
borders

NO

Preview
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borders

4.3. Shape of the Project Non - Linear

Location Details

Toposheet
No State/UT District

Sub
District Village

Plot/Survey/Khasra
No.

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

TIJMAL
I

1,2,3,4,5,6,7,8,9,10,11,12
,13,14,15,16,17,18,19,20,
21,22,23,24,25,26,27,2
8,28/272,28/218,28/
219,28/220,28/221,28
/222,28/223,28/224,
28/225,28/226,28/2
27,28/228,28/229,28
/230,28/231,28/232,
28/233,28/234,28/2
35,28/236,28/237,28
/238,28/239,28/240,
28/241,28/242,29,30,
31,32,33,34,35,36,37,
38,39,40,41,42,43,44,
45,46,47,48,49,50,51,
52,53,54,55,56,57,58
,59,60,61,62,63,64,65
,66,67,68,69,70,71,72,

73,74,75,76,77,78,79,
80,81,82,83,84,85,85
/202,85/203,85/204,
85/205,85/206,86,8
7,88,88/199,88/200,

Thuam
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E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Nakar
undi

10,10/604,11,12,12/605
,14

E44F2 ODISHA
Rayag
ada

Kaship
ur

Aligun
a

1,2,7,8,10,249,250,253
,254,258,259,260

E44F2 ODISHA
Rayag
ada

Kaship
ur

MALIPA
DAR

1,2,3,4,5,6,7,8,9,10,11,12
,13,14,15,16,17,18,19,20,
21,22,23,24,25,26,27,2
8,29,30,31,32,33,34,3
5,36,37,38,39,40,41,4
2,43,44,45,46,47,48,
49,50,51,52,53,54,55,
56,57,58,59,60,61,62,
63,64,65,66,67,68,69
,70,71,72,73,74,75,76,7
7,78,79,80,81,82,83,8
4,85,86,87,88,89,90,
91,92,93,94,95,96,97,
98,99,100,101,102,103,1
04,105,106,107,108,10
9,110,1121,112,44/30,44
/31,44/33,45/294,65
/296,87/257

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp

ur

CHULB
ADI

444/601,405,412,416,
417,428,439,444,445,
463,484

E44F3 ODISHA
Rayag
ada

Kaship
ur

Bundel 1,2,3,4,5,6,7,8,9,10,11,14

E44F3 ODISHA
Rayag
ada

Kaship
ur

Dumer
padar
a

377,378,403,435
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ada ur
a

E44F3 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Mahaj
al

1,67,68,69,70,71

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Tadad
ei

1,2,3,4,5,5/11,5/16

E44F3 ODISHA
Rayag
ada

Kaship
ur

Katibh
ata

1

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Ambaj
hola

234,235,236

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Saleba
li

1

E44F2 ODISHA
Kalaha
ndi

Thuam
ul
Ramp
ur

Talam
bpada
r

414,415

E44F2 ODISHA
Kalaha
ndi

Thuam

ul
Ramp
ur

Taram
undi

1.2.3.4.5.6.7.50.51.52.
53.54.55.56.57.58.59

E44F2 ODISHA
Kalaha

Thuam
ul

Upara
mbpa

108,109,110,111,112,134,1
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Remarks

N/A

5. Land Requirement (in Ha) of the project or activity

5.1. Nature of Land involved

5.2. Non-Forest Land [A] 840.582

5.3. Forest Land [B] 708.204

5.4. Total Land [A+B] 1548.786

E44F2 ODISHA
Kalaha
ndi

ul
Ramp
ur

mbpa
dar

108,109,110,111,112,134,1
35,136,137,138,139,140

E44F3 ODISHA
Rayag
ada

Kaship
ur

Kutam
al

1,2,3,4,5,6,7,8,9,10,11,12
,13,14,15,16,17,18,19,20,
21,22,23,24,25,26,27,2
8,29,30,31,32,33,37,3
8,39,40,43,44,784,78
6,787

E44F3 ODISHA
Rayag
ada

Kaship
ur

Pelana
kona

84,85,86

E44F3 ODISHA
Rayag
ada

Kaship
ur

Shaga
bari

768,770,771,772,773,7
74,775,781,782,783,11
95,1196,1197
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Project Activity Cost

5.4. Total Land [A+B] 1548.786

7. Project/Activity Cost

7
.1
.

Total Cost of the Project at
current price level (in
Lakhs)

79200
Amount in Words : Seventy
Nine Thousand Two Hundred
Lakh(s) Only

8. Employment likely to be generated
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8.1. During construction phase
Permanent employment

8.1
.1.

No. of permanent
employment (No.s) [A]

100

8.1.
2.

Period of employment
(No. of days) [B]

365

8.1.
3.

No. of man-days [X]=
[A]*[B]

36500

Temporary employment

8.1.4.  Temporary /
Contractual employment (No.
of Man days) [Y]

400

8.1.5. Total [X] +[Y] 36900

8.2. During operational phase

Permanent employment

8.2
.1.

No. of permanent
employment (No.s) [A]

600

8.2
.2.

Period of employment
(No. of days) [B]

365

8.2.
3.

No. of man-days [X]=
[A]*[B]

219000

Temporary employment

8.2.4.  Temporary /
Contractual employment (No.
of Man days) [Y]

500

8.2.5. Total [X] +[Y] 219500
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Others

8.2.5. Total [X] +[Y] 219500

9.  Whether Rehabilitation
and Resettlement (R&R)
involved?

YES

9.1.  No. of Villages 2

9.2.  No. of Project Displaced
Families

100

9.3.  No. of Project Affected
Families

100

9.4.  Status of Rehabilitation
& Resettlement

In-Progress

10.  Whether project area
involves shifting of
watercourse/road/rail/Trans
mission line/water pipeline,
etc. required?

NO

11.  Whether any alternative
site(s) examined or part
thereof for the non-site-
specific component?

Not applicable as the project
or activity is site specific

12.  Whether there is any
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Form-A (Part-I): Diversion of Forest Land

12.  Whether there is any
Government Order or Policy/
Court order relevant or
restricting to the site?

NO

13.  Whether there is any
litigation pending against the
project and/or land in which
the project is proposed to be
set up?

NO

14.  Whether the proposal
involves violation of
Act/Rule/Regulation/Notificat
ion of Central/State
Government?

NO

Project Details

1. Forest Clearance

1.1. State ODISHA

1
.
2
.

Upload a copy of note
containing justification
for locating the Project
in forest land

Justification for locating
the project in forest
area.pdf 

1.3. Project Category Mining / Quarrying

1.3.1.  Project Sub-
Non-Coal

Preview
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1.3.1.  Project Sub-
Category

Non-Coal

1.4.  Exempted Category NA

1.
5.

Is Related to
Encrochment?

No

1.6.  Whether any
proposal seeking prior
approval of Central
Government under the
Van (Sanrakshan Evam
Samvardhan)
Adhiniyam, 1980 for
diversion of forest land
required for this project
has been submitted in
the past?

No
Proposed Land

2. Details of Forestland proposed to be diverted
(Village / Division / District Wise Breakup)

2.1.  Total area of
forestland proposed for
diversion (ha.)

708.204

2.2.  Total area of non-
forestland required for
this project (ha.)

840.582
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this project (ha.)

2.3. Legal Status of forest land proposed for diversion

Area (ha) Legal Status of Forest Land

620.349 District Level Committee (D.L.C.) Forest

12.408 Revenue Forest

75.447 PF, FRA & Sabik Forest

2.3.1.  Total Area (ha) 708.2040

2.4.  Total period for
which the forestland is
proposed to be diverted
(No. of years)

50

KML Details

Division Kalahandi South Division
No. of Patches 11

KML
62450990_FC_KML_17138
68109519_Project Forest
Patch KLD.kml 

Location Details

Topo Forest land
Non
Forest

Preview
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Topo
sheet
No.

Dist
rict

Villag
e

Rang
e

Forest land
proposed for
diversion (ha)

Forest
Land
(ha)

E44F
2

Kal
ah
an
di

Amb
ajhol
a

Ram
pur
Nort
h

0 11.805

E44F
3

Kal
ah
an
di

Chulb
adi

Ram
pur
Nort
h

55.200 86.204

E44F
2

Kal
ah
an
di

TIJMA
LI

Ram
pur
Nort
h

79.681 102.373

E44F
2

Kal
ah
an
di

Maha
jal

Ram
pur
Nort
h

0 75.529

E44F
2

Kal
ah
an
di

Nakar
undi

Ram
pur
Nort
h

8.082 7.175

E44F
2

Kal
ah
an

Saleb
ali

Ram
pur
Nort

0 2.703
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2 an
di

ali Nort
h

E44F
2

Kal
ah
an
di

Tada
dei

Ram
pur
Nort
h

0.660 38.904

E44F
2

Kal
ah
an
di

Tala
mbp
adar

Ram
pur
Nort
h

0 9.284

E44F

2

Kal
ah

an
di

Tara
mun
di

Ram
pur

Nort
h

0 208.540

E44F
2

Kal
ah
an
di

Upar
amb
pada
r

Ram
pur
Nort
h

0 51.152

Patch Details

Patch/
Segment ID

Forest
Area (ha)

Non-Forest
Area (ha)

Remarks
if any

1 17.726 593.669

2 22.906 0

3 14.569 0
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3 14.569 0

4 18.305 0

5 6.637 0

6 1.493 0

7 4.403 0

8 47.273 0

9 4.945 0

10 3.136 0

11 2.23 0
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Remarks Details

Division Rayagada Division
No. of Patches 20

KML

62450990_FC_KML_17477
50480643_rayagada
total forest patch kml.kml

Location Details

Topos
heet
No.

Distr
ict

Villag
e

Ra
nge

Forest land
proposed for
diversion (ha)

Non
Forest
Land
(ha)

E44F
2

Ray
ag
ad
a

Aligu
na

Ka
shi
pu
r

20.574 10.236

E44F
3

Ray
ag
ad
a

Bund
el

Ka
shi
pu
r

26.380 0.373

Ray Ka

Preview
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E44F
2

Ray
ag
ad
a

Kuta
mal

Ka
shi
pu
r

85.499 64.55

E44F
3

Ray
ag
ad
a

MALIP
ADAR

Ka
shi
pu
r

421.46 144.488

E44F
3

Ray
ag
ad
a

Dum
erpa
dara

Ka
shi
pu
r

0.567 7.754

E44F
3

Ray
ag
ad
a

Katib
hata

Ka
shi
pu
r

4.553 0

E44F
3

Ray
ag
ad
a

Pelan
akon
a

Ka
shi
pu
r

3.541 0

E44F
3

Ray
ag
ad
a

Shag
abari

Ka
shi
pu
r

2.007 19.512

Patch Details
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Patch/
Segment
ID

Forest
Area
(ha)

Non-Forest
Area (ha) Remarks if any

1 383.781 144.488
FP Patch -9 as
per DGPS Map

2 11.862 0
FP Patch -10as
per DGPS Map

3 13.559 0
FP Patch -11 as
per DGPS Map

4 2.707 0
FP Patch -12as

per DGPS Map

5 9.206 0
FP Patch -13 as
per DGPS Map

6 0.344 0
FP Patch -14 as
per DGPS Map

7 0.567 7.754
FP Patch -15 as
per DGPS Map

8 1.514 19.512
FP Patch -16as
per DGPS Map

9 0.494 0
FP Patch -17 as
per DGPS Map

10 19.189 10.236
FP Patch -18 as
per DGPS Map
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per DGPS Map

11 1.21 0
FP Patch -19 as
per DGPS Map

12 0.175 0
FP Patch -20 as
per DGPS Map

13 3.541 0
FP Patch -21 as
per DGPS Map

14 4.553 0
FP Patch -22 as
per DGPS Map

15 23.345 0.373 FP Patch -23 as
per DGPS Map

16 3.035 0
FP Patch -24 as
per DGPS Map

17 19.443 64.55
FP Patch -25 as
per DGPS Map

18 8.701 0
FP Patch -26 as
per DGPS Map

19 9.462 0
FP Patch -27 as
per DGPS Map

20 47.893 0
FP Patch -28 as
per DGPS Map

Remarks Details
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Total Patch-wise Forest Land in the division (ha)

2.5.  Total Forest Land
Area (ha)

708.2040

2.6.  Total Non Forest
Land Area (ha)

840.5820

Total KML-wise Forest Land in the division (ha.)

2.7.  Total Forest Land
Area (ha)

708.204

2.8.  Total Non Forest
Land Area (ha)

840.582

2.9.  Total Area (ha) 1548.786

3. Component Wise Break Up (Including underground
works such as tunnel and similar purpose)-if
applicable

Component

Forest Land
Proposed for
Diversion (ha)

Non-
forest
Land (ha)

Mined out reclaimed
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Mined out reclaimed
and rehabiliated
area

580.445 624.685

Safety Zone area 11.195 21.675

Untouched area 116.564 194.222

4.  Total Forest Land(ha) 708.2040000000001

5.  Total Non Forest Land
(ha)

840.5820

6.  Upload map of the
forest land proposed to
be diverted prepared by
using DGPS or Total
Station (pdf only)

DGPS Map.pdf Preview

Afforestation Details

7. Details of land identified for Compensatory
Afforestation
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7.1.  Whether
Compensatory
Afforestation is
applicable or not?

Yes

7.1.1.  Type of
Compensatory
Afforestation

Non-forest Land

7.1.1.1.  Whether Non-
forest land is available?

Yes

7.1.1.2. Patch wise details

Kml File Name

total ca land kml.kml Preview

TopoSheet
No. State District Village

Plot No.
/Khasra
No.

Present
Owner Area

E44E14
ODI
SHA

Kalah
andi

SAMA
PALA

103(P),
104,
105,
106,
107,
108(P)

GoO
85.
00

E44F5
ODI
SHA

Rayag
ada

Barat
aran

4(P),
23(P), GoO

34.
09
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E44F5
SHA ada aran

23(P),
24, 25

GoO
09

E44F5
ODI
SHA

Rayag
ada

DEMU
PADA
R

129(P),
132(P),
133, 134,
135(P),
136(P),
137(P)

GoO
58.
00

E44F5
ODI
SHA

Rayag
ada

JAMB
APAD
AR

4(P),
6(P),
25,
46(P),
47

GoO
40.
40

E44F2
ODI
SHA

Kalah
andi

Kanjig
uda

240(P),
237(P),
241(P),
242(P)

GoO
55.
00

E44F5
ODI
SHA

Rayag
ada

MARA
GALU

1(P), 3,
5(P)

GoO
34.2
9

E44F10
ODI
SHA

Rayag
ada

DAMB
ALU

1(P) GoO 3.27

E44F5
ODI
SHA

Rayag
ada

PIRELA
PADA
R

2, 3, 4,
5(P),
21(P)

GoO
77.8
1

E44F5
ODI
SHA

Rayag
ada

BADIN
GAPA
DAR

1(P),
43(P),
44

GoO
38.2
4
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SHA ada
DAR 44

4

E44F10
ODI
SHA

Rayag
ada

LADIP
ANGA

208(P),
362(P),
363(P),
364(P)

GoO
46.
22

E44F5
ODI
SHA

Rayag
ada

UMBE
R

46(P),
87,
88(P),
91, 92

GoO
69.
66

E44F5
ODI
SHA

Rayag
ada

ALIBH
ATA

1, 2,
3(P)

GoO
36.7
5

E44F5
ODI
SHA

Rayag
ada

BARA
PAJIB
ALI

1, 2, 3,
4(P), 10,
11, 14(P)

GoO
87.8
1

E44F2
ODI
SHA

Kalah
andi

Malati
padar

302,
307(P)

GoO
18.7
3

E44F10
ODI
SHA

Rayag
ada

KAUG
URA

44(P),
46(P)

GoO
38.
95

7.1.1.3.  Number of
patches.

21

7.1.1.4.  No. of districts
involved for raising
Compensatory

2
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Compensatory
Afforestation.

7.1.1.5.  Total CA Land 724.22

7.1.1.6.  Upload a
scanned copy of the
map of the land
identified for creation of
Compensatory
Afforestation prepared
by using GPS or Total
Station (pdf only)

total ca dgps map.pdf

7.1.1.7.  Whether the area
of non-forest land or
Revenue forest land
required to be provided
by User Agency for
raising Compensatory
Afforestation is less than
area of forest land
proposed to be diverted?

No

7.1.1.8.  Whether NFL is
free from Non-
Encumbrance

Yes

7.1.1.9.  Whether the
present owner of NFL is

Yes

Preview
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present owner of NFL is
different from the User
Agency

Yes

7.1.1.9.1.  Upload
MoU/agreement
executed between the
present owner and the
user agency

CA Allotment Order.pdf
Preview

Others

8. Cost-Benefit analysis

8.1.  Whether Cost-
Benefit analysis for the Yes
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Benefit analysis for the
Project has been made?

Yes

8.1.1.  Total Loss (Against
the proposed forest land
Diversion in crore)

371.77

8.1.2.  Estimated Benefits
of Forest Diversion (in
crore)

275674.33

8.1.3.  Cost Benefit Ratio 741.5185

8.1.4.  Upload a copy of
Cost-Benefit analysis

Cost Benefit Analysis.pdf

9. Environmental clearance Details

9.1.  Whether the Project
requires Clearance under

Preview
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requires Clearance under
the Environment
(Protection) Act 1986
(Environmental
clearance)?

Yes

9.1.1.  Status of
Environmental Clearance

Application submitted

9.1.1.1.  Proposal No IA/OR/MIN/423359/2023

9.1.1.2.  Date of
application

14/08/2023

9.1.1.3.  MoEFCC / SEIAA
File Number

IA-J-11015/6/2023-IA-
II(NCM)

9.1.1.4.  Status of
application [Submitted
recently / ToR Granted /
PH Conducted / Under
appraisal]

ToR Granted
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10. Wildlife clearance Details

10.1.  Whether the Project
or a part thereof is
located in any Protected
Area or their Eco
sensitive zone?

No

Category Specific Details

11. Sector specific detail/attachments

11.1.  Copy of approved
mining plan along with
approval letter

Approve Mine Plan with
letter.pdf 

11.2.  Copy of map of the
outer boundary of mining
lease area (pdf only)

Layout Map.pdf 

11.3.  Copy of the detailed
land use plan in 1:4,000
scale prepared by using
DGPS or Total Station

Proposed Plan Map PLATE
V.pdf 

Preview

Preview

Preview
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DGPS or Total Station
(Kml only)

V.pdf 

11.4.  Copy of the
prospecting licence and
extension of the
prospecting licence, if
any

N/A

11.5.  Copy of the
approval accorded for
MoEFCC for prospecting

N/A

11.6.  Copy of note
containing details of the
plan for the
transportation of the
minerals proposed to be
raised from the mining
lease (pdf only)

The transportation of the
minerals proposed to be
raised from the mining
lease.pdf 

Preview

Preview

12. Period of validity of Mining Plan

12.1.  From 16/08/2023

12.2.  To 31/03/2073

13.  Period of Mining
Lease(Years)

50

14.  Name of approving
authority for the Mining IBM Bhubaneswar
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authority for the Mining
plan

IBM Bhubaneswar

15. Details of Prospecting undertaken to assess
mineral reserves

15.1.  Whether detailed
prospecting to assess
mineral reserves in the
lease has been
undertaken

No

16. Brief details of Prospecting activities undertaken in
the mining lease

16.1. Details of bore holes drilled for prospecting

Forest Land Non-Forest Land

No. of
Bore
holes Diameters(Inch)

No. of
Bore
holes Diameters(Inch)

40 3.94 51 3.94

17. Mineral Reserves

Name
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Name
of
Mineral

Proved
Reserves

Indicated
Reserves

Inferred
Reserves

Mineable
Reserves Remarks

Bauxite 0.001 0.001 0.001 299.58

18. Estimated reserves in Forest / Non-Forest land if
any

Name
of
Mineral

Estimated
Reserve in
Forest Land

Estimated
Reserve in Non-
Forest Land Remarks

19. Details of Letter of Intent (LoI) / Vesting order /
Mining Lease

19.1.  Date of issue of
LoI/Vesting order/Mining
Lease

01/03/2023

19.2.  Period of validity of
LoI / Vesting order (years
and months)

26/03

19.3.  Period of lease
(years and months)

76/03

19.4.  Date of expiry of
lease

31/03/2076

19.5.  Lease area (in ha)
as per LoI/Vesting
order/Mining Lease

1549.022

19.6.  Production
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19.6.  Production
capacity (in MTPA) as
per LoI / Vesting Order /
Mining lease, if any
prescribed

9

19.7.  Details of Lease
renewal(s), if any

19.8.  Other information,
if any

Product capacity may
shall be enhanced from 9

MTPA to as per required
by management and
approved from Govt of
Odisha as per statute.

20.  Status of approval of
Mining plan

Approved

21. Minerals to be mined

Name of
Mineral Classification

Production
Capacity Remarks

Bauxite Major 9

22.  Details of Total excavation (RoM) including
Topsoil, Overburden, Mining waste, Rejects, etc.

22.1.  Total excavation in
MTPA

18

22.2.  Total Excavation in
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22.2.  Total Excavation in
M.Cu.m/Annum

9

22.3.  Stripping Ratio 0.46

22.4.  Other information,
if any

23. Life of mine (years and months)

23.1.  Life of the mine as
per approved mining
plan (in years and
months)

35/04

23.2.  Life of the mine as
per total estimated
reserves, if any (in years
and months)

35/04

23.3.  Other information,
if any

Total mineable reserve is
299.58 MT. Production
@9MTPA and the life of
the mine will be 35.04
months. However, the life
of the mine may increase
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of the mine may increase
after further exploration.

24. Type and method of Mining Method

24.1.  Type of mining Opencast

24.2.  Method of mining Mechanized

24.3.  Other information,
if any

Mine will be operated by
fully mechanised open
cast method of mining in
two to three pits with 2 to
3 mobile crushers of 1200
TPH crushing capacity

25. Type of blasting, if any, to be adopted

25.1.  Type of blasting
Staggered pattern with
Control blasting

25.2.  Mitigation
measures for control of
blast induced vibrations

Control blasting will be
carried out. Rock breaker
will be deployed for
breaking the oversized
boulders. To control the
ground vibration as well
as fly rock only 100% Non-
Electric (NONEL)
detonators will be used.

Mine will be operated by
fully mechanised method
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25.3.  Other information,
if any

fully mechanised method
of mining with ripper
dozer combination with
control blasting in two to
three pits in twenty four
hours ( Three shifts). All
environmental measures
shall be done for
pollution prevention and
control .

26.  Whether it is
proposed to install
beneficiation plant/Coal
washery within the
mining lease area?

No

26.1.  Capacity of
beneficiation/washery
(in MTPA)

N/A

26.2.  Proposed process N/A

26.3.
Beneficiation/Washing
Technology

N/A

26.4.  Other information,
if any

27.  Whether it is
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27.  Whether it is
proposed to install
crusher within the mining
lease area?

Yes

27.1.  No. Of crushers 2

27.2.  Capacity of
crushers

4.5 N/A

27.3.  Total Capacity of
crushers

9 N/A

28. Dumping strategy

Description
Area in
Ha

Maximum
height in m Remarks

External dump 0.001 0.001

Internal dump 0.001 0.001

Topsoil dump/
storage

0.001 0.001

29. Topsoil management

29.1.  Total Topsoil
excavated during the
entire life of the mine
(mm3)

4647066

29.2.  Utilization strategy
of topsoil

Backfilling and plantation
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of topsoil
Backfilling and plantation

29.3.  Other information,
if any

30. Details of the Quarry/Mine Pit

30.1.  Total Quarry Area
(ha.)

1205.13

30.2.  Area of final void
(ha.)

1205.13

30.3.  Maximum Depth of
final void (m)

30

30.4.  Other information,
if any

As per the approved
mining plan progressive
reclamation by
backfilling and plantation
shall be done.

31. Details of Transportation

31.1.  Mode of
transportation upto pit
head

Through trippers and
dumpers by haul road

31.2.  Mode of
transportation from pit
head to siding/loading

Through rear dump
trucks. Bauxite will be
loaded by front-end
loaders or hydraulic
excavators. Initially, the
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head to siding/loading
bauxite will be
transported via road and
rail networks.

31.3.  Mode of transport
from loading point to
consumers

By road, rail & conveyor
network

31.4.  Other information,
if any

The transportation of
mineral shall be done by
road, rail and conveyor
networks.

32. Details of reclamation/post mining land use

32.1.  Plantation area
(ha.)

1205.13

32.2.  Water body (ha.) 0.001

32.3.  Public use (ha.) 0.001

32.4.  Other uses (ha.) 343.656

33. Copy of Additional Information, if any

S. Document
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S.
No.

Document
Name Remark Document

1

EDS
complian
ce of MoEF
& CC

EDS compliance of
MoEF & CC

eds_reply
moef.pdf

2
CA
Cadastral
Map

CA Cadastral Map

total ca
cadastral
map.pdf

3

Distance
Map of WL
Sanctuary
& National
Park

Distance Map of WL
Sanctuary &
National Park

wildlife
map.pdf

4

DSS
Analysis
Report
and Maps

DSS Analysis Report
and Maps

dss report &
maps.pdf

5
CA Land
Schedule

CA Land Schedule
ca ls.pdf

6
CA
Suitability
Certificate

CA Suitability
Certificate

CA Suitability
Certificate.pd
f 

Non
non
encroachme

Preview

Preview

Preview

Preview

Preview

Preview
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7

Non
Encroach
ment
Certificate

Non-Encroachment
Certificate

encroachme
nt
certificate.pd
f 

8
CA Topo
Map

CA Topo Map
tota ca
topomap.pdf

9
CA DGPS
Map

CA DGPS Map
total ca dgps
map.pdf

10
Compone
nt wise
KML file

Component wise
KML file

component
wise kml
file.kml

11

Tree

Enumerati
on list of
Non Forest
area
Kalahandi

Tree Enumeration list
of Non Forest area
Kalahandi

30 tree
enumeration
non forest
area kld.pdf

12

Tree
Enumerati
on list of
Forest
area
Kalahandi

Tree Enumeration list
of Forest area
Kalahandi

31 tree
enumeration
forest area
kld.pdf

Preview

Preview

Preview

Preview

Preview

Preview
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Kalahandi

13

Tree
Enumerati
on list of
Forest
area
Rayagada

Tree Enumeration list
of Forest area
Rayagada

tree
enumeration
forest area
rgda.pdf

14

Tree
Enumerati
on list of
NF area
Rayagada
part

Tree Enumeration list
of NF area
Rayagada part

30.tree
enmuration
non forest
area
rgda.pdf

15
Village
wise DGPS
map

Village wise DGPS
map

Village wise
DGPS
map_1.pdf

16

48th PSC
EDS
Complian
ce Sijimali
FDP

48th PSC EDS
Compliance Sijimali
FDP

48th PSC EDS
Compliance
Sijimali
FDP.pdf

17
CA
Suitability
Certificate

CA Suitability
Certificate

CA Suitability
Certificate.pd
f 

Land Use
Map showing the
Proposed land use of

Landuse

Preview

Preview

Preview

Preview

Preview
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18
Land Use
Map

Proposed land use of
ML area within 1st
five plan period

Landuse
Map.pdf

19

Undertaki
ng for
Undisturb
ed Forest
Area

Undertaking for
Undisturbed Forest
Area

Undertaking
for
Undisturbed
Forest
Area.pdf

20
Authorizati
on letter

The authorization
letter from Purnendu
Pandey to Kanshajit
Bhaumick due
certification from
respective DFOs. (Sl.
no. 5 Compliance of

EDS)

Authorization
.pdf 

21

Informatio
n of other
mining
leases

Information of other
mining leases

Information
of other
mining
leases.pdf

22

Brief
Descriptio
n of The
Project

Brief Description of
The Project-Sijimali

Brief
Description
of The
Project-
Sijimali.pdf

Preview

Preview

Preview

Preview
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Project Sijimali.pdf

23

Undertaki
ng to
maintain
the Safety
Zone As
Greenbe

Undertaking to
maintain the Safety
Zone As Greenbelt

Undertaking
to maintain
the Safety
Zone As
Greenbelt.pd
f 

24

Undertaki
ng for
Payment
of NPV

Undertaking for
Payment of NPV

Undertaking
for Payment
of NPV.pdf

25

Undertaki
ng for
Payment
of Cost of
PCA
RWLMP
SSWLC

Undertaking for
Payment of Cost of

PCA RWLMP SSWLCP
SZ 1.5 SZ ETC

Undertaking
for Payment
of Cost of
PCA RWLMP
SSWLCP SZ 1.5
SZ ETC.pdf

26

Undertaki
ng for
Payment
of Cost of
CA

Undertaking for
Payment of Cost of
CA

Undertaking
for Payment
of Cost of
CA.pdf

Undertaki
ng for

Undertaking for

Undertaking
for Payment

Preview

Preview

Preview

Preview

Preview

202



03/02/26, 18:40Welcome to PARIVESH

Page 47 of 54https://parivesh.nic.in/newupgrade/#/department/proposal-detail…roject?project=62449842&caf=62450990&fcReport=true&formFor=New

27

ng for
Payment
of Cost of
Additional
CA

Undertaking for
Payment of Cost of
Additional CA

for Payment
of Cost of
Additional
CA.pdf

28

Undertaki
ng for
Payment
of
Additional
NPV

Undertaking for
Payment of
Additional NPV

Undertaking
for Payment
of Additional
NPV.pdf

29

Statement
Showing
Non-
Forest
Area
Proposed

For Div

Statement Showing
Non-Forest Area
Proposed For
Diversion

Statement
Showing
Non-Forest
Area
Proposed For
Diversion.pdf

30

Statement
Showing
Forest
Area
Proposed
For Diversi

Statement Showing
Forest Area
Proposed For
Diversion

Statement
Showing
Forest Area
Proposed For
Diversion.pdf

31

Certificate
for
Minimum

Certificate for
Minimum Use of

Certificate
for Minimum
Use of Forest

Preview

Preview

Preview

Preview
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31
Minimum
Use of
Forest
Land

Minimum Use of
Forest Land

Use of Forest
Land.pdf

32

FRA
Undertaki
ngs and
Certificate
s

FRA Undertakings
and FRA Certificates

FRA
Undertaking
_1.pdf

33
Status of
land as on
25.10.1980

Status of land as on
25.10.1980 (Sabik
Landschedule)

Status of
land as on
25.10.1980.pdf

34

Land
Schedule
of project

area

Land Schedule of
project area

Land
Schedule of
project
area.pdf

35
Cost
Benefit
Analysis

Cost Benefit Analysis
Cost Benefit
Analysis.pdf

36
Layout
Map

Layout Map
Layout
Map.pdf

37 DGPS Map DGPS Map
DGPS
Map.pdf

Preview

Preview

Preview

Preview

Preview

Preview
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37 DGPS Map DGPS Map Map.pdf

38 PLATE VII
Phased Reclamation
Map

Phased
Reclation
Map PLATE
VII.pdf

39 PLATE VI Safety Zone PLATE VI
Safety Zone
PLATE VI.pdf

40 PLATE V
Proposed Plan Map
PLATE V

Proposed
Plan Map
PLATE V.pdf

41 PLATE IV

Present Land Use

Map

Present Land
Use Map

PLATE IV.pdf

42 Topomap Topomap Topomap.pdf

43
CA
Cadastral
Map

CA Cadastral Map
CA Cadastral
Map.pdf

44
ToR grant
letter

ToR grant letter
ToR grant
letter.pdf

Preview

Preview

Preview

Preview

Preview

Preview

Preview
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letter

45

The
transporta
tion of the
minerals
proposed
to be

The transportation of
the minerals
proposed to be
raised from the
mining lease

The
transportatio
n of the
minerals
proposed to
be raised
from the
mining
lease.pdf

46

Scheme
for
Reclamati
on &
afforestati

on

Scheme for
Reclamation &
afforestation

Scheme for
Reclamation
&
afforestation.
pdf 

47
PSC
Complian
ce letter

PSC Compliance
letter

PSC
Compliance
letter.pdf

48 POA POA
POA.pdf

49 LOI LOI
LOI.pdf

Preview

Preview

Preview

Preview

Preview

Preview

206



03/02/26, 18:40Welcome to PARIVESH

Page 51 of 54https://parivesh.nic.in/newupgrade/#/department/proposal-detail…roject?project=62449842&caf=62450990&fcReport=true&formFor=New

50

Justificati
on for
locating
the
selected
site

Justification for
locating the selected
site

Justification
for locating
the selected
site.pdf

51
Justificati
on

Justification for
locating the project
in forest area

Justification
for locating
the project in
forest
area.pdf

52

Details of
the linked
end use

Project

Details of the linked
end use Project

Details of the
linked end
use
Project.pdf

53

CA
Allotment
Order

CA Allotment Order

CA Allotment
Order.pdf

54
Approve
Mine Plan
with letter

Approve Mine Plan
with letter

Approve
Mine Plan
with
letter.pdf

Preview

Preview

Preview

Preview

Preview
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55

Undertaki
ng to pay
the Net
Present
Value
(NPV)

Undertaking to pay
the Net Present
Value (NPV)

Undertaking
to pay the
Net Present
Value
(NPV).pdf

56

Undertaki
ng to
carry out
any
mining
works in
fores

Undertaking to carry
out any mining
works in forest land

Undertaking
to carry out
any mining
works in
forest
land.pdf

57

UNDERTAKI
NG FOR

STATUTOR
Y PAYMENT

UNDERTAKING FOR

STATUTORY PAYMENT

UNDERTAKING
FOR
STATUTORY

PAYMENT.pdf

58
UNDERTAKI
NG FOR R
& R PIAN

UNDERTAKING FOR R
& R PIAN

UNDERTAKING
FOR R & R
PIAN.pdf

Preview

Preview

Preview

Preview
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 I hereby give undertaking that the data and
information given in the application and enclosures
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information given in the application and enclosures
are true to be best of my knowledge and belief and I
am aware that if any part of the data and
information is found to be false or misleading at any
stage, the project will be rejected and clearance
given if any to the project will be revoked at our risk
and cost. In addition to the above, I hearby give
undertaking that no activity/construction/expansion
has been taken up

34.  Name Purnendu Pandey

35.
Designation

Chief New Mines & Approvals

36.  Company SHUVRENDU ROYCHOUDHURY

37.  Address

Vedanta Limited-1st Floor, C Wing,
Unit 103, Corporate Avenue Atul
Projects, Chakala , Andheri (East)
Mumbai, Mumbai City, Maharashtra
400093,India
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Common Application Form
Project Details

1. Details of Project

1.1. Name of the Project Proposed acess road connecting from Sijimali
bauxite mines (Hill Top) to SH-44

1.2. Project Proposal For New

1.3. Project ID (Single Window Number) SW/234460/2025

1.4. Description of Project

The proposed road is from Sijimali mines top to
SH-44 to facilitate the bauxite transportation in
Kashipur Tahasil of Raygada District in the state of
Odisha.

2. Details of the Company/Organization/User Agency making application

2.1.  Legal Status of the Company/Organization/
User Agency

State Government (Department/Autonomous
body)

2.2
.

Name of the Company/ Organization/User
agency IDCO

Registered address

2.3. Address IDCOTOWERS,JANPATH, BHUBANESWAR-751022

2.4. State ODISHA

2.5. District KHORDHA

2.6. Pin Code 751022

2.7. Landmarks JANPATH

2.8. E-mail address skakmal.anjum@gmail.com

2.9. Mobile number xxxxxx2538

3. Details of the person making application

3.1. Name Ashok Kumar Mishra

3.2. Designation Chief General Manager (Environment)

Correspondence address

3.3. Address IDCO, IDCO Towers, Janpath, Bhubaneswar

3.4. Village /Town / City Janpath

3.5. State ODISHA

3.6. District KHORDHA

3.7. Pin Code 751022

3.8. E-mail address mis.support@idco.in

3.9. Landline Number 2544180

3.10. Mobile number xxxxxx2538
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Project Location

Project Activity Cost

4. Location of the Project or Activity

4.1. Upload KML approachroadkml.kml 

4.2.  Whether the project/activity falling in the
state/UT sharing international borders NO

4.3. Shape of the Project Linear

Location Details

Toposheet No State/UT District Sub District Village Plot/Survey/Khasra No.

E44F2 ODISHA Rayagada Kashipur Porlang 280(P)

E44F2 ODISHA Rayagada Kashipur Shagabari 4(P),5(P)

Remarks

Shagabari

5. Land Requirement (in Ha) of the project or activity

5.1. Nature of Land involved

5.2. Non-Forest Land [A] 6.403

5.3. Forest Land [B] 4.911

5.4. Total Land [A+B] 11.314

Preview

7. Project/Activity Cost

7.1
.

Total Cost of the Project at current price level
(in Lakhs)

5635.42
Amount in Words : Five Thousand Six Hundred
Thirty Five Point Forty Two Lakh(s) Only

8. Employment likely to be generated

8.1. During construction phase
Permanent employment

8.1.1. No. of permanent employment (No.s) [A] 2

8.1.2. Period of employment (No. of days) [B] 180

8.1.3. No. of man-days [X]=[A]*[B] 360

Temporary employment

8.1.4.  Temporary / Contractual employment (No.
of Man days) [Y] 180

8.1.5. Total [X] +[Y] 540

8.2. During operational phase
Permanent employment

8.2.1. No. of permanent employment (No.s) [A] 1

8.2.2. Period of employment (No. of days) [B] 365

8.2.3. No. of man-days [X]=[A]*[B] 365

Temporary employment

8.2.4.  Temporary / Contractual employment (No.
of Man days) [Y] 1825

8.2.5. Total [X] +[Y] 2190

211



Form-A (Part-I): Diversion of Forest Land

Others

9.  Whether Rehabilitation and Resettlement
(R&R) involved? NO

10.  Whether project area involves shifting of
watercourse/road/rail/Transmission line/water
pipeline, etc. required?

NO

11.  Whether any alternative site(s) examined or
part thereof for the non-site-specific component? YES

12. Upload Alternate KML Remarks

alternative1.kml Preview true

alternative2.kml Preview true

alternative3.kml Preview true

Alternative Site.

Alternative 1 (Proposed)

Alternative 2

Alternative 3

Location Details

Toposheet No. State/UT District Sub District Village

E44F2 ODISHA Rayagada Kashipur SHAGABARI

13.  Brief justification on selected site particularly
highlighting environmental considerations

Out of the 3 alternative sites explored,Alternative 1
involves least extent of forest land. It is the shortest
route and has least enviromental impact

14.  Upload copy of note containing justification
for locating in the selected site justication of the project.pdf 

15.  Whether there is any Government Order or
Policy/ Court order relevant or restricting to the
site?

NO

16.  Whether there is any litigation pending
against the project and/or land in which the
project is proposed to be set up?

NO

17.  Whether the proposal involves violation of
Act/Rule/Regulation/Notification of Central/State
Government?

NO

Preview
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Project Details

1. Forest Clearance

1.1. State ODISHA

1.
2
.

Upload a copy of note containing
justification for locating the Project in
forest land

justication of the project.pdf 

1.3. Project Category Others (please specify)

1.4.  Exempted Category NA

1.5. Is Related to Encrochment? No

1.6.  Whether any proposal seeking prior
approval of Central Government under the
Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 for diversion of forest
land required for this project has been
submitted in the past?

No

Preview
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2.  Underground Component Not Applicable.

3. Details of Forestland proposed to be diverted (Village / Division / District Wise
Breakup)
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3.1.  Total area of forestland proposed for
diversion (ha.) 4.911

3.2.  Total area of non- forestland required
for this project (ha.) 6.403

3.3. Legal Status of forest land proposed for diversion

Area (ha) Legal Status of Forest Land

4.911 District Level Committee (D.L.C.) Forest

3.3.1.  Total Area (ha) 4.9110

3.4.  Total period for which the forestland
is proposed to be diverted (No. of years) 99

KML Details

Division Rayagada Division
No. of Patches 2

KML 119697930_FC_KML_1743849570452_forest
patch.kml 

Location Details

Toposheet No. District Village Range Forest land proposed for diversion Non Forest Land

Area (ha) Area (ha)

E44F2 Rayag
ada

Porlan
g

Kashi
pur 0.196 0

E44F2 Rayag
ada

Shaga
bari

Kashi
pur 4.715 3.382

E44F2 Rayag
ada

Dumer
padar
a

Kashi
pur 0 0.665

E44F2 Rayag
ada

Bichap
inda

Kashi
pur 0 2.356

Patch Details

Patch/
Segmen
t ID

Forest
Area
(ha)

Non-
Forest
Area (ha) Remarks if any

1 0.196 0

2 4.715 6.403
Forest area in this patch comes in Shagabari village only and
Non-Forest area comes within the Shagabari, Dumerpadar
and Bichapinda villages

Remarks Details

Forest land comes in Porlang and Shagabari villages and Non-forest land comes in Shagabari,
Dumerpadar and Bichapinda villages

Preview
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Total Patch-wise Forest Land in the division (ha)

3.5.  Total Forest Land Area (ha) 4.9110

3.6.  Total Non Forest Land Area (ha) 6.4030

Total KML-wise Forest Land in the division (ha.)

3.7.  Total Forest Land Area (ha) 4.911

3.8.  Total Non Forest Land Area (ha) 6.403

3.9.  Total Area (ha) 11.314

4. Component Wise Break Up (Including underground works such as tunnel and similar
purpose)-if applicable

Component
Forest Land Proposed for
Diversion (ha)

Non-forest Land
(ha)

Road Carrage Way 0.982 1.184

Paved Area 0.421 0.464

Earthen Shoulder 0.534 0.622

Earth Work Slope 0.764 0.943

Drain Breast wall,Retaining wall and
LUVPs etc 2.21 3.19

5.  Total Forest Land(ha) 4.911

6.  Total Non Forest Land (ha) 6.4030

7.  Upload map of the forest land
proposed to be diverted prepared by
using DGPS or Total Station (pdf only)

dgps project_compressed.pdf Preview
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Afforestation Details

7. Details of land identified for Compensatory Afforestation

7.1.  Whether Compensatory Afforestation
is applicable or not? Yes

7.1.1.  Type of Compensatory Afforestation Non-forest Land

7.1.1.1.  Whether Non-forest land is
available? Yes

7.1.1.2. Patch wise details

Kml File Name

tingirijhola_ca_area.kml Preview

TopoSheet
No. State District Village Plot No. /Khasra No.

Present
Owner Area

E44F12 ODISH
A

Rayagad
a

TINGIRIJHO
LA

Plot No-13(P),Khata
No-13

Govt of
Odisha 6.07

7.1.1.3.  Number of patches. 1

7.1.1.4.  No. of districts involved for raising
Compensatory Afforestation. 1

7.1.1.5.  Total CA Land 6.07

7.1.1.6.  Upload a scanned copy of the map
of the land identified for creation of
Compensatory Afforestation prepared by
using GPS or Total Station (pdf only)

ca dgps_compressed.pdf 

7.1.1.7.  Whether the area of non-forest
land or Revenue forest land required to be
provided by User Agency for raising
Compensatory Afforestation is less than
area of forest land proposed to be
diverted?

No

7.1.1.8.  Whether NFL is free from Non-
Encumbrance Yes

7.1.1.9.  Whether the present owner of NFL is
different from the User Agency Yes

7.1.1.9.1.  Upload MoU/agreement executed
between the present owner and the user
agency

allotment letter of ca.pdf 

Preview

Preview
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Others

8. Cost-Benefit analysis

8.1.  Whether Cost-Benefit analysis for the
Project has been made? N/A

9. Environmental clearance Details

9.1.  Whether the Project requires
Clearance under the Environment
(Protection) Act 1986 (Environmental
clearance)?

No

10. Wildlife clearance Details

10.1.  Whether the Project or a part thereof
is located in any Protected Area or their
Eco sensitive zone?

No

Category Specific Details

N/A
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11. Copy of Additional Information, if any 220



S.
No. Document Name Remark Document
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S.
No. Document Name Remark Document

1 Joint Verification
Report of CA land

Joint Verification Report of
CA land jv report tingarjhola.pdf 

2 Proposed land use
map2 Proposed land use map2 proposed land use map.pdf

3 KML file of the total
approch road

KML file of the total
approch road

total road with forest patch
seg.kml 

4 10km buffer area kml 10km buffer area kml
9. annexure-9. 10 km buffer
area of sijimali access road.kml

5
Letter of
Authorization for
filing FDP.

Letter of Authorization for
filing FDP.

10. annexure-10- letter of
autherization -from idco.pdf

6
Statement showing
Length and width of
the road.

Statement showing
Length and width of the
road.

checklist serial no- 53.1.pdf

7 Brief summary of the
project

Brief summary of the
project

brief description of the
project.pdf 

8 Topo Map of the
project area.

Topo Map of the project
area. topo project.pdf 

9 PROPOSED LAND USE
MAP PROPOSED LAND USE MAP proposed land use.pdf 

10 EXISTING LAND USE
MAP EXISTING LAND USE MAP existing land use map.pdf

11 Layout Plan Map. Layout Plan Map. layout map.pdf 

12 Undertaking for cost
of Addl CA land

Undertaking for cost of
Addl CA land

undertaking for cost of addl
ca.pdf 

13 Undertaking for cost
of CA land

Undertaking for cost of CA
land

undertaking for cost of ca.pdf

14
Undertaking for
payment of NPV and
Add NPV

Undertaking for payment
of NPV and Add NPV

undertaking for npv & add.
npv.pdf 

15
Certificate of
minimum use of
forest land.

Certificate of minimum
use of forest land.

certificate for minimum use of
forest land.pdf 

16 Tree Enumuration
Non-Forest Area.

Tree Enumuration Non-
Forest Area.

tree enumeration list of non-
forest land for road from sijimali
top to sh-44-6.403 ha.pdf

17 Tree Enumuration
Forest Area.

Tree Enumuration Forest
Area.

tree enumeration list of forest
land for road from sijimali top
to sh-44-4.911 ha.pdf 

18
Approved land
schedule of forest
area.

Approved land schedule
of forest area.

project area forest ls.pdf

19
Approved
Landshedule Project
Area.

Approved Landshedule
Project Area.

project area total ls with sabik
status.pdf 

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview
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S.
No. Document Name Remark Document

20 Statement of Non-
Forest area

Statement of Non-Forest
area

stament showing non-forest
land.pdf 

21 Statement of Forest
area Statement of Forest area statement showing forest

land.pdf 

22 MOM of CS Meeting MOM of CS Meeting mom - goo industry dept..pdf

23 DPR of Approach
Road

DPR of Approach Road
approved by Chief
Engineer, DPI & Road, Govt
of Odisha

approved final dpr with ce
letter_compessed.pdf 

24
Topo map of
Alternative
alignments

Topo map of Alternative
alignments alt topo.pdf 

25 Cadastral map of
CA land Cadastral map of CA land ca cada.pdf 

26 Topo map of CA Topo map of CA ca topo_compressed.pdf

27
Non encroachment
& Non encrumbance
Certificate

Non encroachment & Non
encrumbance Certificate
issued by Tahasidar,
Kolnara

non encroachment
certificate.pdf 

28 Suitabality
Certificate

Suitabality Certificate
issued by DFO, Rayagada

land suitability certificate by
dfo.pdf 

29 Land Schedule of CA
area Land Schedule of CA area comp. affn ls.pdf 

30 FRA Certificate
FRA Certificate along with
proceedings of SDLC &
DLC

fra certificate with
proceedings.pdf 

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Preview

Undertaking

 I hereby give undertaking that the data and information given in the application and
enclosures are true to be best of my knowledge and belief and I am aware that if any
part of the data and information is found to be false or misleading at any stage, the
project will be rejected and clearance given if any to the project will be revoked at our
risk and cost. In addition to the above, I hearby give undertaking that no activity/
construction/expansion has been taken up

12.  Name Ashok Kumar Mishra

13.  Designation Chief General Manager (Environment)

14.  Company IDCO

15.  Address IDCO, IDCO Towers, Janpath, Bhubaneswar

16.  Date 10/02/2025
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Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 
Waste: 7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

ToR Compliance 

 

 
Ms. Vedanta Limited  22 
 

ToR Compliance 

Point wise compliance of ToR Points issued by MoEF&CC, New Delhi vide file no. IA-J-11015/6/2023-IA-II(NCM), 
dated 14.08.2023 for Sijimali Bauxite Mine with capacity of 9.0 Million TPA in the project area of 1549.022 ha 
located at Villages: Aliguna, Ambajhola, Bundel, Chulbari, Dumerpadar, Katibhata, Kutamal, Mahajal, Malipadara, 
Nakarundi, Pelanakona, Sagabari, Salabali, Tala Ambapadar, Taradei, Taramundi, Tijmali, Upar Ambapadar, Tehsil: 
Thuamul Rampur of Kalahandi District and Kashipur of Rayagada district, State: Odisha of M/s. Vedanta Limited. 

ToR 

Point 
No. 

ToR Point Compliance 
Ref in EIA 

/ EMP 
Report 

A. Specific Terms of Reference for (Mining of Minerals) 

1 Survey 

1.1 The Project Proponent shall conduct 
drone survey of the mine lease area 
and buffer area and submit during 
the appraisal for EC 

Real time aerial footage and video of the mine lease area and buffer 
area through Drone Survey will be presented during the appraisal of 
EAC. 

- 

2 Greenbelt/Plantation 

2.1 During the submission of EC 
proposal, the Project Proponent 
needs to submit the action plan for 
carrying out plantation along the 
7.5m barrier, safety zone of 
habitations, water bodies, roads etc., 
PP should also submit the details no 
of saplings to be planted, type of 
saplings proposed and the area to be 
covered under greenbelt/plantation 
along with the timeline and budget. 
The Project Proponent needs to 
submit the compensatory 
afforestation plan for the no. of 
trees to be cut in the mine lease 
area. The afforestation plan shall be 
prepared in such a way that the 
ecology of the area shall be restored. 

Greenbelt will be developed along the 7.5m mine periphery covering 
an area of 32.87 ha and plantation will be developed along the safety 
zone within initial 5 years of mining operation.  

Plantation on backfilled area over 1205.13 Ha will be carried out as per 
Approved Mining Plan.  

At conceptual stage, approximately 12,87,305 trees will be planted on 
1238 ha area @ 1000-2500 plants per ha. Rs. 25.74 Cr. have been 
earmarked for greenbelt & plantation till the end of life of mine @ Rs 
200/sapling. Survival rate will be maintained 90%. 

Native species will be planted in consultation with the local forest 
officer, District Forest Officer and as per CPCB/SPCB guidelines. 

Approximately 200 trees will be cut however further details will be 
ascertain after tree enumeration. 

 

 

 

Chapter 4, 
Table 4.21,  

Pg No 167 

3 Road Transportation 

3.1 The Project Proponent needs to 
submit the map and details 
regarding the road transportation 
and its limitation along with the 
traffic management plan and an 
action plan for permanent dust 
suppression systems 

The crushed bauxite will be transported up to the railway siding by 
covered trucks and from the railway siding up to plant by rail. Vedanta 
Limited will construct a road of 7.5 Km from NW site of mine area and 
which will connect to the SH-44. 

The proposed road from Mine top to SH-44 will be constructed and the 
Village Road Mandibisi Sikarpai Chowk to Leliguma station will be 
strengthened and widened. This will increase the strength and capacity 
of the transportation route, thus maintaining a satisfactory LOS 
category. internal and nearby roads will be periodically maintained to 
facilitate the safe and pollution free transportation services. With no 
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Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 
Waste: 7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

ToR Compliance 

 

 
Ms. Vedanta Limited  23 
 

significant change in the traffic density after the proposed project, 
Vedanta Ltd. will take all the appropriate measures to the best possible 
extent to minimize the impacts of fugitive dust, gaseous and noise 
emission. The detail traffic study report along with map is enclosed 
with EIA/EMP Report. 

4 Resettlement and Rehabilitation 

4.1 The Project Proponent needs to 
submit the detailed R&R plan 
covering all the components viz. 
number of Project Affected 
Families (PAF) and details of the 
land owned by them, break up of 
total compensation to be paid 
including method of calculation 
including the sources/references 
adopted and mode of payment 
etc. PP need to submit the plan for 
Socio economic development of 
the neighbourhood habitats based 
on the need based survey along 
with the time bound action plan. 
PP also needs to submit the 
possession certificate and timeline 
for acquiring the land at the time 
of submission of EC proposal. 

The area of proposed mine is 1549.02 ha which falls in 8 villages namely 
Malipadar, Dumerpadara, Katibhata, Kutamal, elanakona, Aliguna, 
Bundel, Shagabari(Tehsil: Kashipur in Rayagada District) and 10 villages 
namely Tijmali, Chulbadi, Ambajhola, Mahajal, Nakarundi, Taramundi, 
Uparambpadar, Salebali, Tadadei, Talambpadar (Tehsil: Thaumul–
Rampur in Kalahandi District). Out of the mine area, 699.65 ha is Forest 
Land, 127.87 ha is Private Land and 722.89 ha is Govt. Land. 

As per Khasra details there are 500 Project Affected Families whose 
land to be purchased. There are few houses present within mine lease 
area, which needs to be displaced.  

 

 

 

Chapter 4 

Para 
4.5.5.4.2 

Pg no 161 

Annexure 

XI 

5 Groundwater 

5.1 The Project Proponent shall carry out 
the assessment of impact due to the 
proposed project as per the 
guidelines issued by the Central 
Ground Water Authority from time 
to time and submit the same as a 
part of the EIA/EMP. The project 
proponent shall conduct 
hydrological study for projects 
involving intersection of ground 
water table as per the guidelines 
issued by the Central Ground Water 
Authority from time to time and 
submit the same as a part of the 
EIA/EMP. 

Detailed hydrogeological study has been done as per the guidelines 
issued by the CGWA.  

According to study, depth of water level is varying from Pre-Monson: 
680 to 581m AMSL (585 to 345m bgl) Post Monsoon: 683 to 584m 
AMSL (582 to 343m bgl). The mineral availability and depth of mine 
working will go up to 45 m bgl; therefore, ground water will not be 
intersected due to mining activities.  

 

Chapter 2, 

Table 2.13, 

Pg No. 70 

Annexure 

XII 

5.2 The Project Proponent shall explore 
the possibility of reduction of 
specific water requirement by 
optimization / technology up 
gradation, etc. The efforts shall be 

During initial stage, total water requirement is 480 KLD, same will be 
sourced from Borewells out of which the groundwater requirement is 
380KLD whereas in five years the water requirement will be 725 KLD, 
out of which the groundwater requirement is 575 KLD. Prior 
permission before withdrawal of the surface & ground water will be 

Chapter 2 

Para 
2.7.1.1 

Pg. No.60 
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CHAPTER - 1 
INTRODUCTION 

1.1   INTRODUCTION 

Vedanta Limited is a leading global natural resources company and is one of the world’s foremost 

natural resources conglomerates, with primary interests in Aluminium, Zinc-lead-silver, Oil and 

Gas, Iron Ore, Steel, Copper, Power, Nickel and Ferro alloys. 

Vedanta Limited is amongst the world’s top Aluminium producers, and India’s largest producer of 

Aluminium, catering to discerning customers in nearly 50 countries. In FY22, Vedanta produced 

more than half of India’s Aluminium @ 2.27 Million Tonnes. 

Vedanta has some of the world’s largest Aluminium assets in Eastern India - in the states of Odisha 

and Chhattisgarh.  Vedanta operates a 2 MTPA capacity Alumina Refinery in Lanjigarh, Kalahandi 

district of Odisha) since 2007 and an associated 75 MW Captive Power Plant. The refinery feeds 

their large Aluminium smelters at Jharsuguda, in Odisha, and BALCO, in Chhattisgarh. Vedanta’s 

aluminium finds applications across critical sectors like aerospace, aviation, defence, 

transportation, electricity distribution, packaging etc. and in sunrise sectors such as electric 

vehicles, renewable energy and more. With a view to catering to the growing demand for this 

strategic metal Vedanta embarked on expansion of their Aluminium production facilities to add 

new product lines. Vedanta Limited has been allocated with Sijimali Bauxite mine spread over 

Kalahandi and Rayagada districts of Odisha in Mar’ 2023, having estimated reserve of around 311 

MT. For meeting the increased requirement of raw material, Vedanta intends to operate Sijimali 

block for dispatching Bauxite from mines to its Refinery. 

1.2 PURPOSE OF THE REPORT 

Vedanta Ltd. has an existing Alumina Refinery Plant currently operating at 2.0 Million TPA 

capacity; now the Plant will be operated at granted EC capacity i.e. 6.0 Million TPA; therefore, to 

meet the additional bauxite requirement Vedanta Ltd. has proposed the Sijimali Bauxite Mine with 

9.0 Million TPA Bauxite Capacity (Auctioned Block) (Area: 1549.022 ha) located at Kalahandi & 

Rayagada District of Odisha. 

As per Environmental Impact Assessment (EIA) Notification dated 14th September 2006, 

proposed project falls under schedule Mining of Minerals ‘1(A)’ of category- ‘A’ and requires prior 

Environmental Clearance (EC) to be obtained from Ministry of Environment, Forest & Climate 

Change (MoEF&CC). 

Technical Presentation for ToR was held during 15th Meeting of Expert Appraisal Committee (EAC) 

(Non-Coal Mining) on 30.05.2023 (Agenda Item No. 1.1).  

ToR Reconsideration Presentation was held before 17th Meeting of Expert Appraisal Committee 

(EAC) (Non-Coal Mining) on 11.07.2023 (Agenda Item No. 1.5).  
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This report has been prepared as per Terms of Reference (ToR), issued by Ministry of 

Environment, Forest and Climate Change (MoEF&CC) Govt. of India, New Delhi vide file no. IA-J-

11015/6/2023-IA-II (NCM), dated 14.08.2023 for carrying out the Environmental Impact Assessment 

(EIA) study of proposed Sijimali Bauxite Mine.  

The baseline data for the Environmental Impact Assessment studies has been collected during 

Pre-Monsoon Season (March. to May., 2023). 

The main purpose of the EIA report is to provide a coherent statement after analyzing all 

significant impacts of the proposed mining project and measures that should be taken to mitigate 

them. It contains essential information for: 

➢ The proponent to implement the proposal in an environmentally and socially responsible way; 

➢ The responsible authority to make an informed decision on the proposal, including the terms 

and conditions that must be attached to an approval or authorization; 

➢ The project proponent to understand the mitigation measures suggested and earmark proper 

resources & budget for the impacts envisaged; and 

➢ The public to understand the proposal and its likely impacts on people and the environment. 

1.3 IDENTIFICATION OF PROJECT & PROJECT PROPONENT 

1.3.1 IDENTIFICATION OF THE PROJECT 

A. PROPOSED PROJECT 

➢ Sijimali mine project is an integrated project of opencast Bauxite mine along with dispatch of 

mineral via road & rail network, located at Kalahandi & Rayagada district of Odisha state.   

➢ This bauxite mine block was granted to M/s. Vedanta Ltd. for 1549.022 ha area through E-

auction dated 09.02.2023 and accordingly State Govt. granted the Letter of Intent vide no 

2103/ Bhubaneshwar on 01.03.2023 (SM-MC2-MC-0006-2023) in favor of M/s. Vedanta Limited, 

Odisha. 

➢ ToR has been issued by the MoEF&CC vide ToR Identification No. TO23A0000OR5724945N 

and file no. IA-J-11015/6/2023-IA-II(NCM), dated 14.08.2023.  

➢ Mining Plan along with Progressive Mine Closure Plan (PMCP) of Sijimali Bauxite Deposit for 

1549.022 ha area was approved by Indian Bureau of Mines vide letter no. No. MCDR-

MiFL0BXT/4/2023-BBS-IBM_RO_BBS on 16.08.2023. 

➢ M/s. Vedanta Ltd. is proposing Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) 

with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 

Waste: 7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) 

along with installation of 2 Crushers (2 x 1200 TPH) located at Tehsils: Thuamul Rampur & 

Kashipur, Districts: Kalahandi & Rayagada, State: Odisha. 

➢ Bauxite shall be mined from Sijimali mine site by Opencast method and dispatched by 

development new road Connecting Mine site at Hill top to State Highway -44 on ground and 

further State Highway -44 to near by railway siding at Lelligumma station on sprd-krpu section 

of wat division, eco railway.  

233



Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 
Waste: 7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

Draft EIA/EMP Report 
 

M/s. Vedanta Limited   57 

2.4.1 ASSOCIATED ACTIVITIES/FACILITIES PROVIDED 

Associated facilities like mine office, store, first aid station, rest shelter, toilets, etc. as per the Mine 

Rules 1955 will be built within the leasehold area.  

A. Statutory Obligations:  

➢ First Aid Room: First Aid Room as required under Rule 43 Mines Rules 1955 will be constructed 

(Portable), equipped and maintained. A qualified person will be in-charge of the First Aid Room. 

All competent person will be provided with First Aid outfits. A well-equipped mobile Ambulance 

facility will be provided as per norms. 

➢ Rest Shelter: A rest shelter as required under Rule 62 of MR 1955 will be provided and 

maintained.  

➢ Canteen:  Good canteen will be provided at mine office premises for the employees.  

➢ Drinking Water: Drinking water facilities will be available at the site. 

➢ Urinals & Latrines: Sufficient separate for male & Females shall be provided and maintained. 

➢ Lighting arrangements: Adequate permanent lights will be provided at office, canteen, rest 

shelter, haulage roads. Portable lights at quarry faces will be provided.  

➢ CRECHE facility for working mothers.  

➢ Vocational Training Center: A VTC center as mine s rule shall be established at site. 

B. Operational Facilities:  

➢ Workshop: To maintain the HEMM and another mine equipment a fully equipped workshop will 

be established. 

➢ Electric Sub-Station: An electric sub-station to cater crusher, office, workshop and another 

establishment will be provided.  

➢ Fuel Station / Storage facility: Diesel Pump for Fuel storage facility for HEMM equipment will 

be provided. 

➢ Road Facility: New Road shall be developed inside ML area and outside from ML area for 

smooth man & material dispatch.  

➢ Communication Equipment: Telephone, mobile, intercom and Fax will be provided. 

2.5 STATUS OF STATUTORY CLEARANCES, PERMISSIONS, NO OBJECTION CERTIFICATES, CONSENTS  

The mining project will be implemented after getting all the Statutory Clearances, Permissions, No 

Objection Certificates, consents etc. which are required/necessary for this project under various 

Acts, Rules and Regulations is as given in table below:  
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TRAFFIC STUDY REPORT 

1.0 INTRODUCTION 

M/s. Vedanta Ltd. is proposing Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with 

Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, Waste: 7.40 

Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation 

of 2 Crushers (2 x 1200 TPH) located at Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & 

Rayagada, State: Odisha. 

Bauxite produced from the mine will meet the partial or remaining bauxite requirement of the 

Alumina Refinery of Vedanta Ltd. The bauxite mined out from this proposed mine will be used for 

captive purpose in Integrated Alumina Refinery of Vedanta Ltd. 

E-Auction process was conducted in accordance with the tender document for the Sijimali Mineral 

Block and Vedanta Limited was declared as the “Preferred Bidder” under Rule 9(9)(iii) or Rule 10(1A) 

of Auction Rules dated 09.02.2023. Accordingly, pursuant to Rule 10(2) of the Auction Rules and the 

terms of the tender document, the Govt. of Odisha Steel & Mines Dept., issued Letter of Intent for 

grant of mine lease for Sijimali Bauxite Block over an area of 1549.022 ha dated 01.03.2023. 

2.0    PROPOSED MINING TECHNOLOGY & TRANSPORTATION DETAILS 

Mining operations will be carried out by fully mechanized opencast method. Initially it has been 

purposed to remove the top soil/over burden/subgrade to gain access the bauxite benches in 

respective active working areas. The top soil will be stacked separately in earmarked areas for future 

use in backfilled and reclaimed areas. The overburden/subgrade strips are planned to be loosened by 

using rippers and drilling and blasting. The loosened material will be piled up by dozer and the same 

will be loaded into rear dump trucks by front end loader and hydraulic excavators for transportation 

of overburden/subgrade dump. The bench height in overburden and bauxite benches will be 

maximum 8 meter and width will be minimum 20 meter.  

Bauxite will be transported from mine face to crusher or ROM ore stock pile by rear dump trucks. 

The bauxite will be loaded by front end loaders or hydraulic excavators. Initially crushed bauxite will 

be transported up to the railway siding by covered trucks and from the railway siding up to plant by 

rail. 

2.1    EXISTING TRANSPORT INFRASTRUCTURE 

SH-44 ~1.5 km in West direction from the mine boundary. Total length of the SH-44 which comes in 

transport route is 27 km. SH-44 connecting Sijimali mines area to Mandibisi-Sikarpai Chouwk. The 

road is 2 lane undivided carriage way by Govt. of Odisha. SH-44 width is 7.8 m with 1.0 m shoulders.  A 

black top road which Mandibisi-Sikarpai Chowk to Leliguma Railway station. Total length of this road 

is 29.0 km, width is 3 m with 1.0 m shoulders. Vedanta Limited will strengthen and widen the black 
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top road which connects to the railway siding. 

  

SH-44 

  

Leliguma Road 

 

The proposed mine is 20 km away from Sikarpai Railway Station in SE direction. Visakhapatnam 

International Airport, is about 194 km in SSE direction. Map showing location of nearby connectivity 

with proposed Sijimali Mine has been prepared on Google Earth & same is given below: 
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2.2 PROPOSED TRANSPORT INFRASTRUCTURE 

Vedanta will construct a road from NW site of mine area and which will connect to the SH-44. This road 

will pass through the forest area so FC is required and land will be acquired by VIL. The total length of 

the road will be 7.5 km. 

 

Proposed Road by VIL 

SH-44 

Mine Site 

Mine Site 

SH-44 

Road Connect from SH-44 
To Railway siding 
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3.0  TOTAL MATERIAL HANDLING 

Total handling to excavate 18.0 Million TPA production capacity at Normative (considering 300 

working days) & Peak Stage (considering 250 working days) is given as below: 

 
Table – 1.1  

Total Excavation 

S. No. Particular 
Million 

TPA 

Normative (300 days) Peak Stage (250 days) 

TPD 
TPH 

(19.5 hrs @ 
6.5hrs) 

TPD TPH 

1 Bauxite 9.0 30000 1538 36000 1846 
2 Top Soil 0.18 600 31 720 37 

3 
Subgrade/Mineral 
Reject 

1.42 4733 
243 

5680 
291 

4 Waste 7.40 24667 1265 29600 1518 

Total Excavation 18.0 60000 3077 72000 3692 

 

In case of heavy rainfall/ strike/ major maintenance work/ road blockage/ short supply of Rakes, 

supply of Bauxite to the plant will be suffered. Therefore, to cover up this short fall, peak stage 

production has been considered as compared to daily production & and during the above said period 

Soil, overburden removal work will continue, considered at 20% maximum as compared to daily 

capacity and bauxite produced shall be kept in the storage and later the same will be dispatched to 

the Plant. However, the annual production will remain same i.e. Bauxite production capacity 8.0 

Million TPA.  

Inside the lease transportation: At Normative stage, the bauxite production per day 30000 tonnes & 

others (Top soil, subgrade & Waste) will be 30000 tonnes; thus, total handling will be 60000 

tonnes/day. At Peak Stage, after considering the 20% maximum (Days 250) bauxite production per 

day 32000 & others (Top soil, subgrade & Waste) will be 36000 tonnes; thus, total handling will be 

72000 tonnes/day.  

Excavated bauxite will be transported from mine to stockpile by 100T capacity of Dumper. Total trips 

of 100 tonnes capacity of dumper required for transport of 30000 tonnes bauxite (in a day) will be 

300 numbers. The number of trips per hour will be 15 numbers (3 shifts @ 6.5 effective working hrs). 

Total trips of 100 tonnes capacity of dumper required for transport of 30000 tonnes Top Soil, 

subgrade & Waste (in a day) will be 300 numbers. The number of trips per hour will be 15 numbers (3 

shifts @ 6.5 effective working hrs).  

Outside the lease: Crushed bauxite will be transported up to the railway siding by covered tippers (35 

tonnes capacity) and from the railway siding up to plant by rail. 

1st and 2nd Year: Total trips of 35 tonnes capacity of tipper required for transportation of 10000 

tonnes bauxite (in a day initially for 1 and 2 year) will be 286 numbers. The number of trips per hour 

will be 15 number (3 shifts @ 6.5 effective working hrs). 
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3rd and 4th Year: Total trips of 35 tonnes capacity of tipper required for transportation of 20000 

tonnes bauxite (in a day initially for 3rd and 4th year) will be 571 numbers. The number of trips per 

hour will be 29 number (3 shifts @ 6.5 effective working hrs). 

5th Year: Total trips of 35 tonnes capacity of tipper required for transportation of 30000 tonnes 

bauxite will be 857 numbers. The number of trips per hour will be 44 number (3 shifts @ 6.5 effective 

working hrs). 

3.1.1    ROAD TRAFFIC COUNT METHODOLOGY 

Traffic survey has been conducted on the SH-44 and village road connecting Mandibisi-Sikarpai 

Chowk to Leliguma Railway station. Measurements of Traffic density was made continuously for 24 

hours by visual observation and counting of vehicles for the six categories, viz., Motor cycle/ scooter, 

Passenger car/ van, Tractors, trucks/Trailers, Buses and Cycle. The traffic survey monitoring was done 

to review the future traffic growth and the load on the SH-44 & village road connecting Mandibisi-

Sikarpai Chowk to Leliguma Railway station. 

  

SH-44 Leligumma Road Traffic Survey 

Total numbers of vehicles per hour under the 6 categories were determined. The traffic volume 

count at SH-44 shown in table 1.2: 

       Table – 1.2 
Traffic Volume Count at SH-44 

S. No. Type of Vehicle No. of vehicles / day 

1.  Motor Cycle / Scooter 500 

2.  Passenger Car / Van or Auto Rickshaw 449 

3.  Tractor 106 

4.  Trucks/Buses 146 

5.  Trailer 162 

6.  Cycle 448 

Total 1811 

Source: Field Survey  
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Figure 1.1 Traffic Volume Count at SH - 44 

Table – 1.3 
     No. of Vehicles with respect to PCU 

S. 

No. 
Vehicle Type 

Number of 

Vehicles / days 

Passenger Car 

Unit (PCU) Factor 

Total Number of 

Vehicle (PCU) / day 

Total Number of 

Vehicle (PCU)/Hour 

1 Motor Cycle / Scooter 500 0.75 375 16 

2 
Passenger Car / Van or 

Auto Rickshaw 
449 1.0 449 19 

3 Tractor 106 5.0 530 22 

4 Trucks/Buses 146 3.7 540 23 

5 Trailer 162 5.0 810 34 

6 Cycle 448 0.5 224 9 

Total 1811  2928 123 

PCU / hrs = (PCU / day) / 24 

 

Table – 1.4 
Traffic Volume Count at Village Road Mandibisi-Sikarpai Chowk to Leliguma Railway station 

S. No. Type of Vehicle No. of vehicles / day 

1 Motor Cycle / Scooter 171 

2 
Passenger Car / Van or Auto 
Rickshaw 

89 

3 Tractor 42 
4 Trucks/Buses 68 

5 Trailer 76 

6 Cycle 256 

Total 702 

Source: Field Survey  
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Figure 1.2 Traffic Volume Count at Village Road Mandibisi Sikarpai Chowk to Leliguma station 

Table – 1.5 
      No. of Vehicles with respect to PCU 

S. 

No. 
Vehicle Type 

Number of 

Vehicles / days 

Passenger Car 

Unit (PCU) 

Factor 

Total Number of 

Vehicle (PCU) / day 

Total Number 

of Vehicle 

(PCU)/Hour 

1 Motor Cycle / Scooter 171 0.50 86 4.0 

2 
Passenger Car / Van or Auto 

Rickshaw 
89 1.0 89 4.0 

3 Tractor 42 1.5 63 3.0 

4 Trucks/Buses 68 3.0 204 9.0 

5 Trailer 76 4.5 342 14.0 

6 Cycle 256 0.5 128 5.0 

Total 702  912 39 

PCU / hrs = (PCU / day) / 24 

 

Table-1.6 
Traffic Volume Count at Proposed Road connecting SH-44 

 

S. No. Type of Vehicle No. of vehicles / day 

1 Tippers  857 
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Table – 1.7 
      No. of Vehicles with respect to PCU 

S. 

No. 
Vehicle Type 

Number of 

Vehicles / days 

Passenger Car 

Unit (PCU) 

Factor 

Total Number of 

Vehicle (PCU) / day 

Total Number 

of Vehicle 

(PCU)/Hour 

1 Tippers  857 3.0 2571 107 

 

Table – 1.8 
Existing Traffic Scenario and LOS (Level of Service) 

Road 
V (Volume in 

PCU/hr) 
C (Capacity in PCU/hr) Existing V/C Ratio LOS 

SH-44 123 1500 0.08 A 

Village Road Mandibisi 

Sikarpai Chowk to 

Leliguma station 

39 292 0.13 A 

* Recommended Service Volume for two lane road as per IRC guidelines for capacity of urban roads in plain 

areas (IRC: 106-1990) 

Table – 1.9 
Capacity as per IRC: 64-1990 

V/C LOS (Level of Service) Performance 

0.0 - 0.2 A Excellent 

0.2 - 0.4 B Very Good 

0.4 - 0.6 C Good / Average / Fair 

0.6 - 0.8 D Poor 

0.8 - 1.0 E Very Poor 

A. DURING PROPOSED MINE OPERATION IN 1st and 2nd Year (3.0 MTPA) 

Table – 1.10 
During Proposed Mine Operation in 1st and 2nd Year (3.0 MTPA) 

S. No. Particular Details 

1.  Capacity of mine (Million TPA) 3.0 

2.  No. of working days 300 

3.  Capacity of tippers for Transportation of Bauxite (Tonnes) 35 

4.  Transportation of Bauxite (Tonnes per day) 10000 

5.  Working hours (for transportation) per day 19.5 
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6.  Transportation of Bauxite (Tonnes per hour) 513 

7.  No. of trips (filled) 286 

8.  No. of trips / day (to & from) 572 

9.  Frequency of dumpers/trucks/tippers deployed/hour 572/19.5=30 

10.  Increase in PCU’s per hour 30*3.7=111 

 
Table – 1.11 

Modified Traffic Scenario & LOS 

S. 

No. 
Road 

Increased 

PCUs/ State 

Highway 

V (Volume In 

PCU/Hr) 

C (Capacity In 

PCU/Hr) 

Modified V/C 

Ratio 
Los 

1 SH-44 111 123+111=234 1500 0.15 A 

2 

Village Road 
Mandibisi 

Sikarpai Chowk 

to Leliguma 

station 

111 39+111=150 292 0.51 C 

3 Proposed Road 111 107+111=218 292 0.75 D 

 

B. DURING PROPOSED MINE OPERATION IN 3rd and 4th Year (6.0 MTPA) 

Table – 1.12 
During Proposed Mine Operation in 3rd & 4th Year (6.0 MTPA) 

S. No. Particular Details 

1.  Capacity of mine (Million TPA) 6.0 

2.  No. of working days 300 

3.  Capacity of tippers for Transportation of Bauxite (Tonnes) 35 

4.  Transportation of Bauxite (Tonnes per day) 20000 

5.  Working hours (for transportation) per day 19.5 

6.  Transportation of bauxite (Tonnes per hour) 1026 

7.  No. of trips (filled) 571 

8.  No. of trips / day (to & from) 1142 

9.  Frequency of dumpers/trucks deployed/hour 1142/19.5=59 

10.  Increase in PCU’s per hour 59*3.7=218 
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Table – 1.13 
Modified Traffic Scenario & LOS 

S. 

No. 
Road 

Increased PCUs/ 

State Highway 

V (Volume In 

PCU/Hr) 

C (Capacity In 

PCU/Hr) 

Modified V/C 

Ratio 
Los 

1 SH-44 218 123+218=380 1500 0.25 A 

2 

Village Road 
Mandibisi 
Sikarpai 
Chowk to 
Leliguma 
station 

218 39+218=257 292 0.88 E 

3 
Proposed 

Road 
218 107+218=325 292 1.1 E 

 

C. DURING PROPOSED MINE OPERATION IN 5th Year (9.0 MTPA) 

Table – 1.14 
During Proposed Mine Operation in 5th Year (9.0 MTPA) 

S. No. Particular Details 

1 Capacity of mine (Million TPA) 9.0 

2 No. of working days 300 

3 Capacity of Tipper for Transportation of bauxite (Tonnes) 35 

4 Transportation of Bauxite (Tonnes per day) 30000 

5 Working hours (for transportation) per day 19.5 

6 Transportation of Bauxite (Tonnes per hour) 1538 

7 No. of trips (filled) 857 

8 No. of trips / day (to & from) 1714 

9 Frequency of dumpers/trucks deployed/hour 1714/19.5=88 

10 Increase in PCU’s per hour 88*3.7=326 

 
Table – 1.15 

Modified Traffic Scenario & LOS 

S. No. Road 
Increased PCUs/ 

State Highway 

V (Volume In 

PCU/Hr) 

C (Capacity In 

PCU/Hr) 

Modified V/C 

Ratio 
Los 

1 SH-44 326 123+326=449 1500 0.3 B 

2 

Village 

Road 
Mandibisi 

Sikarpai 

Chowk to 

326 39+326=365 292 1.25 E 
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Leliguma 

station 

3 
Proposed 

Road 
326 107+326=433 292 1.49 E 

3.1.2    TRAFFIC PROJECTION & IMPACT DUE TO INCREASED TRAFFIC MOVEMENT 

Due to the proposed project, there will be addition of Heavy and Light motor vehicles in the existing 

traffic load.  

The LOS value for the traffic survey conducted for SH-44 & Village Road Mandibisi Sikarpai Chowk to 

Leliguma station are for the present traffic scenario & it indicates that comfort & convenience is fair 

but declines noticeably after this point of LOS. For future scenario, following points have been 

considered for calculations: 

During the first and second year, 10000 TPD bauxite will be transported via proposed road will be 

constructed by Vedanta Limited, SH-44 & Village Road Mandibisi Sikarpai Chowk to Leliguma station 

from 35 Tonner capacity tippers. V/C ratio for the existing 0.10 to 0.42 at SH-44 & Village Road 

Mandibisi Sikarpai Chowk to Leliguma station which falls LOS category ‘A Excellent’  and ‘A Excellent’   

whereas, after starting the transportation the LOS category will remain “A Excellent” for SH-44 & “D 

Poor” for Village Road Mandibisi Sikarpai Chowk to Leliguma station and proposed road and its 

maximum capacity 9.0 MTPA, 30000 TPD of Bauxite will be transported via Proposed road, SH-44 & 

Village Road Mandibisi Sikarpai Chowk to Leliguma station. The LOS category will remain “B Very 

Good” for SH-44 & “E Very Poor” for Transportation in the Village Road from Mandibisi Sikarpai 

Chowk to Leliguma station and in the proposed road. 

Thus, it can be concluded that the present road network is good enough to bear the increased traffic 

load. However, the proposed road from Mine top to SH-44 will be constructed and the Village Road 

Mandibisi Sikarpai Chowk to Leliguma station will be strengthened and widened. This will increase 

the strength and capacity of the transportation route, thus maintaining a satisfactory LOS category. 

Initially Crushed bauxite will be transported up to the railway siding by road & rail and in later phase, 

through Conveyor belt along with railway siding will be explored for long term mineral 

transportation. The internal and nearby roads will be periodically maintained to facilitate the safe 

and pollution free transportation services. With no significant change in the traffic density after the 

proposed project, Vedanta Ltd. will take all the appropriate measures to the best possible extent to 

minimize the impacts of fugitive dust, gaseous and noise emission.  

3.1.3    MEASURES FOR TRANSPORTATION 

Necessary mitigation measures will be adopted. The same are given as under: 

➢ All tippers carrying coal will be covered with Tarpaulin.  

➢ Road will be maintained in consultation with the local administrative authority. 

248



Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, 
Waste: 7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

Traffic Study Report 
 

M/s. Vedanta Ltd.                                                                                               12                                                                                                                                                      

 

➢ Vehicles with PUC Certificate will be used. 

➢ Overloading will be avoided. 

➢ Speed breakers will be provided. 

➢ Speed governors will be installed in HEMMs. 

➢ Peak hours will be avoided.  

➢ Unnecessary blowing of horn will be avoided. 

➢ Additional plantation along both sides of the village roads will be carried out in consultation 

with the Gram Panchayat and Forest Dept. 

4.0 CONCLUSION  

Bauxite will be transported from mine to Aluminum Plant of Vedanta Ltd. Initially, the bauxite will be 

transported via road upto Railway siding and from the railway siding upto plant by Rail. 

During the road transportation adequate measures will be taken to keep the pollution under control. 

Hence there will not be any significant impact on transport infrastructure from the proposed mine. 
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ToR Compliance 

Point wise compliance of ToR Points issued by the MoEF&CC, New Delhi vide file no. IA-J-11015/6/2023-IA-II(NCM), 
dated 14.08.2023 and ToR Amendment Letter, dated 27.10.2025 for Sijimali Bauxite Mine with capacity of 9.0 
Million TPA Bauxite in the project area of 1549.022 ha, as per DGPS and 1548.786 ha, as per ROR located at Villages: 
Aliguna, Ambajhola, Bundel, Chulbari, Dumerpadar, Katibhata, Kutamal, Mahajal, Malipadara, Nakarundi, 
Pelanakona, Sagabari, Salabali, Tala Ambapadar, Taradei, Taramundi, Tijimali, Upar Ambapadar, Tehsil: Thuamul 
Rampur of Kalahandi District and Kashipur of Rayagada District, State: Odisha of M/s. Vedanta Limited. 

ToR 
Point No. 

ToR Point Compliance 
Ref in EIA / 

EMP 
Report 

A. Specific Terms of Reference for (Mining of Minerals) 
1 Survey 

1.1 The Project Proponent shall conduct 
drone survey of the mine lease area 
and buffer area and submit during 
the appraisal for EC. 

Real time aerial footage and video of the mine lease area and buffer 
area through Drone Survey will be presented during the appraisal of 
EAC. 

- 

2 Greenbelt/Plantation 
2.1 During the submission of EC 

proposal, the Project Proponent 
needs to submit the action plan for 
carrying out plantation along the 
7.5m barrier, safety zone of 
habitations, water bodies, roads 
etc., PP should also submit the 
details no of saplings to be planted, 
type of saplings proposed and the 
area to be covered under 
greenbelt/plantation along with the 
timeline and budget. The Project 
Proponent needs to submit the 
compensatory afforestation plan for 
the no. of trees to be cut in the mine 
lease area. The afforestation plan 
shall be prepared in such a way that 
the ecology of the area shall be 
restored. 

Greenbelt will be developed along the 7.5m mine periphery covering 
an area of 32.87 ha.  
Plantation on backfilled area i.e. 1205.13 ha will be carried out as per 
Approved Mining Plan.  
At conceptual stage; 12,87,305 nos of saplings will be planted on 1238 
ha area @ 1000-2500 saplings per ha. Rs. 25.74 crore have been 
earmarked for greenbelt & plantation till the end of life of mine @ Rs. 
200/sapling. Survival rate will be maintained more than 90%. 
Native species will be planted in consultation with the local forest 
officer, District Forest Officer and as per CPCB/SPCB guidelines. 
As per Tree Enumeration details/study, hilltop area doesn’t have much 
trees; total nos. of trees will be cut other than safety zone & 
untouched area is approx. 740 nos. Copy of the Tree Enumeration 
Report is enclosed with this EIA/EMP Report. 
In Kalahandi district, about 161.86 ha of compensatory afforestation 
land and in Rayagada district about 565.50 ha of compensatory 
afforestation land has been identified. CA Land suitability details are 
enclosed with this EIA/EMP Report.  

Chapter 
4,  

Table 
4.24,  

Pg No 213 
 
 
 

Chapter 1 
Para 1.3.1, 

(E) 
Pg No 90 

 
Annexure 

IIIB 
 

Annexure 
IIIC   

3 Road Transportation 
3.1 The Project Proponent needs to 

submit the map and details 
regarding the road transportation 
and its limitation along with the 
traffic management plan and an 
action plan for permanent dust 
suppression systems. 

The crushed bauxite will be transported up to the railway siding by 
covered trucks and from the railway siding (Leliguma & Tikiri) up to the 
Plant by rail.  
The proposed road from mine top to SH-44 will be constructed and the 
Village Road up to the Railway Siding wherever needed to be 
strengthened and widened. This will increase the strength and capacity 
of the transportation route, thus maintaining a satisfactory LOS 
category. Internal and nearby roads will be periodically maintained to 
facilitate the safe and pollution free transportation services. With no 
significant change in the traffic density after the proposed project, 
Vedanta Ltd. will take all the appropriate measures to the best possible 

 
 
 

Chapter 
4, Para 
4.6.6,  

Pg No 208 
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extent to minimize the impacts of fugitive dust, gases and noise 
emission.  
Request Letter regarding diversion of 0.66 Ha (1.64 Acre) Land falling 
in Birabafala Village for development of road for transportation of 
Bauxite from Sijimali Bauxite Mine to the Addl. District Magistrate & 
Divisional Forest Officer, Rayagada, dated 16.11.2023; to the Project 
Administrator, ITDA, Rayagada, dated 21.11.2023; to the Sub-collector-
Cum-Chairman, SDLC (FRA), Rayagada, dated 22.11.2023 and to the 
Tehsildar & BOD, Kashipur, dated 28.11.2023.  
As earlier proposed route to connect the mine top to SH-44 is covering 
total length of about 7.5 km. To reduce the length for connecting mine 
top to SH-44 Vedanta Limited has adopted another route and the 
Company will construct a road of 3.4 km from NW site of mine area 
which will connect to the SH-44 (Owner of the Road shall be PWD). 
For the same forest diversion proposal is submitted for an area of 4.911 
Ha out of the total Road area of 11.314 Ha vide proposal no. 
FP/OR/OTHERS/523366/2025 dated 24.03.2025 by IDCO, Govt. land 
alienation (area of 6.243 Ha) was also completed & NOC was obtained 
from IDCO to construct the road, for Pvt. Land (area of 0.160 Ha) the 
SIA study was completed. Copy of NOC is enclosed with this EIA/EMP 
Report. 

 
 
 
 
 

Annexure 
XIIIA & 

XIIIB  

4 Resettlement and Rehabilitation 
4.1 The Project Proponent needs to 

submit the detailed R&R plan 
covering all the components viz. 
number of Project Affected Families 
(PAF) and details of the land owned 
by them, break up of total 
compensation to be paid including 
method of calculation including the 
sources/references adopted and 
mode of payment etc. PP need to 
submit the plan for Socio economic 
development of the neighbourhood 
habitats based on the need-based 
survey along with the time bound 
action plan. PP also needs to submit 
the possession certificate and 
timeline for acquiring the land at the 
time of submission of EC proposal. 

The area of proposed mine is 1549.022 ha (as per DGPS) and 1548.786 
(as per ROR) which falls in 8 villages namely Malipadar, Dumerpadara, 
Katibhata, Kutamal, elanakona, Aliguna, Bundel, Shagabari (Tehsil: 
Kashipur in Rayagada District) and 10 villages namely Tijmali, Chulbadi, 
Ambajhola, Mahajal, Nakarundi, Taramundi, Uparambpadar, Salebali, 
Tadadei, Talambpadar (Tehsil: Thaumul–Rampur in Kalahandi District). 
Out of the total mine area, as per ROR, 708.204 ha is Forest Land, 
129.089 ha is Private Land and 711.493 ha is Govt. Land whereas as per 
DGPS, 709.721 ha is Forest Land, 130.215 ha is Private Land & 709.086 
ha is Govt. Land. 
As per SIA Study there are 162 Project Affected Families whose land to 
be purchased. Approx. 78 household in Tijimali and 84 household in 
Malipadar village. Budget proposed for R&R Action Plan is 130.07 
crore. 
Request Letter for identification of suitable Govt. land of 40 acre 
nearby Village Malipadar for Rehabilitation Colony of displaced families 
due to establishment of Sijimali Bauxite at Malipadar Village has been 
forwarded from the Addl. District Magistrate, Rayagada to the 
Tehsildar, Kashipur vide letter no. 164/XII-01/2023, dated 06.12.2023.  
For permanent resettlement of above PDFs, the land has been 
identified at two locations namely Kurkuti & Chandgiri for construction 
of R & R colonies in both the districts. The same land also has also been 
sanctioned by district authorities for both the districts. Request letter 
to the Collectors Rayagada and Collector Kalahandi for permission of 
construction by M/s. Vedanta dated 24.10.2025. Copy of R&R Action 
Plan and Request Letters is enclosed with this EIA/EMP Report. 
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5 Groundwater 

252



Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, Waste: 
7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

Final EIA/ EMP Report 

 

M/s. Vedanta Limited                                                                                                       208                                                                                   JM EnviroNet Pvt. Ltd. 

Table - 4.23 
Impact Evaluation to determine the Significance 

(Socio economic Environment) 
Impact Evaluation 

Element 
Impact on socio economics due to the proposed mining project 

Potential Effect/ 
Concern 

loss of land, rehabilitation & resettlement of PAFs, Improvements in socio economic 
conditions of the settlement falling within mine and nearby villages 

Characteristics of Impacts 
Nature Positive Negative Neutral 

   
Type Direct Indirect Cumulative 

   
Extent Project Area Local Zonal Regional 

    
Duration Short – term Long- term 

  
Intensity Low Medium High 

   
Frequency Remote (R) Occasional (O) Periodic (P) Continuous (C) 

    
Significance of Impact 

Significance Insignificant Minor Moderate  Major  
    

4.6.6 IMPACT ON LOCAL TRANSPORT INFRASTRUCTURE 

In compliance of specific ToR Point No. 3.1 details regarding the road transportation and its 

limitation along with the traffic management plan and an action plan for permanent dust 

suppression systems. 

 The bauxite will be transported from mine face to crusher or ROM ore stock pile by rear dump 

trucks. The bauxite will be loaded by front end loaders or hydraulic excavators. Crushed bauxite will 

be transported up to the railway siding by covered trucks and from the railway siding i.e. Leliguma 

and Tikiri up to the plant by rail.  

 Details are given below: 

Serving Railway station – Leliguma Railway Siding and Tikiri Railway Siding 

Evacuation Plan:  Mine Top to Leliguma Railway Siding 

Route Length (km) Width (m) 

Mine Top to SH-44 ~3.4 Km  ~35 m 

SH-44 to Mandibisi Chowk ~23 Km  ~7.5 m 

Mandibisi Chowk to Leliguma Railway Siding ~29 Km  ~3.5 m 

From mine top to bottom, total length connecting to SH-44 is ~3.4 km in West direction. Total length 

of the SH-44 which comes in transport route is ~23 km. SH-44 connecting Sijimali mines area to 

Mandibisi-Sikarpai Chouwk. The road is 2 lane undivided carriage way by Govt. of Odisha. SH-44 

width is 7.5 m with 1.0 m shoulders.  A black top road which Mandibisi-Sikarpai Chowk to Leliguma 

Railway station. Total length of this road is 29.0 Km; width is 3.5 m with 1.0 m shoulders. Vedanta 

Limited will strengthen and widen the black top road which connects to the railway siding. 
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Alternatively, the proposed Tikiri railway siding is located approximately 55 km distance from the 

Sijimali mining lease boundary. 

Evacuation Plan:  Mine Top to Tikri Railway Siding 

Route Length (In km) Width (In m) 

Mine Top to SH-44 ~ 3.4 Km  ~35 m 

SH-44 to Tikiri Chowk ~ 50.5 Km  ~7.5 m 

Tikiri Chowk to Tikiri Railway Siding ~ 1.1 Km  ~3.5 m 

From mine top to bottom, total length connecting to SH-44 is ~3.4 km in West direction. Total length 

of the SH-44 which comes in transport route is ~ 50.5 km. SH-44 connecting Sijimali mines area to 

Tikiri Chowk. The road is 2 lane undivided carriage way by Govt. of Odisha. SH-44 width is 7.5 m with 

1.0 m shoulders.  A black top road which Tikiri Chowk to Tikiri Railway station. Total length of this 

road is ~1.1 Km; width is 3.5 m with 1.0 m shoulders. Vedanta Limited will strengthen and widen the 

black top road which connects to the railway siding. 

Map showing location of nearby connectivity with proposed Sijimali Mine has been prepared on 

Google Earth & same is given below: 

 
 ML Boundary 

 Mine Top to Bottom  SH-44 
 SH-44 to Leliguma Siding  SH-44 to Tikri Chowk 

  
Leliguma Railway Siding 

 
Tikri Railway Siding 

 

 MEASURES FOR TRANSPORTATION 

Necessary mitigation measures will be adopted. The same are given as under: 

Figure 4.3 Google Earth Image showing the Transportation Route Map 

254



Sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with Proposed Bauxite Production Capacity: 9.00 Million TPA, Top Soil: 0.18 Million TPA, Waste: 
7.40 Million TPA & Subgrade: 1.42 Million TPA; (Total Excavation: 18.00 Million TPA) along with installation of 2 Crushers (2 x 1200 TPH)  
At Tehsils: Thuamul Rampur & Kashipur, Districts: Kalahandi & Rayagada, State: Odisha 

Final EIA/ EMP Report 

 

M/s. Vedanta Limited                                                                                                       210                                                                                   JM EnviroNet Pvt. Ltd. 

➢ All trucks/ dumpers carrying bauxite will be covered with Tarpaulin.  

➢ Permanent water sprinklers will be installed on main haulage road for dust suppression.   

➢ Road will be maintained in consultation with the local administrative authority. 

➢ Vehicles with PUC Certificate will be used. 

➢ Overloading will be avoided. 

➢ Speed breakers will be provided. 

➢ Speed governors will be installed in HEMMs. 

➢ Peak hours will be avoided.  

➢ Un- necessary blowing of horn will be avoided. 

➢ Additional plantation along both sides of the village roads will be carried out in consultation 

with the Gram Panchayat and Forest Deptt. 

Detailed Traffic study is enclosed as Annexure XIIIA.  

Request Letter to construct the Private Siding at Lelligumma Station has been forwared from the 

Advisor/Operations to the Sr. Divisional Operations Manager, Waltair Division, East Coast Railway, 

Visakhapatnam, vide Letter No. UNIRAIL/VL/LLGM/2023-24/101, dated 21.06.2023. Request Letter for 

development of Goods Siding at Lelligumma Station for loading & dispatching Bauxite has been 

forwared from the Sr. Divisional Engineer (North), E.Co.Railway/Waltair to the Sr. Divisional 

Operations Manager, East Coast Railway, Waltair vide Letter No. 

WEL/19/WAT/Vedanta/LLGM/Land/91A, Office of the Div. Railway Manager (Engg), Waltair, dated 

04.10.2023. Mineral will also be transported through Tikri railway siding. 

Request Letter regarding diversion of 0.66 Ha (1.64 Acre) Land falling in Birabafala Village for 

development of road for transportation of Bauxite from Sijimali Bauxite Mine to the Addl. District 

Magistrate & Divisional Forest Officer, Rayagada vide letter no. VL/FC/SIJIMALI-ROAD/RGDA/01, 

dated 16.11.2023; to the Project Administrator, ITDA, Rayagada vide letter no. 3668/XXXV-08/2023, 

dated 21.11.2023; to the Sub-collector-Cum-Chairman, SDLC (FRA), Rayagada, vide letter no. 

4285/2023, dated 22.11.2023 and to the Tehsildar & BOD, Kashipur, vide letter no. 5717/XXXII-10/23, 

dated 28.11.2023.  

As earlier proposed route to connect the mine top to SH-44 is covering total length of about 7.5 km. 

To reduce the length for connecting mine top to SH-44 Vedanta Limited has adopted another route 

and the Company will construct a road of 3.4 km from NW site of mine area which will connect to 

the SH-44 (Owner of the Road shall be PWD). 

For the same forest diversion proposal is submitted for an area of 4.911 Ha out of the total Road 

area of 11.314 Ha vide proposal no. FP/OR/OTHERS/523366/2025 dated 24.03.2025 by IDCO, Govt. 

land alienation (area of 6.243 Ha) was also completed & NOC was obtained from IDCO to construct 

the road, for Pvt. Land (area of 0.160 Ha) the SIA study was completed. Copy of Noc is enclosed as 

Annexure XIIIB. 

4.6.7 IMPACT ON BIOLOGICAL ENVIRONMENT 

Habitat loss, degradation and fragmentation are important causes of known species-population 

extinctions. The main cause of degradation and depletion of forest and wildlife are the human 

activity (anthropogenic pressure). Population explosion, over exploitation of forest resources, 
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